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LBGISLATIVE ASSEMBLY 
TUBI/lay. 8rd April. 1945. 

The Assembly met in the Asseplbly Chamber of the Council House at 
Eleven of the Clock. Mr. P ~ ide t  (The Honourable Sir' Abdur Uahim) in 
the Chair. .. 

MEMBERS -SWORN: 
Sir Olaf Kirkpatrick Caroe. K.C.l.E., C.S.I.. M.L.A. (Seoretary. External 

Ailairs Department); and 
Mr. Johu Ainslie Mackeown. C.I.E., I.C.S. (Govern1llent of India: Nonli· 

nated Official). 

STARRED QUESTIONS ANp ANSWERS 
! &) OBAL ANSWBBS 

V AOANOY OF DIBBOTOB FOB AGBlCULTURE IN BALUOIIISTAN 

16U. *Mr. Abdlll QalJum: Will the Foreign l.iecretary please state: 
(a) whether the vacancy of, a Director for Agriculture in Baluchistan is 

about to be filled up; . 
(b) whether it is proposel\. to appoint au unqualified non-Indian; and 
(cr if so. the reasons therefor? . . .. 
Sir Olal 0Il0l: (a) Mr. Zarbakht Khan has been a.ppoInted to offiGUlote m 

this ]lost. 
(b) and (c). Do not arise. ; 
Mr. Abdul QIQ'Um: May I know. if he is a resident of Baluchistan? 
Sir Olaf Oaroe: I require notice. 
1Ir. Abdul Qalyum.: May I know if it is the policy of the Government to 

give preference to residents of Baluchistan. if and wlteu suitable oandidates 
are available? 

Sir Olaf 01108: Generally that consideration is carefully borne in mind. 
SeUl Yuaul Abdoola Baroou.: May I know whether he is' qualified for that 

post.? 
Sir Olaf came: He has been in that Department for some time: 
SeUl Yunf Abdoola Baroon: In what capacity? 
Sir Olaf 0Il0l: I understana he has been in the Agricultural Department.. 
Seth Yuauf Abdoola BaIoon: Has he been appointed on the same 1>ay? 
Sir Olaf oaroe: I do nut; ihink so. If he is officiating in a higher post. he-

would get higher pay. 
Seth Yuuf Abdoola B OO~  [s he only officiating? 
Sir Olaf Oaroe: Yes. I said so. 

GBIEVANOES 011' SXILLED LABOUBDS ON NOBTH WE8TBBN RAILWAY 

1612. *JIr. B ••• Abd1lUah: (a) Will the Honourable the Railway Member 
please state on what date the new revised scales of pay lol' f#killed lahourel'A 
\forking in the Mechanical Workshops of tht: North Wellb'rn Railwuy wert: 
intrcduced? . . 

(b) Is it a fact that the North Western Railway Administration was 
required to allot posts for the different grades of tile skilled labourers? 

(<') Is it a fact that the North Western Railway Administration has not; 
been able to fix the quota for each grade during the last 18 years? 

(d) Will the Honourable Member please state what action, if any, he 
proposes tQ take to redress the grievances of the labourers? 

The Boaourabie iJtr :Kdward BeDthall: (a) The revised scales of pay for 
non-gazetted staff, including skilled labourers --working in the e ~f  
Workshops, on the North Western Raih"ay were introduced 'With effiect from 

• • ( 2347, 
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1st Auguft, 1934, and were lflllde applieabJe to staff 
servicEl on Ot after the 16th Jul;V, 1931. 

(b) The reply is in the affinnative, 
~~ e reply i~ in the negative. • • 

[3BD APRIL 1945 
appointt>d to railway 

(d) Does not arise in view of e~  to part (c). 
POLICY OF ROAD-RAJL CO·ORDIliATJON 

• 1M8. -:Mr. or: S. AvtpyhntnpJD OhetUar,: Will the Honourable e ~  
for Railways please state: . . 

(a) whether Government have come to any conclusions with regard to their 
policy of Road·Rail CO-ordination; . . .. . 

(b) whether any Provincial ~ n ent  have mtlmated their deClslon to 
.run it tHemselvQs through a i:;tate agency; and . 

tC) wheti1('r any conclusion!; arrivM at by Government in this Ullltter w11l 
·be placed before this House for getting .its opinion? 

The Honourable Sir Edward BlIlthalli •. (a) and (b). The Honourable 
Member is referred to tho reply given by me to (a) of his question No .. 614 
and (a) ann (b) of his question No'. lOffi 81fswE'red OIl the 2nd and 1flth March 
1945' ti e t '~  " .,. .: . 

'(c,"Y8lr..8il'. I am',tnoving a demand for a Supplementary Grant in order 
to provide an opportunity for further discussion and clarification. 

:Mr. LalcbAila: Kavalr&t: May I Imow from the H ~ e Member- ",hat 
is the..J.lolicy of the Railways with regard to private motor hus concerns? Is 
it one OJ co·ot>eration with them? 

The Honourable Sir J:dward Benthall: Yea, Sir. I have alreudy made 
thafl clear, b:1 the House. I shall do so again on the ,Supplementary Demand. 

Mr. '1.':'-'1 . .AviDuhlUqam Ohettiar: May I ~O  whether in moving the 
I:hlpplementlj.ry Demand, he is going"'to place' ally definite Resolution outlining 
the 1'OIiey of't'be Govenlmtmt in this matter? 

ftf'BCIlBarr.ble Iii I:dward Benthall: No, Sir. I am only making a 
statement which when added to' my previous st·ntement will make clear the 
polioy. of the Qoyernment. 

JIr. tM"lI 81tbed1r: What steps are Government going to take to allay the 
'p'pr*,hensions of those engaged in 'private motor bus service? . 

•. Pnfldent.(The Honourable Sir Abdur Rahim): All thelJe questions 
oan be discus!!ed when the Supplementary Demand is moved. 

Mr. Kana SlIbedar: I am only givinl't 0. chance to the Honourable e ~  
to incorperate my" suggestion. . . • 

JIr. Pruident. (The ~~n e . Sir Abdur'Rahim): Npxt question. 
o I.PORT 01' Sn:Jt:L AND bON . 

1_. -:Mr. '1'. I. AvtMlblUDp.IIl Ohettiar: Will the Honourable the Supply 
Member please state: . . 

(a) the extent of import of steel and iron in t.hili country in the yenr 
1944·45 ; .• , 

(b). what portion.. of these imports are of a nature which can bg maDufac-
tUl'f!d ~ this comltrj ~ BDd 

(c) if so, why they are imported, and why no arrangements are made to 
maYlufacture them in India? 

JIr. J ...... IIaCbowDqa) From March 1944 to February 1945, the total 
imports were !J,S7.009 ton&. . .. 

(b) It is ~ possible ~ ·-give an exact·percentage, but a large portion of 
the imports was&Jn catel'l'ories ,which India can manufacture and is manufac-
t in~  :". I ' " _ 

I'c) Imports of ~ ie  wltioh can he manufactured in India are only 
Jnade when t.he tota( fllltimated essential demand exceeds the estimated pm-
duction of those te ~e  Inllinn steel productive capacity has been collsi. 
derably E'XJ)anded. durin/bte :war. Bnd is- still being expanded. but temporalO; 
'Wlr dl'mRnds do not always Justify e n n~ increases in productive caps-
enty and there are i~  difficultie8 in 'War time in cbtaining plant even for 
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approved expansions. Moreover, for various reasons actual produotion is no' 
always possible from existing steel plants up to the limits of their eapacit,. 
Mr. T. S.· .&v1JlUbjJjncam. Ohetotiar: \\ ith eft e ~ to lohe :tllt;wer to Pil.l·t. 

(b) 1111'Y 1 know why amolli t.he ~ ie~ ,of things wbJch are imported are 
things which can be manufactured" lU lndui.? 
, Mr. J. A. Ibckeown: '1'hey are int"ported because India cannot manufac-
turtl enough to e~t the essential demands../ • 
Mr. T; S. AvinalhWq&m Ohettlar: Have Govemmen\ gone into the malter 

thlit India cllnnot manufacture 8ufficievt to meet these demandsl' 
Mr. J. A. Kackeown: Yes, Sir. We use the IndiaQ productive capacit.y \0 

its full extent' and t.hen we import the balance of the demand which canno' 
be met. 

BUSINESS DONE BY SUPl'LY DEP.4BTJI:tBT 

1526. -Mr. T. S. AviD .... l1In.&ID Ob,ttlar: Will the Honourable the SuPp17 
Member please state: 

(8) what haR beell the e teJ ~ of the business done by the Supply Depart-
ment in 1948-44 and 1944·45; 
(b) how much money has been advanced to it by Government under 

huspeU&e account; and 
(t·) whether the suggestion given by the Auditor Geperal at page 28 of tho 

lleport of the Public Accounts Committee, 1942-48, regarding the method of 
keeping accounts, has been followed? 
Mr. J. A. Mackeown: I. presume that the Honourable Member's questioJi 

refers to activities in the naturA of State trading mentioned  in paragnlph 
37 on page 28 of the Report of the Public Account Committee on the Ao-
I~O J tR of 1942-4H. On this assUl14ptioll, the information required by him i. 
given below: 
(n) During 1948·44 the total gross expenditure on activities of the nature 

of Statil. trnding under the administrative control of-the Supply Departmen' 
amounted to Rs. 11,24,87,029 Rnd recoveries to Rs. 7,20,58,862. 
For the first. ten months of the year 1944·45, for which period only figutel' 

bre availahle. the gross expenditure was Rs. 6,74,88,400 and recoveries for the 
IInnw period amounted to Rs. 7,15,89,158. .... 
The money was spent, for the most part, on pUl'Ohase of materials -for ulle 

a.gt\inf;t Sllpply Department contra.cts. . 
(IJ) No eXJ1ellditure on activities of the nature of State trading has ~en 

kept, under • SUR t~n e  ' 
(c) YE's. 
Mr. T. S. Avbuyl!lJiDpm Oh,ttlar: With reference' to part (b)'may I know' 

how much money. hilS bt'en advanced to it? 
Mr. J. A. 1IacbowD: I have said no suspense account ill ~t  
Mr. '1'. S. AvtnubillDpm Obet.t.lar: I understood· the Honourable Member 

to Rny that in 1943·44, eleven crores odd were spent and about seven crore!! odll 
were recovered. What haPllened to the balance? 
Mr. J. A. I(ackeowJl: The rest is in the process of recovery. 

. Mr. '1'. S. Ayln .... tUng&Dl ObetUar: May I know if he will see that there 
IS no 10RR to the Department? 
Xl .. J. A. XacbowD: We sincerely hope not; we IInall endeavour to recover 

everythmg. 

I SCAll..1UI 0:1' PAY 0J'Tzl.I'G'APBJE'I'8 

1528 •• ~  _, X. AbduDah: (a) Will the Secretary for Pori and Air sWte 
,the respective scales of pay of the three services of Telegraphista existmg' at 
prepent? . 

. (h) When WRS the Circle Service introduced and on what consideration? 
,. Sir CJ1U'aII&Ui Bewoor: (a) J would refer the Honourable Member to 'IlAra. 
18 and toO Sect.ion X on Tla!!'('! 7Q of the Manual of Aymofn;nentR Rnrl Allow. 
~~ ,  ~f ~ e '  ~f the In4!an Posts and Telegrapha Department, a copy df 
~  III III the J.-lbl'lltY of ~e House. • 

. •  : ~ 2 
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(b) Circle Service was introduced with effect from ~  It was ';0n.:.i: 
dered that the needs of thf'l Department would be fully lIlet If the two cias"el> 
of station service aud gelJt:ral service t~ e i t  e ~ reflaced ~  tele-
graphists enrolled on the condition that. they' would ordmanly be liable to 
transfer only within the circle to wh41h they were attached. 

LoWEB,sCALB OF PAY FOB CIBCLB SBBVICB TBLBGBA.l'BISTS 

• lH'l. -Mr: 1I. M • ~  (a) Will the Secretary for .Posta and ~  
pleael'! state if he is aware that the .Circle Service Telegraphists are te ~ 
cally and educationall] more qualified than either of the other two categorIes 
of 'l'elegraphista? 
tb) If so what are the special reasons which prompted the Government; to 

iix ~ lower 'scale. of pay'for them, than either of the other two services? 
Sir Gunmatb. .,woor: (a) The fact is not generally as st,ated. . 
(b) Circle Ilervice telegraphists are on the revised scales of pay whIch ue 

generolly lower than the old scales. Moreover, the conditions of. service of 
t e t ,~t ffi i I  are difierent from those of the old general and station service 
telegraphists. 

DBNIAL OF HOUSB RBNT TO CmcLB SERVIOB TBLBOBAPBISTS 

1MB. -llr. B.. K. AbcluUah: Will the Secretary for Posts and Air plea .. e 
state if their transferable service entitles the General service people to housd-
rent ~  If so, why ~ e the Circle service men denied the same privilege,· when 
their services are also transferable? 
8lr Q.araDaUl .eWOOl: Prw!Umably the Honourable Member is referring to 

the case of tclp.jlrll.phistR. 
House rent allowance is not given merely because the staff are liable to 

transfer. The field 'If tnlllsfer of circle "c::rvicE' telegraphists i~ more limited 
than that of general service tp.legraphists. One of the conditioIlIl of servict of 
the latter is that they are Iiohle for transfer ILnvwhert> in India. and as one of 
, the privileges they are ~ntit ed to free furnished "residelltial quarters or to house 
. rbDt allowance in lieu thereof. Circle service telegraphists are ordinarily liable 
. to transfer only within the Circle.. ,. 

MAXIMUM PAY OF CIBCLB SBRVICB TBLEGRAPHISTS 

lilt. tMr. 1I. K. Abda1lah: (a) Will the Secretary for Posts and Air please 
state the maximum pay of a Circle Service Telegraphist employed five vears 
back? What is the pay of lih08e employed now? . 
~ (b) Is it a 1!act that these people are not allowed to go on deputation to 
aDY other Departmen\? If so, why? 
(c) What are the special privileges granted to them in view of this restri.::-

tioD'l 
SIr CIuraII&Ih .,WOOI': (a) All circle service telegraphistfl are on the scale 

of R'3. ~~  the Jlay actually drawn bv an official deW!lId. 
ing on hi!> length of service. ,. 
(b) Yes, because they nave been trained by the Department for specific 

d ti~  

(c) It is not a restriction if telegraphists are required to remain in the De-
partment for the work for which they were recruited ann tmined, and there 
can, therefore, be no question of granting any special privileges. 

NO)f-SUl'PLY OJ' ELBO'l'JUCITY TO TBLlI:GBAPHISTS' QUAllTJI'BS IN QABOL BAGH 

.+1IS). -III' .•. K. AbduUah: (D) Will the Se t ~' for Posts und Air 
please sll8te why l.he 25-E Telegraph Quarters in Qarol B~  have not been 
electriAed so far when hundreds of other Governmebt Quarters in the aamd . 
art"ll have be&n provided with electricity? 
(b) Why ill it that the Telograph alltho.rities fuil to receive priority over 

othprs in this matt.er when their staff bave to perform night duties a!so? 
8Jr GarauUl .'WOOl: (9) Thc c'lDsiiruction ·.If the 25 'E' tvpe quarter!: iIi. 

Qarol BBgh waf!' complet.f!d in J~ne 1948. After the e eet i~ wiring in the 
quarters WI\S completed an applicaeion for th, conIlfction of power 'lUllpl.", 

t AnRWl'r t\ thi. qaeati8n laid on Uti, table. the qaeRtioner having uhaalted hi 'I'",la . 

• 
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W8£ made to the appropriate authol'ity but bX this time the position regarding 
the supply of ~ e t i  power in Delhi. had become very acute. Supply of 
electric energy to the Posts .. Telegraphs quarters had t ~ ef e to await the 
instaiJation of additional power plal1t. It is expected that this plant will be 
JUstalled in the neal' future and the elec\l'ic connection to the Posts Ilnd Tele-
graphs quarters will then be given. • 

(ll) There is no question of any priority. The supply of electric energy- is 
arranged according to the date of application and depends upon the capl!.city 
of the power plant Ilnd the availability of power. 

PuBLISHED LE'rrEB 01' A CEBTAIN ANGLO-INDIAN GIBL 
lUi. -Mr. Srt Prakua: Will the Foreign Secret.,ry be pleased ft> refer to 

his reply to starred question No. 804, dated. the 7th March, 1945, and state: 
(a) if the letter of the Anglo-Indian girl was not printed in the Btate.ma" 

of Calcutta and Delhi; 
(b) if the said pnper has not published further articles on the 8ome,",ubjecfi 

after his reply; 
(c) whether Government have had any other occasions of oharging the said 

raper for indulging in "irresponsible journalism expressly designed to oreate 
iIlwill against the soldiers of their American allies"; 

(d) if he has made enquiries from the Editor of the paper regarding the 
identity of the writer of the ett~  nnd has made any other efforts to investigate 
the facts; 

(e) if he has brought the matter to the notice of the Amerioan Authorities; 
and, if not, will he please consider the desirability of doing sO; and 

(f) if Government propose t,O wosecute the Editor and' Publisher of the 
StateRman for the articlps ;n question? 

Sir Ola·f Ouoe: (n) What purported to be a letter from an Anglo-Indian girl 
was published in The Statesman of Calcutta and Delhi. • 

(h) Yes. 
fa) No. 
(d) There was no occasion to make enqUlnes from the Editor as the paper 

admitted that tp letter had not been authenticated. The local authorities 
have, however, mvestigated the mottoE'r and have failed to find Ilnything to 
show that the letter was genuine. 

(e) The American authorities are already aware of the publication of f.hi. 
letter and th", connected articles. . 

(f) No. 
RECENT NOMINATION OF A PJ:BSON 01' KAlAT S ' J~ '10 COllXClL OJ' STAB 

1682. -Jlr. E. A. Sathar JL ZII&k Salt: Will the Secretary for External 
Affairs be pleased to state: 

(a) whether the nomination recently made to the Council of State of a 
gentleman belonging to Kalat State is meant to be taken as to have been made 
ill fulfilment of the proinise made by him in the A88embly on the 80th Maroh. 
1944, to nominate a "representative from Baluchistan to the Centl'al Legisla-
ture"; 

(b) whether the member who hap been nominated is really 8 subject of 
Klllat Stute; -

(c) if the IInswer to (b) is in the affirmative, 1vhat is t.he representati1't> 
character in Baluchistan of the member, who has been nominated; . 

(d) whether persons with generally accepted claims to be known lI8 "repre-
tlentatives of Baluchistan" were not available in British Baluchistan itself 
for nominatioQ; and 

(e) whether Government are satisfied. that the Dominated member has the 
necessary educational attainments and qualiflcations to voice the needs and 
aspirations of Baluchistan? • 

Sir Olaf Ouoe: (R). Yes, f;ir. -
(b) Yes, but 80 are the permanent residents of Quetta iteelf, .the capital of 

Baluchistan. - . • 
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~ The Nawab owns considerable property in Quetta and also in Sibi 11l1d 

is moreover recognised I:S the leading 6ardar of Baluchistan. • He also take!! 
one of the chief places on the Shahi Jirga and is well-known throughou:. 
Baluchistkn. . ' 

(d) ~ the Honourahle Member is"no doubt aware, British BulUl,histull is 
•. very small part 'hf Baluchistan and does not include ett~ itself. Govern-
inent considcred that the Nawah was the person best qualified to reprcilent 
Baillehistau SF! a whole in the Central. Legislature a.t the present time. 

(e) Yes. • 
Kr. Lalcbud Bavalra1: May I know if he has done a.ny iti ~  work? 
Str OlAf Oaroe: He Iws taken a very large part in the public uffairs of the 

province which he now represents. 
1rIr. B. A. Satbar B. Buak Satt! With referenee to pat¢ (a), the question 

tl1rn!; 011 the promise that ~ made by the Honourable Member to thi!' HOlJsd 
thnt a "representa.tive from Bnl Ilchistnn" would he appointed to the Central 
LA g"isillture, and I have emphasised thllt. Is it meant. that the gentleman ap-
pointed has really a re!Jl'E'sontative character as regards Baluchlstan? 

Sir Olaf Oaroe: I should say t t~ it would he impossihlC' to choOl'C' 0. gentle-
man of a more represe!ltati,'e characrer from the whole of Baluchistan. 

Mr. B. A. Sathar B. J:uak Salt: With reference to part (d) of the question, 
was no one available who had better claims to be a representative of 
B ~t n ? 

Sir OW Oaroe: Not in my opinion; it is a matter of opinion . 
• r. Lalchand Bav&lra1: Mav I know wqether he was II. member of the lIluni-

eip!l.lity at Qllettu?' . 
Sir Olaf Oaroe: No, he was not. That is at present II. nominated body. 
1Ir. H. A. Sathar B: KlI&k Satt: Sir, I submit it is not a matter of opinion, 

but of 1\ J,romise that was made to this Honse that a "representative of Balu-
, chisbm" would he nominnted to this House. That is the principle to bp carried 
.out, and if my HOllour"ble friend thinks that there werp other people who had 
he LtPI' qualifications to raIl t.hemseJves representatives of BIlll9histnn, he ought 
to h1ve nominated them. 

Sir OW 0&108: In the first place I never made any undertaking that the 
Melllhl'r from Baluchistan will he neces!'ariiv nominated to this House. I ':laid, 
"the Central Legislature". The seccnd point is that the choice of repregp,nta-
tives of course is a matter of opin:oo, whether he is the hest man to e e ~nt 
Hnllwhist.nn. Many people mRy think that h", is. t think 80; thp, Honourable 
Mel"hel' p.flTlIlrentlv ~  not. 

Sir Mohammad Yamin Khan: Dr06s the Honourable Member think that he is 
·the hest qualified pel'8On to represent. the views of thp people of Baluchistan ag 
Ito whflle? 
, Slr 01&t 0II0t: I should SRy that he is as well qualified as any othp,r gentle-

men from Baluchistan. 
S.'b Yuuf Abdoola B&I'OOIl: Is the gentlE'lman able to vo:ee thp, fef'lin/.,'8 of 

the pAOple of Baluchistan? 
Sir Olaf Oa.roe: I think he is. no douht. I helieve he has not, had a chance 

of rle.alinsr with Baluch'stan VE't, hut. when R Resolution de",ling with BRhl-
ehistlln (loeB romE' liP hE' will hRve an opportunity. 

1If. Ab4111 QalJ1lD1: Apart from the qualifications of the" ~nt e nn  is the 
Honn\lt'able Memher RWRrE' that when t.he North-We8't Frontier Province WM 
f ~t repl'f'''enterl 1\ nominflted Member was appointed hel'f' Rnd not to 1he 
COl moil 01 Btat<-? May I know why there has heen a departure in the case 
of Ra}uchist·Rn nnd the gentlemnn has been nominated not to thill HOllse but. 
to thl' other Ho\?se? . 

Sir Olaf Oaroe: t Rm not. f i~ S.'lrE' whethE'r thRt is" pt:Oper. question to 
. dilo1C'URS on the floor of this ROilSE'. hut thl'rl' lire .tifDeulties 'lhout ~ftJ ie  
and 110 on: f.nd in mllnv respects mE'mnerabin in thfl other Houae is not \In-
cluited to the political ~ e i  of Baluchistan. 

• • • • • 
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SI\h Y1IIU! AbdOOla Baroon: Was he n in~ted only to .,.vote with Gov-
ernment or to toice the feelings of Baluch,sta'l people? "II ' ~  r 

(No reply was given.) ..!" ,.' .. , 
111'. B. A. S&t.bar B. BII&k S t~ With efe e i~e ~  p'Brt· (e) of t ~ i~~B' 

tion, does my Honourable friend think tfJat the gentlemarl nominated IS even 
able to follow the discussion :rthat t e~ plll'be there? • .,.., •  , ... ; 
Sir Olaf 0&1'01: I think he can follow it. I' suppose . ihe Honourabte 

Member suggests that he i.e 'Oot quite PfOfi ie ~t' ~n English;" I think it ~ d 
be great pity if all e e ent ti~e  in Legislatures wei1e ~ nd ~nti e  b;r ~ t 
consideration. I consider the Nawab to be a. manf of personality and dlstlllc-
tion. 'f • ~ 

. ., .. . . 
ORDERS REQUIBINO PlmMITs FOR EN B I~ O UB' '  

11588. -Ill. E. A. S&Ular B. BUlk S&1t: With refvenoe tt his reply to 
starred question. No. 558, asked on the 21st March, ~~, lFhe.rein he stated 
that owing to the supply position in et~ he could DO$ rel¥ the condition 
regarding insistencp for 11 permit to enter Quetta Bnd in.. "iet" of the Dnrbar 
8]Jpech of the Agent to ·the Governor General in FebruarY', lWli that the food 
position in Baluchistan has 'improved sufficiently to permit exports. will the 
Secretary for External Affairs be now pleased to withdraw the orders requiring 
the o.btaining of such permits for entry into Quetta? " 

Sir 01&1 Oaroe: The export of foodgrniDl from Baluchistall, referred to in 
the Agent to the Govemor-General's Durbar speech to which the Honourable 
Member has drawn attention, WIlS made possible by. the excellent te ~  latlt. 

year. This year's prospects are }lnfortunately not so good. ShortaBe of ~  
and rainfall is likely to hBve (I. llerioUJI ('ffect on the crops, and on· the same 
O ~nd  there is reason to fear a serious water shortage in Quetta this suuuner. 
In these circumstances, to allow,'any considerable influx into QU!'tta, suoo as 
would result from withdrawal of· the Control of Ingres, Order, wotUeI' be ' Jie ~ 
seriously to endanger the supply position of the city. . It is regretted therefore 
that the Oreler must remain in force for the present. 

Ill. II. A. 8&UIar II •• 1I&k 8&lt: Will the Honourable Member •• le ..... OOIl- , 
sider mitigl&ting the rigours of th:s" onier, tpr instanae, in the 08Se fllrel.i.-
of people in Quetta who may want to go there? Will they be given permi¥ion 
to go for some days 'I 

Mr. Ol&f 0&108: We will certa;uly consider that: it sounds a very rea.tOJable 
foiuggestiolJ. . 

APPOINTMENTS OJ' EUROPEAN UDIESIN B,UtiO I ~ FOOD SUPPLY OnIOB: B'l'O 
16M. ..,. II. A. ..&bar II. .1UIl Salt: Will the Secretary for 'E t~  

Affairs be pleased to state: _  . 
(a) whether it is a {act that in Baluchistan :Food Supply ()Sice eight 

European ladies, who are wives or relations of high officials, have been JPOi ~d 
to various posts and ~ e drawing salaries;, ~  • ~,  

(b) wbethl'r the e e t C e~ed new pQJ;ts.of ~e i B  Coal E ~ t, C.,. 
and Parts Uationing Officer, C ef, U ~ S Officer are filled by retired European 
Officers at high salaries; ,  . 
(c) the reason, why the posts mentioned in (a) and (b) were not advertised 

and why selections were not mode through Public Service C ~ i n  
(d) the salary olf the Personal Secretary to the Age'llt General in Blluchistan; 
aDd. , 

(e) whether tlie late Director· of Agriculture who had long ~ ien e of 
i~ t  conditiolls in Baluchistan had to leave Bsluchi.tan a8.t.vice owing , 

to the refusal of Government to raise the maximum aaJ.,. limit. for the job 
and whether the same job is now' beiqg offered to a Europe. gentleman. of 
advanced yeaN with no t 'e~ ien e at "n initial salary. whieh is 
25 rer cent. in neeRS of t.hp maximum fixed for the pod.? l 

SIr Olal 0aI0e: (a).Xo, 8i/. - • "-. " "  " l\t 
(h) The post of R ~  ("lOa1 C".ontrollp.r hAa be"n tm,. by 1\ IP.rNiDlJ-olIlcer 

of the Railway Department poI\e.! W naluobiatan ~ ' \he Supp\1 Department. 
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There is no Cars all'4 Spare Parts Rationing Officer. The Revenue Commissioner 
in Baluchistan is also ez-offi,cio Chief Cu.stoms Officer. 

(c) Does not arise. • • . 
(d) The Agent to the (lovernor General' has no Personal Secretary. Hla. 

daught,er is acting as his Personal Assiftant for iJOcial and Jomestic matku's and 
receive ... the salary pf the post, ViII., Us. 150 a month . 

• (e) The answer to the first purt of the question is in the negative. The late 
Director of Agriculture left Baluchistan. at his own request to join an appoint-
ment on 8 higher salary in another Provinoe. A member of t.he Baluchistan Agri-
(lultural cadre has been "appointed to off'ciate in the post and the Federal Public 
Service Commission have been askecl for their assistul1ce ill finding un oflicer to 
hold the pust en~in  retuJ;D of normal conditions. 

Prof. :.. G. Jl.&Dga: Wh8t is the reply to the first part of clause (a), vi •• , whe-
ther there Bl'(A eight European ~die  . 

Sir 01&1 oaroe: There arr. not eight European ladies. The information I have-
just obtained shows that there are three or four. They were put in mainly be-
!lBUSe clerks could not be obtained. 

Mr. '1'. S. AYlnyhlJln,am OheUlar: May I t.ake :t diat there are no Euro-
pean ladies now? . 

Sir Olaf 0U0e: There are three or four still. 
Prof. 1{. G. BIDp: If they Rre not wives of other officers, are they e ~i e .. 

of these officers?' , 
8Jr OIM Oaroe: I shall require notice of that. 
Mr. E. A. Satbar E. J:1I&k Satt: With regard to these ladies who st:l1 re- . 

main, is it noi possible to find Baluchis themselves to carry on this work? 
Sir 01&1 GIrO': It is not possible to get good c.lerks Ih • ."re particularly in 

Quetta with the ingress order in force and all that. . 
Mr. La.lcbancl ."valr,,: Axe there no Baluehi ladies who could hold thes& 

poets? 
Sir 01&1 Oaroe: I do not think they have reached that stage. 

RIIBIGN.ATION8 01' El11l0PBAN IN8PECTBJt88 OF SaooLS 1N B.ALUCBIST.AN 

118&. ·Mr. B. A. 8aUlar E. J:1IIk Salt: Will the Secretary for External 
Affairs be pleased to state: 

(u) whether two EUl'O})ean ladies IlplJointed IlS Im:pect.rcss of Hchools i,l'II 
Baluchistan left that service one afwr another within one year causing great. 
dislocntion in the progress of female eclucat·ion in that Province; 

(b) if this post is reserved for European ladies; and 
(e) whether Government now propose to apppint un Indian lady who knows; 

the people and conditions in Baluchistan, with some degree of assurance that 
she will O tin '~ for sometime and look for the advancement of female educa-
tion in Bnluchistan? 

Sir Ola! 0U0e: This question will be answered by m;y Honourahle friend' 
the Secretary for Education, Health and Lands on the appropriate day. 
ColfDmoN8 FOB GBAN'l' OF LIOENCE FOB8uPPLYING MINERAL WATER ON NOBm 

WE8TBBN RAILWAY 
1588. ·lIaul'fl Muhammad Abdul GhaDl: Will the Honourable the Railway 

Member please state: 
(Il) the conditions for tqe grant of licence for supplying mineral water OD 

the North West.em RailwQY; 
(h) whet.her it is & fact thllt lieences for the supply of mineral water on E'~ 

Section of North Western Railway has been given to a member of the Railway 
Advisorv Committee; 

(c) ~ et e  t,he said RRi ~  Administration have satisfied themselves tha't 
the said member fulfills the requisite condition; 

(d) whether t ~ e is a union of mineral water manufacturers at Lahore ~ 
if so, whet,her t.hat union did send Rnl" tenders for Iluch contract; 

(e) whether tenders had been called for slIch"contm.t; if so, t.he number 
of pertlons Ren#ing tendets with ~ nt  'of ~ ei  tenders; if no tenders lI.oJ 

been M11ed for, the e ~  :or not ea1t:ng the iienders; 
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(f) the amount for which the contract was given; 
(g) whether' protests, petitions and telegraDls were received by the General 

Manager, North Western Rai'way and also the Railway Board in December. 
1944; if so, with what result; and I' 

(h) whether any open inquiry was made into the allegatiop.? 
TIle JIaDo1Uable Sir J:dwlld Benthall: (a) That the licensee own a suitable 

aerated water factory and that the administration is satisfied he will be able to 
render efficient serv:ce. . 

(b) and (c). Yes. 
(d) Representations have been received, t~n  t.o come i ~ the Secre-

tary of the Mineral and Soda Water Manufacturers Umon, but I am .unable to 
say whether such a un!on, duly reg:stered, e i~t  I am inf~  that the North-
Western Railway receIVed no tenders or applicatIOns for th:s contract from any 
such union. 

(e) and (f). No: I understand it is not the policy of the :North Western Rail-
way to grant such licenses on a tender basis. AppliCAtions for the grant of licen-
ses are illv:ted through the press. 

(g) Yes. 
(h) Certain allegations have been made and I am having them thoroughly in-

e ti~ ted  
CUDS SENT ON DEPUTATION TO om_ OFFICES FROM THE SUPPLY AOOOUN'l'S 

BB.A.NOB. NEW DELHI 
1637. * .. ulvt Muhammad Abdul QbaDl: Will the Honourable the Supply 

Member please state: 
(a) whether it is a fact that the Chief Controller of Supply Accounts, New 

Delhi hIlS spared some of his subordinntt'h in the Supply Accounts Branch to 
serve 011 deputation ill other Depa.rtments with prolllJtlcta;: if so, their nwnber-
and conditions on which they had been spared' • 

(b) the increase in salary in their new offices; and 
(c) whether any Muslim clerk applied to be so spared; if 10, whether he 

was spared or not; if not. why not? 
Mr. I. A. llackeown: The question .will be answered by the Honourable 

Finance Member on the appropriate day. 
WANT 01' WAGONS I'OB CA.RRYING RA.W MATERIALS FOB SBELL",O INDUSTBY OF 

MmzA.pua 
1688. *1Ir ••••• oTOIb1: Will the Honourable Member for War Transport 

be pleased to stat".! if he is aware that for want of wagons for carrying raw' 
maLerials, the Shellac Industry of Mirznpur it'; in 11 difiicult position; if so, will 
he be pleaseli to state what efforts he is making to make wagons available for 
that purposa? 

The JIoDoarr.bIe Sir J:dward BenCla&ll: The Honourable Member is referred! 
to my repl.y to Mr. Sri Pra)msu's question N.o. 1806. given on 23rd March, 1\)45. 

. - SIND-WOD MBBCHANTS IN MANILA 

1639. *Mr. LalchaDd •• valra1: (11) WiJI the Secretary for External Main. 
be pleased to say if "Manilu" or Imy part of it is now in the hands of 'Allies'? 

~  Did Japanese destroy any property and cause cusualties while evacuating 
Manila'! 

~  Is he aware that there are man, Sind-Work' Merchants along with 
f~ e  there? If so, will he be pleased to inform if any Sindbis have been 
killed and their property destroyed by the Japs while withdrawing from Manil. 
with their names? 

(d) Has it been represented to the Secretary for Extel'Dal Affairs that a wire 
by 'Reuter'. has been received intimating that several Sindhis have been killed 
and their property destroyed? 

. (e) ~ t ~te  do Government propose to take to ascertatn the truth and 
~I e defimte mformation at an early date? 

Itr 01&1 Oaroe: (a) The wHble of Man:la is believed, to be in tJte hanu ot 
Allied forces. • 

(b) and (d). Yes. -
• -
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tc) 'and (e). As soon as these reports were received the Amer!can t itie~ 

were requested to obtain infom1l1,tion as 'to the fate of the persons and property 
.of the t:;ind Work Merchants and other HQtish sftbjects in Manila. Any infor-
mat:on available will be communicateq. immed:ately on receipt to the next of 
kin if known as well as to the Government of Sind and the organizations which 

~e dd e ~d enqtIiries to the Government of India. 
JIr.' Lalehancl Kavalral: May I know jf any informut:on of that nature has 

.been received and whether tha.t will be given out now? 
Sir Olal 0&1'08: No, Sir. 1£ it had been, I would have given the information 

,in reply to the Honourable Member's question. 
JIr. Lf'chADd lfava.lr&l: May I know if one Mr. Kala Chand has been repor-

.ted all killed ~ • 
Sir Olaf Oa.roe: I have no information of this individual cas'e, but I will make 

.enqu:ries. ' 
.Prof. If. (10. Baqa: How do the Government of India ascertain these fllCts 

!rom the Government of Philippine or the United States? ~ 
Sir Ol&! Oaree: Through the AmeriCim miHary Butllorities-that is the only' 

'way of obtaining information. 
IaallGuLAa APl"omTMENT8 IN CBNTaAL TELEGRAPH OFFICII, Nit'" !lELHI 

lMO. *"1" OhowdhUI'J K1Ihammad IImaIl Khan: (a) Will the Seeretary 
,for Post!\ and A:r please state whether under Schedule 19 of the Posts and 
'l'elegraphs Manuul (Vol. Ill, Parts 1 and 2) the previous sanction of the Post-

• mast.er General, Lahore, is necessury for muking appointments in the 'l'elegraph 
Office, New Delhi? If so, will he please state the number of appointments 
that have been mude in the Centrlll TelegraI,h Office, New Delhi, since the 
1st January, 1944, in contravention of the instructions laid down in the Posts 
.and Telegraphs Manual and what are the reasons therefor? 

(b) Will he also state whether the vacancies in the Central Telegraph. 
·o()ffice, New Delhi, urc udvcrtisetl ill llny paper? 1£ ,,0, ill which pupers? If 
:not, why not? 

(c) Is it a fact that appointments are being made in the said Telegraph 
()tr.C( in cOlltruvelltion of the HOllie Depurtmcllt.'s model Hotation OrcleMl for 
redressing communal inequalities? If so, why? 

Sir G1II'IID&Ul Blwoor: (a) to (c). Sir, I find it !JOmewhat d:fficult to reply 
to the question. There is no schedule 19 of the l>osts and Telegraphs Manual 
Volume ITT, parts 1 and 2. The question does not specify wh:ch classes of ap-
pointments in the Central Telegraph Office, New Delhi are referred to. If the 
Honourable Member would please specify more accurately the points on which 
be neods in~ t n  I shall be happy to supply it to him. 

JIr. lL&m. B&nyan SlDIh: b the Honourable Member aware that a. dischar-
-ged Railway servant of over 40 yean of age has been appointed as Conservancy 
Inspector by the Telegraph Depllrtment in New Delhi without any notification 
:and in contravention of. the Telegraph Manual. ' . 

Sir GuruaaUl Bewoor: J have no iuformation. It doel! not set-In to urise 
()ut of this question. 

JIr. Bam BaraJaD. IlDfh: I am tving the information now. 
I. QuraaaUl BlWOOI': H the Honourahle Member will put down II specific 

question, I will find out. the information. 
EXAllnUTIOli FOB RBCBUrrMBliT 0'" SBCOliD DIVI810li CLuE8 m CDTBAI. 

TBLRORAPH 0n'I0lI:. NBw,DBLHI 
INI. *.al" Obowdh1lrJ KalwDlDId lImall Khan: (a) Will the Secretary 

for Posts nnd Air please stltte whether an examination for recruitment of 
oIIcc.r.nd division clerks in the ('entral Telf'!graph Office. New ])I:'!hi. was held 
0011 the 4th Novemher. 1944? If so, will he please state whether the examina-
tion was advertiJed in the papers? If not, why? . 

(b) Is he aware that candidate\ with higher standard of education were 
ufuBed permission to sit in the examination? If so, why? 

,(c) Is hI. also award that only Buch candidates were selected who could DO' 
C!\'en write their names oermetly? 
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(d) Does he propose to make an enquiry into the matter and lay the resUlt 

of such enquiry on the table of the House?, 
Sir G1I1'1ID&UL .IWOOl: (a)-Yes.' .The holding of the eXQ}lIil1ation was not 

advertised as it was intended solely for s.ction of departmental officials for Iij>-
po:ntments against the quota reserved for them. It was d~  notified depart-
mentally. • 

(b) All those who applied on or before the prescriDed date were pe.rmitted to 
take the examination. . 

(c) No. 
(d) In view of the replies to parts (a) to (c), this does not strictly arise but I. 

am sending a copy of the question and this reply to the PostII\ll8ter-GAneral for 
8uch action as he may consider necessary. 

Mr. Bam lfan.ylD. Smp: Is the Honourable Member aWlire that on the 4th 
November 1944, the so-called examination was held in two batches--one of those 
who were favoured people, and another of those who were not favoured ~ 

Sir Gur1U1&th Bewoor: No, Sir. So far as I lUll nWlIre, it was held on the 
same day. 

RBNTING OUT TO AMBRICANS POSTS AND TBLIIGRAPHS QUARTER AT ATUL GBOvB. 
NBW DELHI 

15d. -Bajl' Ohowdhury KuJwnmad IImau lDw1: Will the Secretary for 
Posts and Air please state whether it is a fact that 'Borne of Lhe quarters' of 
th" Posts and Telegraphs Department, at Atul Grove in New Delhi and tele-
graphists' bachelor block have been rented out to some American and R.A.F. 
I'e~nne  1f so, whether this has been done with the permission of Govern-
ment and whether the rent is being ~ edited to Government? 

Sir GuruaaUl BewOOl: The reply to the first part of the questioll is in ~iJe 
negatjve; the second part does not arise. • 

ELBCTRIC SUPPLY CORpORATIONS'IN MADRAS PROVINCE USING COAL 

INa. -Sbrlmatt E. Badha 'Bat SllbbarayaD: Will the Honourable the 
Supply Member please state: '. 

(a) the number of Electric Supply Corporations which generate e:ectricity 
by using coal in the Madras Province and the cities they serve; 

(b) the amount of coal allotted to eoch of them per annum; and 
(c) if this coal consumption could be saved by linking up these electricity 

in!lltallations with any fJf the Hydro-Electric Power Supply Stations in thaG 
l'roviflce; and if so. whether Government propose to toke steps to save coal 
consumption in this respect? 

Mr. J . .A. Kackeown: The question will be answered by the Honourable 
Labour Member on the appropr:ate day. 

MEETINGS OF THE STANDING COJfMITTEB FOR POSTS AND Ar,n DEPARTMENT 

16M. -Maulvl Kahammld Abd1IlGblDl: Will the Secretary for Posts and 
Air please state the number of meetings with dateil of Stand:ng Committee for 
Posts and Air held during the current year? 

Sir G1U'IlD&\b. Bewoor: One meeting of the Stand:ng Adv:sory Committee 
wail caBed for the 3rd of March 1945 and all members were duly notified but as 
none of the elected members attended, no u\eetiug C\luld bu beill. 

Prot. If. G. It&DIa: Was there any spe('ial e ~ why none of the elected 
members could attend the meeting? 

~i  ~ U'U U  B •• oar: That question must I think be addressed to the 
elected members. 

:Kr. B.. .A. aat.bli B. J:-.k satt: Was sufficient notice g'ven? 
air G1II1ID&Ua Bewoor: Suftic:ent not:ce was g;ven. 
air II.1IllNnm ecl YIm1n Daa: How many days notice was- given? 
air G1U'IlD&Ul ... oar.: 1 have not got the papers with me but I Ih:nk, though 

I am not sure, that we gave them a fortnight's warning fthrt and t~ the agenda 
was sent a week before the date fixed for the meeth18 . 

• • • • • 
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Sir K11h&mmad, Yamia lDIaD.: What does the Honourable Member mean by 

'warning'? 
Sir GUl'1ID&Ul Bewoor: Warn:ng to the, effect ' ~ Il meeting was to be held 

on such and .. uch a date. I do not milan it in the sense in which the Honour-
able Member seems to have taken it . • 
RbBB8ENTATIONS BY MUBLDl EMPLOYEBS OF .A.LLABABAD DIvISION, EAST INDIAlC 

~  
1M6. ·Shatkh RaluclcUn .Ahmad Sldcliquee: Will the Honourable Member 

for Uailways please state the number of representations made by Muslim 
eDlp!oyee, of the Allahabad division of the East Indian Railway during 1944?' 
How mnny of tltem were filed without taking any action and in how many 
cases the b'l'ievances were redressed? What are the e ~  for not taking 
action on BOrne reprt'sentations? 

The Honourable Sir Edwlld Benthall: I regret I cannot unclertake to col-
lect the informat.:on, parti(!ularly under present conditions. 
LADY TICKET COLLECTOBB APPOJNTED IN ALLAHABAD DIVIISION, EAST INDl ... 

R.AILWAY 
1M6. ·Shalkh lhAu4cliD Ahmad SldcUqu .. : (a) Will the Honourable Mem-

ber for Railways be pleased to stllte the total number of Lady 1'icket C U~ ~ 
~inted during 1944, in the Allilhabad Division of Bast Indian Railway? 
(b) Is it a fact that nOlle of them is a Muslim, although sevel'ol Muslim 

ladies OPIJlied from time to time? 
(c) If the answer to part (b) above be ill the affirmative. will Government 

~  state the reasons lor non-appointment of Muslim Lady Ticket Collectors?' 
The Honov&ble Sir J:dwlld Benthall: With ~  'Permiss:on, S:r, I 'Pro-

pose to replv Questions Nos. 1546 lind 1547 together. 
I have ~ ed for 1 he information and a. reply will be laid on the table of 

the House in due course. 
ApPOINTMENTI'! MADE IN GRAJN SHOPS IN ALLAHABAD DJVJSJON, EAST INDUl9 

RAILWAY 
'1647. ·Shalkh It&1ludclin Ahmad Slddlquee: (a) Will the Honournbl& 

ME'mber for Railways be pleased to state the total number of appointments 
mode during 1944 in t1!e Grain-shops ill subordinate posts in the Allahabad 
Division of RO!lt Jndilln Huilw":v on ratc!' of pay up to Rs. 50, [1'0111 lts. 51 to 
Rs. 100 uncI from Rs. 101 upwards? 

(b) How ~ I n  of these posts were filled in eoch of the three categorics by 
direct recruitment and bow many by promotion aud whitt is the communal 
composition of each? 

(c) Is it, not B fact t,hat several non-Muslims were promoted to these postA' 
on increo!led pay in supersession of senior Muslims? 

SHORTAGB OF MoToR TYRES FOR CIvn. POPULATION 
1M! •• JIr. Kanu Subedar: Will the Honourable the Supply e ~  

please state: 
(0) if it is a fact that a finn in Bomhay negot:ated with Messrs. Riverside 

Tyre Company and asked for pl'rmission to import 'Riverside' tyres, Rnd 
that the Ruhber Controller wrote to them that 'the Govemment of India do 
not expect to require tyres from the united St,ates during the next fpw 
months. Tht' indigenous production is suffic:ent to meet all India's essential 
civilian needs under present restricted war time conditions'; 

. (b) whether Government, al'f' Dware of the very acute shortage of' motor 
t:vres for the civilian population and t,he trouble experienced by those who 
do not enjoy e"lIentiality; 

(c) how manY" tyres have been released for the Ulle of the i~i i n popula-
tion during 194-H-44 and 1944-45, what the number of applications was and 
how many ~i i i n d~ , t·here were for n n e~ enti ' ul!ers; and 

tF"r anawer to thi, I~~t'''n, Iff! anBwer to q_tion No. 1546. 
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(d) whether Government propose 'to consider adding to the available sup· 

ply of motOi' tyres from whate\'er ~e t may be, and eJlcourage firnlH who 
are read:v to iJbport these tyres? 

:.r. J. A. KackeOwD: (at An application for u license to import tyres from 
the United States was received. It is nbt a fact that a reply as stated in the 
question was given by the Rubbel' Controller. 'l'here was .. verbal discussion 
with a representative of the firm from which it became clear that the firm-in 
Al1lt!l'ica could supply tyres only if thelile were required ~  the liovel'1lment of 
Indio. for military purposes. As Governinent was in d~ '~Ct C'Jl1lUlUlliclltioll with 
United State's authorities r(·garding military requirements, the e ~ t of the 
iirm was not granted. _ 

(b) Yes. -
(c) Government do not propose to disclose the informafon Baked for 8S it is 

.f'{llltid:.mt. lIl. 
(eI) No: Government will, however, endeavour to make larger quantities of 

Qr. available to non-888ential users as soon as it is possible. 
1Ir. "U Subed&r: Did Government write to the American authorities in 

terms which are quoted here in part (a)? 
Ill. 1. A. Kackeown: liio, Sir. We did not write to the American authorities 

ill those terms. 
Ill. IIu.u Subed&r: May I know why Govenlment'. policy in regard w tyres 

~ e  to be 80 different from the policy with regard to other consumer goods, 
namely, !lince there is a e ~ acute distress for the civilian population, a certain 
amount may be permitted to be imported. 

Mr. 1. A. Kackeown: The reason :8 that rubber is :n very great scarcit.v 
amongst all the Allies and we CRn onle get releases of rubber for absolutely essen· 
tial military and civil purposes. 

lIlr. Manu Subedar: 'Vill the HOllouruhle Member t ~  .. 1hi .. H >II~f' that 
Government do not propose in this or in other matters to prevent direc:t. contacts 
between Indian firms lind Amer;can tmde? 

. Kr. 1. A. KacklOWD: When ordinar.v trading is poSSible again t.hM wilt cer· 
tamly be the position, but while controlA last we must direct orders tl) the sour· 
ces whence they eRn be best supplied. 

Setll Tuut Abdoola Baroon: BilL why not through the: Jlldh.1I Ill'lll!; who 
bave already been negotiating with the firms in ~ e United States of America? 

Mr. 1. A. Kackeown: The firms in·the United States of America could only 
supp!y if they were authorized hy the American military IUlthorities, and the 
American military authorities will only give permission for military purposes. 

Ill. Jlu.u Subedar: In this case, the military authorities had autliorized the 
firm to import tyres from the United States. 

Mr. 1. A. KacktoWD: That is not our informat:on. 
EXTENSIONS OJ' SERVICE TO GAZETTED OFFICERS IN THE DIBECTOBATE GENBBAL. 

MUNITIONS PRoDUCTION, CALCUTTA 

1MB. ·Mr. Ram 1faraJaD Singh: Will the Hononrable the Supply Mem· 
ber please state: . 

(a) the number of extensions of service gronted to gazetted officers sprv· 
ing in the Directorate General, Munitions Production, Calcutta, who had 
attllined the age of fifty·five in 1944. Rnd t.hc reasons. therefor; and 

~  '."hether Government have granted any extensitln on grounds of ind-is. 
penslbliJty to Service requirements? 

1If. I. A. Kack8OWD: (a) One. This officer was retained because of his 
long experience of administrative work in Ordnance Factories and there was n 
serious shortage of administrative officers. 

(b) N:ot in the Directorate Oeneral. Munition!! Production in 1044. 
NOW.Coln'IBIlATION OJ.l' CERTAIN RELIEVING CLERKS 'l'BANSFUBED A8 TIOI:BT 

COLL ECTOBS TO DfLHI DIVISION . 
1110. ·1Il. Badrl DIlU Pade: Will the Honourabl" Member Jor Railw",q 

please refer \0 the reply given to part (b) of Starred Question No. 21 asked 
• 



2360 LEGISLATIVE ASSEMBLY [3RD APRIL, 1945 

on the 8th February 1945 (page 2a of the Debates) regarding n n ~fi 

tic,1l of certain statt in Delhi Division. North Western Ra.lway. va •. , aD 
employee became eligible for confirma1!ioll in his turn', and state: 
(a) if it is a. fapt that Relieving U e ~ ' !,-pp!>inted on the 1tith .October. 

1988 in Ferozepur Division and wh9 were Imbsequently t n fe~ ed 1D: July. 
1940: BS Ticket Collectors to Delhi Division were not confirmed m t e~ t ~  
under the rules in" force prior to the issue of the embargo on confirmation; If 
so, the reasons therefor; and 
(b) whether he ·now proposes to see that the staff involved do not suffer 

in their seniority; if not, why not? 

'the :ionourahle Sir Bdward B .. thIn: (a) Only one temporary Re ie in~ 
Clerk of .the Ferozepore Division, appointed in 1938, is employed on the Delhi 
Division. He wAs transferred to the latter Division in 1940 ~ in t a temporary 
post as a Relief Clerk and was subsequently posted as a TiCket Collector. No 
permanent post of a Ticket Collector against which he could be confirmed fell 
vacant till the 18th December. 1942, and, therefore, he could not be confirmed 
before the introduction of the embargo on confirmation, which took effeot from 
the let June, 1942. . 

(b) Seniority is regulate:l in accordance with the procedure in force 011 the 
Railway and the introduction of the embargo on confirmation does not affect the 
relative lIeniority of those subject to it. 
1Ir. Badrl Dut.t. P&Dde: Will this m&n's case be reconsidered 1 
'!'he Jloa01Il&b1e Sir Edward Benthall: It cannot be considered so long as the 

embargo on confirmation exists. 

JUDGMENT BY ADDITIONAL DISTRICT JUDGE, AMRITtilAR, IN A CERTAIN RAilWAY 
# ApPlIPAL 

1551. -Mr. Badzi Datt. Paade: Has the Honourable Member for Hallways 
l)(:rIlHfld t ~ judgu1tJllt pf Diwlm ::;il'i Ham Puri-, Additional District Judge 
a.t Amritsar in Civil Appeal No. 60 of 1944 preferred by the Divisional Super-
intendent, North Western Railway, Lahore Division, against the Order of t.he 
Authority appointed under the "Payment of Wages Act for Amritsar Area 
dated t,he B1st August, 1944;  if SQ, will he please state: 
(a) if it is a fact that the appeal was presented by the e n~ent 

PI'~ de , Amritsar, without proper authority; if so, what action has· been taken 
to remedy the technical de~e t  if no action has been taken, the reasons 
therefor; . 
(b) the expenc!iture incurred in the presentation of the said appeal; 
(c) the Head of tho Accounts from where it js paid and the justification 

of its payment; and , 
(d) the procedure prescribed for the app1ication, presentation and the 

defence of appeals arising out of application ngainst the Paymasters ontbe 
State-managed Railways; if no procedure is prescribed, the reasons therefor? 

~e BOI ~ e Sir EdWard Benthall: I have not so Jar been able to peruse 
the .Judgment. In the appeal refe!l'ed to,. as a .copy of the judgment is stiU 
awaited. I give, however, such llIformat1on as IS readily available. 
(n) ~ e appeal was presented by the Government Pleader, AmritBBr, to the-

court. ~ t O~t a ~e  of attorney on bPhalf of the North Western Railway 
Admmlstratlo?, ~IC~ was the appellant. As regards the remaining portions. 
neoessary ~tJOn will oe talnm when a' (\Opy of the judglnent is procllred. 
(b) The ~ e n ent P e d~ , Amritsar, has not so far submitted a bilI in 

respect of hiS fee And other miscellaneous expenses incurred in connection with 
the appeal. 

, (c) The expenditure when inourred will be debited to "Head G-ll02" of 
Abstraet rG', Appendix II to the State Railway General Code Volume II " 
copy of which is available in the Library of the House. The ~ tifi ti n 'for 
the payment of • the expenditure will be examined when the Government 
Pleader's bill and a certified copy ofothe judgment are received by the BaiIwaT 
d ini t t~ n  •••• 
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(d) Ordinarily, such cases are defended by Litigation Inspectors employeli 

on the North \\tlstern Railway, but. in this case on legal advice the GoVtlrnmellt 
of India decided to entrust the defence of the proceedings to the Government. 
Pleader, Amrits8r. • 

RAILWAY BOARD'S RECENT CIBCULAR'TO MIJrll!IIIS OF C:EN'IIIAL IFOHU'IliIlB 

1662, *J[r, Badri Dutt Pede: Will the Honourable Member for Railw8f& 
please state: 

(a) the object in issuing Railway Baard's Circular. No. '~ , d~te  
New Delhi, the 15th February, 1945, to all the Members of the CounCIl of 
State and of the Legislative Assembly; 

(b) the extent of loss an ~ ~ Member ot !he Clmtl'al :Legislature 
has to suffer from the change, If made, m the reservatlOn; and • 

(c) if it is a fact thnt the reservation office at Delhi is independent of the 
Station Superintendent, Delhi? 

TIle Bono1U'&ble Sir Edward Bmthloll: (a) To apprise Honourable Members 
of the Legislature of the steps taken by the Railway Board to ensure tha' 
Honourable Members are able to secure reserved accommodation on their 
journeys to and from Sessions of the Legislature. 

(bJ The Honourable Member will no doubt be able to assess this himself, 
since it depends on t ha extent to which any nrrnngements he may have llIr.dfl 
have. bee!l upset by the change. 

(c) No. 

RESERVATION OF ACCOMMODATION FO)J MEMBEBS OF CENTBAL LXGISLATUIiE WITH-
OUT PBODUCTION OF RAILWAY TICKETS 

1&53, *)[r, Badrt Dutt PaDde: Will the HonourablQ Member for Railways 
pleElRe state: 

(a) if it is a fact that in the change of reservation, the travelling public 
have to suiler as under: 

(i) annas eight reservation fee; 
(ii) anna one for exchange of ticket on East Indian, Bnd Great Indian 

Peninst,lla R,ilways; Bnd 
(iii) ten per cent .. of the fare of journey on the North Western find Bombay, 

Baroda. and Central India Railways; if so, the reasons for this diRerelltiuJ 
treatment; and 

(iv) Rupees five tonga fn,re to and from New Delhi only for reservation 
each time; , . 

(b) the· steps taken by him to avoid hardship and unnecessary expenseA; 
if no steps have been taken by him the reasons therefor; and 

(c) if he is prepared to instruct the Station Superintendent to register for 
reservation the names of the Honourable Members of Central Legislature and 
their staff, if and when required, on a written or te ~ ne request, wit,hont 
production of tickets which mAv be done hefom the commencement of the 
jonrney; if not, why not? . 

'!'he Hoaoara1ie Sir Kdward Benthall: (a) (i) Yes, the rules provide thai 
the reservation fee is not refundable. 

(ii) and (iii). If the Honourable Member will refer to Rule 57 of the Indian 
Railway Conference Association Coaching TariR No. 14, a copy of which is ;n 
't~e i ~ of the House, he will see that varying deductJons are made in 
dIfferent Circumstances, and there is no differential treatment as between the 
several nailways. • 

" (iv) Fares charged by tongawBlas do I1Dt come within the purview of thA t· Ranway Department.. • •• 
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(b) I regret I cannot accept the implication that Go,:ernment it nd~  an 

(lbligation to take measures to safeguard a p'a8senger agaInst. any ~ d i  . he 
.luay undergo or expenses he may incur owmg to a change m • hl8 travellmg 
arrangements. . 

(c) I would invite the Honourable·.Member's tte~ti n to the reply I gave 
to hill starred quest-ion No. 630 on the 2nd March, 1940 . 

. 1Ir. Badri Du\\ Panele: Would it be possible for the Honourable Members 
to get their tickets here in the small. office that functions in the Connaught 
Place instead of their ~ in  to Delhi Station for reservation? 

The BoIlourabie Sir :ldward .ent.ha11: I will give considerationloto that'. , 
RBIIIBURSINO ON ACQUITTAL 01' ExPBNSBS INCUBBBD IN B ~ IN  BIS , , 

PBoSBCUTION FOB BBIBDY BY RAILWAY SEBvAns 

11M •• 111'. Ba4rl Du\t Pade: Will the Honourable Member for Railwnys 
please state: 

(a) if it is a fact that no proteeticIl is provirled to the Railway e ~et  
against the expenses incurred by them in criminal proceedings ~ ed against 
them by private perSOllS under Section HIl, Indian Pfnal Code (Bribery); 

(b) if it is a fact tbat on their acquittal in those proceedings they have not 
been reimbursed by the Railwuy Administration; and 

. (c) if Government propose to see that on acquittal of an employee, tht:' 
'administrlltioll, which hilS f10t urrnnged for hi!; defence, reimburses his expensell; 
if not. why uot? 

The BoDourable Sir :ldward Benthall: (a) The Honourable Member is 
/l'8'ferred to Rule 1602 6f the State Railway Establishment Code, Volume I, a 
copy of which is available 'in the Libra.ry of the House. Reimbursement of 
legal expenses incurred by railway servants in defending suits or crimin .. l 
charges brought against them is provided for in the rules so long as the railwllY 
I!ervant complies with the prescribed procedure, each ~ being considered on 
itA merits. 

(b) I am not sure whether the Honourable Member mesns to aUege that this 
il! the practice generally followed or that followed by a particular railway. Gov-
ernment have sanctioned reimbursement in such cases from time to time. 

(e) Does not arise in view of the reply to part (a). 

ARRANGING FOB CABBIAGB OF CIVILIAN AIB MAlLS ON AEROPLANE SJ!llVICE 
RoUTB8 IN INDIA • 

18. ·1Ir. B. A. 8aUlu B. :l1Iak Sait: Will the Secretary for Posts find 
Air be pleaset' t.o state whether, in view of the, regular aeroplane service thnt is 
now being run bp.twcen mllny pBrts of India, Government propose to arran"!:! 
for t, ~ ('nrriage of civilian nir moils ht'tween distant parts in Indin on t ~E  
rOlltpI< wht'r(' :'('Ioplnne Nervic'l! hnll he{'()me n ,~III  frnture:1 

Sir Q.unmath Bewoar: Civilian air mails are conveyed by civilian air ser-
vices regularly established and operated in arrangement with the Post Oftice. 
Air services established by the military authorities and intended solely for 
Dlil!tary l'equirements cannot be utilised for the 'conveyance of civilian air 
mads. 

Seth '!'unf Abcloaia Baroaa: May I know from the Honourable Member 
whether he is prepared to lay on the table 8' copy of the rules which are made 
for civilian P ~ e  and civilian post by air? 

B1r CJ.vuaUa .ewoor: There is nbthing secret about the civilian air services 
In fact the fftrt,kular Re ~ 'J  which carry mRifs ar'3 ~ ti ed by the Directo; 

{' 
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General and I am prepared to supply the Honourable Member the name. of 
existing services for the conveyance of uir muil. 

Mr. llaDu lubedar: Would Govem!nent cODsider negotiating with the mili-
tary autlurities for the use 0' military planes as and when- convenient so that 
on !;ome occasiolls at least these air mails /llay go quicker. 

Sir GuraDatoh •• woar: - There are various considerations- of security whick 
make it somewhat difficult but we have tried in the past and we are trying &gam 
t(J see whether we cannot utilise some of these services. As I said, there are 
questions of security and the military planes do not gu,rantee the carriage at 
post. . . 

Mr. B. A. Sath&r B. DIak Salt: With reference to the point raist!lci by Mr. 
Haroon, I do not know whether my Honourable friend will be surprised to bow 
that the information with regard to the civil air lines is not available and we 
are told that for security reasons the information cannot be divulged. We d. 
not know which lines are operated. If my Honourable friend thinks it is not a 
matter of security will he place the information on the table of the House? 

Sir G1I1'1ID&th BeWOOl: I do not see the point of laying it OD the ta61e oTlbe 
House. But we have notified the public that there are air services operaunl 
between certain places. We do not give the exact time table and the public i. 
advised to post its airmail every day so that it may be carried by air whenenr 
11 service is available. 

Seth Y1I8Uf Abdeola Barooa.: May J point out that the service now existin, 
between Delhi and Bombay and run by Indian National Airways is not ,. 
known to the Director General of Posts and Air? . 

Sir GU1'UDI.th Bewoor: Sir, this particular service operated by the IDdilUl 
National Airways is not a civiHan service. It is entirely a military service . 

• 
Seth YUIll! Abdolila BIlocm: Civilian passengers have travelled. 
Sir GUlUD&toh lIewoor: That is quite a different matter. 
(At this stage Mr. Manu Subedar rose in his seat.) 
Mr. PruldeDt (The Honourable Sir Abdur Rahim): Next queauon. Khaa 

Bahadur Shaikh Fazl-i-Haq Piracha. 

BJIlmA-SJUlll'UB R£ILWAY FliOoJECT 

1558. -Dan B&ha4ur Shalkb. J'ul-l-Baq Piracha: (a) Will the Honourable 
the Railway :'.lember please state if eYer t.here ~ u proposlli for connectinG 
Bhera with Shahpur (North Western Railway) by a Hailway line? 

(b) Is it a fact t}wt a survey \VIIS made for opening a nailway line between 
llheru and Shahpur about the year 1928.and before? 

(c) Is it. aiso a fact that Bhera-Shahpur Railway line was also in the 'luin-
qUE!llninl programme of the North Western !{aiIway in about the year 1928? 

(d) If so, why was that scheme dropped? 
(e) Is t e ~ any proposal for constructing 11 Railway line between Hllera Rnd 

~ n , in view of the heavy traffic of passengers and ugricultural products 
m thIS area? If so, when? 

The Boaourable Sir :Edwlld Benthall: (a), (b) and (c). Yea. 
(d) On account of poor financial prospects. 
(e) As regards the first part of the question, there is no such proposal.n 

present. . 
The second part of the question does Dot arise. • 
Dan Ballad. Sh&IJdl I'ul-l-Ibq JIIIrIoIla: wm the Honourable Mem"" 

please reconsider the posftion ort account of the increased. tratBo nowad.,..., . 
• 
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TU 1I.oaOUr&b1e B1r .dWUd Bet.baU: It is a question of the construction. of 

a railway and there cannot be any traffic on it at present. 
lU:aDSBIPS EXPU.InCED BY FmsT· ANJi) SECOND Cuss PASSDGEBS AT . . uu MuSA. 

1667. *Khllll Bahaclu.r 8haUd1 I' ~i B  Pirac:ila: Will the Honourable the 
Railway Member please state, with reference to his reply to my starred question 
NOB. 617 and 618 asked on the 2nd March, 1945, if he has made enquiries about 
.the facts mentioned in the questions? ·If so, whllt is the result· or his enquiries. 
what action hOR he trtken or proposes to take to remove the discomforts nnd 
inconvenience .. of the passengers generally, and what action d:>es he propose to 
take with reg:ud to parts (e) and (f) of question No. 618, in particular? . ' 

The HODourable Sir .dward Beathall: I have made no ~  enquiries. In 
my reply to the Honourable Member's two previous questionsJ I think I made it; 
clear that these were matters to be taken up with the Railway Administration 
through the Local Advisory Committee. I undertook, however, to bring the 
questions to the notice of the Railway Actministration for suitable action, and 
this has been done. 

SBOOND CLAM COKPABTJONTS ON TRAINS ON LALA. MllSA, MALAXA1.m LINE, 

1111. *Khan Babldur Sh&lldl I'ul-I-Baq PIraoha: Will the Honourab\e the 
Railway Men.btor please stole: 

(a) the naruber of second class compartments e~e  attached to the 
vains running on the Lala Musa-Malo.kwal Line, North Western RailwR,Y, for 
female and mole pRssengers and tieir carrying cap:lcity. and the average daily 
number of set'ond closs passengers that tra'vel on tl\is line; 

(b) if it is Ii fact that only one compartment for male and one compartment 
for female passengers is attached to the trains capable of carrying six ma'es and 
two females at night and nine males and three females in day time; 

(c) if it is a fact t,hat the second dass traffic on this line is mu.ch more than 
the accommodation available and that. the passengers have invariably to per-
fonn the journey either by standing on their le,2's or sitting on the luggage a.nd 
mt'lre often b.y finding accommodlltion in either the Inter clas8 or the third class 

t ent~ ; 

(d) if it i'!! n fact that besides the civil passengers there is always a grant 
rush of military c.fficers coming on leave or otherwise, who travel in second cIS'!!'! 
and thRt t,hl'l'e Bre no !!epnrAte compartments for militnry people in trains on 
this line; and 

(e) if Government are aware that second class passengers feel n very great 
discomfort and illrollveniellee for lal'k of accommodation in trains on Lola :\{uRa-
Malakwol Li'le and whether earlv arrangements are proposed to be mllde to 
attRch more second clasA compa'rtments to the trains to accommodate the 
passengers; if not, why not? 

!'he Bsoarable Sir ~ I'd BiDUlIU: (a) to (e). Government have no in. 
formation on these matters of detail which are left to the Railway Administra. 
tion to settle according tQ. the requirements of traffic so far al they can be met 
within the limits imposed on their resources by the preyailing war-time condi. 
lions. I would repeat the suggestion which I n d~ in replv to the lIonourable 
Member's questions Nos. 617 and 618 on the 2nd March, that matters such liS 
the!:(l should he taken up through the medium of the local Advisorv Comm:ttees 
which have been set up expressl.\" to acquaint Railway Administrations' with t ~ 
loonl needs and requirements of the travelline- pUblic. 

SALABIBS,.BTC., 011' m:l\TAIN SUVICft Olf NOBTH BII ~ RAJLWAl' 

11&9. -DaD .&hadar Shaikh J'ul-t-IIICI Plr&ob&: Will the HonourablA the 
Railway ~ e  pleate state: • ~ 

• 
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(a) the grlldl! ()f salaries of the following services on the North Weat.31D 
Railway: (i) ~ in  Clerks. (ii) Ticket Collectors. (iii) Special Ticket Examin-
~  ond (iv) Guards, stating the nature of their duties and responsibilities and 
the channels of their promotions 811d services open to them in each C8se; and • (b) if Government are aware that there is a great dissatisfaction ~ n n t 
the Booking Clerks, regarding their present status and t ~  limited scope .for 
promotions and whether Government are prepared to consider their case to 
broaden theil- sphere of promotions and M make tiem eligible for posts of Guard" 
aild Special Heket Examiners; if not. why not? • 

'rU BaaoarabIe Sir J:4W11d aaGlaD: (a) I lay on the table two state-
ments, giving the scales of pay and the channel of promotio8 of the" oategorie. 
of sts'ff referred to. The duties of these employees are indicated by their title •• 
the special ticket examiners being responsible for ticket checking on . running 
trains. 

(b) Government are informed that in order to relieve the situation the 
Railway Administration has, with eRect from the 1st January. 1946. perma-
nently upgraded 49 posts of Booking Clerks. Grade I to Grade II and 18 posta 
of the staff in Grade II and above have also been upgraded temporarily With 
effect from the 1st N e ~  1944. In addition to this. Divisional Superin-
tendents have been authorised to sanction, at their discretion, temporary up-
grading where justified by a temporary increase in work and responsibility. 

The question of broadening the sphere of promotion of Booking Clerks in the 
lower grades has already been examiDed by the Administration and they consider 
that it is ~ t expedient to widen the field of advancement in the post. of 
Guords and Special Ticket Examiners by including Booking Clerks. 

Old rate8 ReviI8d rate8 

Category ------
~Ii  

Grade 
Grade Boa1e of pay 01_ Grad. Soal. of P&7 

-- -------------
BookiDg O1erka } V ZOO-10-211O m 200 

IIIId 
TioW Collector. IV UO-IO-IIIO II 3 180 

ill ~ II 100-10/2-120 
II 88-4-90 I 2 86-1/2--811 
I ~~  I 1 10 -5 I ~  

ElBcieD.oy' bar at ~ Bftloiellq bar at 
Ra. '2. ..40. 

8peoia1 Ticket EalDino 100-10-2110 . III 1 200 er. 
1011-11-1'0 . II 1 100-10/2-110 
88-'-90 I J 88-11/1-85 

Quarda IV 125--10--185-200- DimiDI-
210 .will 

cadre. 
nI 15--6-105--10--115 [II 1 100-10/2-120 

11 
~ '  

2 e5--a/2-81 
II ' ~ 60- I 1 O ~

88 80 .,. I • 30-1.-s1I 10 - 1-35 • 
• . .) 
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NON-GUNT OJ' OBTAIN ALLoWAlI'OlIS TO RAILW.A.Y BOOKING CLBBKS 

lJ8O. -mru Babadur Sh&Uda J'all-l-Baq PirICIaa: Will the Honourable the 
.Railway Membtlr please stafle: •• 

(a) if it is a fact that the Guards d.raw double allowances if they work on 
Sundays. Go:>d Fridays and during Christmas holidays while Booking Clerb 
.are nol only not allowed to enjoy these holidays but are not paid any allowance 
for working on holidays; 

(b) if it is b fact that the Goods and Parcel Clerks draw transit allowances at 
Junctions for tedi<>us work. but Booking Clerks do not,Ofor equally tedious worle: 
at junctions; and . 

(c) if the answers to (a) and (b) be it' the affirmative. wbether Government 
propose to COllsider the question of compensating the Booking Clerks for working 
<on holidays and for doing tedious work on junction stations; if not, why not? 

The Bcmoarable S1r .41'aM Benthall: I presume the question refers to the 
North Westem Railway. 

Information is being obtained and a reply will be laid on the table of the 
'House in due course. 

RBOBNT Tlu.JN AOOIDBN'l' NB.A.B KA.uOBI 
tl661. *Jlr. A. Saty&D&l'lyana )loorty: Will the Honourable Membp.r for 

.Raitwllys pleul'e state: 
(a) the facts and details of the train accident which took place on the North 

Welitern Hllilwuy. ntlar Karl.lchi on 'l'hursday, the 22nd March, lij45; . 
(b) the CBuses for the accident; and 
(c) the type of enquiry which is i>roposed to be set up for the same? 
The Honourable Sir .d1'ard Benthall: (a) At about 3 A.M. on 22nd Mardl, 

1945, No. li71 Up Goods Train collided wit.h the rear of No. 191 Up P88senger 
train, when the latter was leaving Jungshahi station On the Karachi-Kotri sec-
tion of the North We-stern Railway. The last two vehicles (one composite 
Second-Inter-Third and one Third-Luggage-Brake) of the Passenger train were 
amasheol. Relief trains with medical assistance from Kotri and from Karachi 
arrived at the IipOt lit 7-15 and 8-15 hours respectively. Hi persons (ilix men, 
ail .. women and four children) died on the spot, and eight subsequently-making 
n total of 24 dead. The injured were removed from the site to h08p'itals in 
Karachi, within about 4 hours of the occurrence. Of the injured admItted into 
hospital, six have 80 far been discharged and 86 continue to receive treatment 
b!ut are reported to be o",t of danger. There was no interruption to tratBc, as 
the Down line was clear and single line working was introduced. Double line 
working was restored by the 27th March. 

(b) The cause of the accident will be ascertained by the Govemment 
Inspector's Inquiry, which is now in progress. . 

(c) I understand that the Govemment In8pector of Railways (Posts and Air 
Department) began his statutory inquiry on the 27th March. I do not yet know 
whether the Government of Sind have .decided to order a Magisterial ,mquiry, 
but will inform the Honourable Member as soon as I have any definite informa-
tion. 
EXCLtT8IVB PBBMISSION TO IJIl"BBIAL OII_IOAL INDtT8TBD1S TO Mon BY RALI 

BODA ASJIlI8 
+l.&U. -llr. G. "11M .alda: Will the HOnourable Member for Ranways 

pleaRe state the rp.llsons for permitting the Imperial Chemical Indu8triem, 
Limited (Indio), to t':Je exclusion of any other dealer, to moye by rail sod .. 
88he.? 

"fte Bauarable air UnrcI BlIltblU: The Honourable Member is referred 
to my reply to question No. 1421 given on March 28th. 

E8'l'ABLI8JI1IJlKT OJ' Huvy IImtTS'l'BD8 • 
1&81. -Srt E. B • .TIDaraJ& BlJda: Will the Honourable the Supply Memhl!r 

be ple8!1ed to stat-e:. • 
fXruwer to uu. qu.tJon laId on the table, the qUHttoner 'beIng abHD' . 

• 
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(a) whether hiB attention was drawn to the following passage in the presi. 

dentlal speech of Sir M. VisveswaraYYll'delivered in the 6th Atl-India Manu-
facturers' Conference (page 9) .. crlthough BornEo balf a -dozen heavy industries 
.:an be }Jut in hand at Ollce, uovemm«;nt do not seem to be eager to see them 
IItartec1 or established"; _ ~ ~ . 

• (b) whether Go\rernment have examined the possibilities; if so, what the 
result of such examination is; and 

(c) whether uovernment intend to- open any heavy industries during the 
duration of the war; if·so, what those industries are? 

111', I. A. MackeowD: (a) I am aware of the statement refel1'ed to. 
(b) ~ whole question of what new industries may be set up in India is a' 

present under the" considera,tj,oJl of Government. 
(c) +.he starting of nw: industries ~ in  the war depends ?n"their essentiality 

to the war effort, and owmg to the time factor and difficultIes over plant and 
machinery and the shipping space to bring them to India, there is not much 
likelihood llOW of the immediate establishment of new lines of production. " 
~  MlII.u Subldar: In view of the fact that certain inaustries have beeD 

established in Australia and Canada after the war had started, will the Honour-
able Member please state. to this House why such efforts were not made in 
India? Will the H n ~ e, Member also state whether there were any 
special reasons why it could not be done in India? 

Mr. I. A. KacklOWll.: That would take 8 great deal of explanation, becaUie 
we would have to consider so many circumstances and the conditions in India 
are not the same os those in Australia. 

Seth Yaaa! Abcloola B ~ Because the present Government ~  not want 
to establish any industries in this country. 

Mr. I. A. JlaCklOWll.: Tbat cOllclusion, Sir, is entirely unjustified. 
PBof)uonoM OJ' B'l:DL £ND PIG IRON 

1686. ·Srl K, B. '1lDaraJa Be.de:' Will the Honourable the Supply Membar 
please to state: ' 1'" 

to) the total production of (i) steel, and (ii) pig iron manufactured in India 
in 1944; and whether it is less or more than in 1939; 

(b) how the prices of those articles compare with imported stuffs; 
(<:) by how much those articles can be increased in order to meet the internal 

demtlnd; Rnd 
(<1) whether his attention has been drawn to the statement by Sir M. Visves-

warayya that India is politically powerless to manufacture more steel in this 
cOlin try ; if so, what the polit,ical impediments are? 

111'. I. A. JlaCkeoWIfJ (a) The production of finished steel was 10,11,695 
tons in 1944 which was" more than in 1989 and the production of pig iron was 
14,87,011 tons which was less than in 1989. 

(b) The price of imported steel is generally higher than the price Of indio 
genous steel. Pig iron is not imported. " 

(c) O~n  to the coal and transport position production cannot be increased 
at present. It could be increased considerably if these difficulties did not exin, 
bllt for security reasons I am not able to give the maximum productive capacity 
if all circumstances were favourable. 

(i) No, but it sllch a statement haa really been made it is wholly and com· 
pletely untrue. 

Sri K. B. llDar&la ",de: In view of the great demand frolT' agriculturists 
for st.eel for purposes of agricultural implements, do Government consider fibe 
.aviaability pf releasing more steel than what they are doing now, in order to 
meet the demand from the agriculturists? 

1Ir. I. A. ~  Govemment have already taken steps to. release more 
steel for agricultural requirements. ' 

PIoI. 11. a.. BIlla": Are Government aware, that thel1l is still very sr .. t; 
scarcity ..for ,teel, that 'f88Ular black market ratea only are prevailing in --
couptry and that people all! not able to get sufficient steel? 



UNSTARRED QUBSTIONS AND ANSWERS 2389 

Mr. I . .&. ¥ackeowJl: Yes, Sir, we 'pave had complaints but, 8S I have 8&id, 
we are doing our best to remedy tqe situation and have already taken steps ~ 
release more' steel for the ~ e  .  , 

Seth YUh! .&bdoola BazoOn: May I kbow whether this steel Wi e~ released 
through the Provincial Government or through the Education, Hbalth afd 
Lunds Department? 
Mr. I. A.. Kackeowu: It is really being released through the Iron and .Steel 

Controller. The Regional Deputy Steel C nt e ~ ytork in e ~i n  W!th 
the Provincial Governments and they draw up a Jomt scheme for dlstnbutln8 
the supply released to the agriculturists. • 

REJECTION OF OFFER OF INDIAN INDUSTRIALISTS FOB SUPPLYING MILITARY 
TRUOXS AND AEROPLANES 

1565. ·Srl K. B. Jinaraja Be,de: Will the' Honourable the Supply Member 
pleasfl to sta te: . .. 
(n) whether he is aware of the followmg statement made by Sir M. VIS\'ed-

WIU"UY."-U in his presidflntial addreHI doted the 24th February, 1945, deliverod on 
the occasion of the 5th All-India Industrialists' Conference: "private it ~ 

men were prepared w start industries to ~' military trucks and aeroplanes 
for WIlr purposes, but their offers were rejected in favour of foreign l.IlaDufnl!· 
turers" ; 
(b) whether it wns true tiat Government rejf'cted the offer of Indian ind ~

triolistt;; anj 
(c) the names of t.bose Indian industrialists? 

Mr. J. A. Kackeown: (8) I um aware of the statement referred to. 
(b) Certain tentati ve proposals for the manufacture of aircraft ~ e beeu 

brought to the notice of Government but these propospls were never formally 
submitted to Governlllent for consideration. A proposal to manufacture motor 
vehicles for the Army was not agreed to as the new Company proposed to make 
/I type of vehicle which was not in use in the Army. 
(c) The motor vehiele scheme 'WIll put forward hy interests represente,1 hy 

Mr. Walchand Hirachand. 

UNSTARUED QUESTIONS AND ANSWERS 
SELIDCTION FOR PROMOTION 'PO ASSISTANT AOOOUNTS Oll'nCJ:RS IN RAILWAY 

ACOOUNTS DEPARTMXNT 

119. lIIr. Anan,a Kohan Dam: Will the HOlJourr.ble the Itailway Member 
plellse RUlle: 
(II) if Government are aware that selection for plOlnotiol1 to the gradfl of 

Afsistant Accounts Officers in the n i ~' Accounts ' e~ t ent, from amongst 
thosl-' who had aIready qualifit'd thl'mselves for such promotion. was held II, 
tbe Financial Commission!:"r, Huilways for the first time in the history of lbl'l 
Indian StRte Railways in 1944; 
(b) the reasons why this selection was considered necessary in 1944 in 

nt ~nti n of the preyious elltllhlished praotice of promotion by seniority; 
. (c) If Government are aWIITe that there is a leeltng among tbe stall of the 

~J  Accounts Offices that this selection benefited certain persOl18, connected 
WIth ~  officials of the Railway Department, over the head of their seniol'8; 
. (d) If Government are aware that certain persons, who had already ofticiatecl 
m tbe grade of Assiatont Accouuts Officers for 8uftioit:Dtly long period., were alto 
deharred from these }><Ists to make room for the selected junior persona; and 
(e) why the persons who had alreadv worked as Auistant Accounts Oftlcen 

~ e nd~ ned without showing a sufficient cause for their demotiolJ and 
without bewg ~i en a chaDce to explain tbemaslvel aa rp.quired under tbe ordi-
nory-rules applicable to Railway servants? • .. 

~e Boaoarable 81r.J:dw ........ Ul.D: (e) nnd ,b). It ill ,~ t a fLWt. tbM 
&electIon for promotion to lhe grade of Assistant Aceouftta Ofticertl.in the R1D1-
way Account'J Department from amongst qualified QieD waa beld for the fl .... 

• • 
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time in 1944 in the t ~ of Indian State Railways. Posts of Assistauli 
Accounts Officers are selection posts ana l>romotion to them ~  Dot go by 
leIliority alone." • 

(0) No. ~ 
(d) Yes. Ci:,rtll,iu men who, after trial, had not proved their fitness were 

passed over. 
" (e) The rules applicable do not prescribe the procedure suggested by the 
Honourable Member. 
UNDEBWEIOHDNT OJ' d'olDlODITIES SUPPLIED nOIll RAILWAY CLEA.BINO ACOOUNTS 

Ol'nOE GLUN SHOP 
120. Mr. Aneca Kohan Dam: Will the Honourable the Railway Member 

plelrSe state: , 
(a) if it is Ii fact that reports from the staff of the Hailway Clearing ACc(lUnl s 

Qffice about the underweight of commodities supplied to them from the R i ~ 
Clearing Accounts Office gt"ainshop are not being attended to by the authorities 
eoncerned; 

(b) if it is a fact that ahout a thouFoand employees of the Railway Clearing 
Accounts Office represented about the underweighment of commodities to the 
F'ood AdviBOry Committee; 

~  if it is a fact that one seer weight used in the Railway Clearing Acoounts 
gra!l1shop WIlS t ~' found to we gilt 15 (·hllttnks at the time of stock veril1-
utlon; 

(d) whether Government propOFe to tnke action Ilgaillllt the persons respon-
tible for this deliberate ullderweighment. and investigate how the stores made 
surplus in the shop. 8S a result of thi.1 underweighment, were utilized by the 
aboll manager and his staff; . 

(e) how Government propose to compensate the purchasers for "their loss due 
ttJ this nde ei ent~  

li) if Government propose to conSider the question of getting the weights 
of the groillshop tested rC;.lularly 0,· the chosen represtmtatives of the ",taft; IUIlI 

(g) if it is II fact that four tins of mustard oil were found missing from the 
Railwa.y Clearing Accoullts graillshop and the loss wos II I ~e good b;-.' unlc'r-
wliighing the commodity sold to the staR? 

The HaDoarabie Sir :ldwlld BlDt.b&Il: (a) No. A complaint book exists in 
the Shop and all oomplaints received through this book or otherwise are attended 
to. The Food Advisory Committee, which includes representatives of the stafl. 
Dominates some of its members for the specific duty of looking after complaints 
and correct weighing of the commodities. 

(b) Yes. One joint representation was received by the Food AcJ.viaory Com-
mittee in December, 1944. A B ~C ittee was appointed to examine and 
Jeport on the complaints ma.de in that representation. Its report was dealt with 'y the Food Ad'\dBOry ''::onamittee. The complaint about short weighment was 
aot proved. 

(c) No such 'one seer' weight has been used in the Shop for weighing 
commodities. 

(d) and (e). In view of the answers above. the questions do not arise. 
(f) The Shop is using standard weights recently purchased, but the verifica-

tion of the weights is also within the competence of the Grainahop Advisory 
t'.ommittee which appoints some representatives to help the Administration in 
looking after the running of the Shop in this and other -respects. 

(g) No. 
hamlAS1l8 0 .. eo_ODITBS 1'08 RAILWAY C'uA.Jmqo AccotTns GBAJW 8POP 

111. Irr . .IDa .. Kohan Dam: (ft) TR fhl! Br.nt-umble the Rsilwav Member 
IIWIft'P that the lQQ81 purchases of commoditles for the Railwa, CleaPin. Aecounts 
«,Ainshop are not mMlE' by in it n~ oppn tendE'~ anrl that rates higher than 
market rates 8!'8 uBuaU:v , ~n for Iltlch purchal9tl? ~ 

(h) Will .. hlo" 111enBe Itnte if the post of shop manager: Rlrilway Clearing 
~ n ntR ~in  iR l'eferved for n Mml1im? If not. ""h" n ~' 'I~  
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candidates were called for interview when this post fell vacant due to the 'transfer 
of the previoul shop manager? • 

(.3) Is it P. foot that stockeveri6ciation was not dcme when the 'pnviOO8 slop 
manager was transferred to the Railwav Board uud thllt his jJrovol!led IJUcce .. -
SOl'&, who were already working with him and were in the kno;JV of thinRB, retul!led 
to take responsibility for the t e ~' • 

(d) Is it a fact that inferior quality of l"ice (mongra) is forced on the sta! 
-of the R. C. A. O. by making it qbUgafory on them to purchase II fixed quan-
tity of mongra rice if and when they dellire to purchRse basmati rice while no 
UI~  l"estriotion has been placed by the Civil Rationing Authorities in Delhi in 

-oihel ration shops? • • 
The Honourable Sir :ldward Benthall: (a) Except for rationed commodities 

which are purchased in accordance with the instructions of tht> Rationing autho-
rities, the purchases are made,- 08 fal' 4S possible, under the 'limited tender 
system '. It is not a praoticable or even economical proposition to invite open 
tenders. The reply to the last. part of the question is ill the negative. 

(b) No. The post of the Shop Manngel' is not reserved f~  an:y community. 
Onlv persons who were suitable and could be spared were mtervlewed. 

(c) No. St()('ks were verified by the relievil!g ~ e  . 
(el) Yes, if rice is required by the statl. Rloe IS f!' ratlol\ed n~ d ~  nnd 

RAtioning authorities insist on ol1r accepting a proportion of e ~  qUBhty mclud- ." 
in~ Monln"R. This quality i", thereforp., iSBu,ed to e ~e~ In the same pro-
'Portion in whi(·h it is received from the Rationing authorities. 

ADMlNJSTBATJVE CONTBOL ovn'posT8AND TlfLFGBAFB8 ACCOUl"'TANT8 
. 122. JIr. Badrl Dutt P&Dcle: Will the Secretary fGr Posts and Air pleaae 

etate; 
(II) if it is a fact that the P. and T. Accountants Cfldre is under tbe admi-

nistrative oontrol of the Director-Gener"l, Poets and Telegraphs; 
(b) if Government are aware that, in actual praotice, the Finance Department, 

rcpre&ented by the }o'iuanoial Adviser, Communications, have been in udminis-
trotive control of the service and th&t the decision in respect of this service are 
actually tBken by the Finanoial Adviser, Communicationa, and submitted to the 
Director-General, }'osts and 'l'elegraphs, only for his formal approval; and 

(e) whether Government propOHe to ~ee that the P. and T. Aocounts·Ser-
vice ~ I in ti n like other F. Bnd T. depanmental examinatioDlt, "i •. , 
Inspectors of Post Offices, Postal Bnd R. M. 8. Accountants, Engiue61"ing 
Supervisors, Telegraph Mastera, examinations, is controlled by one of the 
el!tablishment sections in the P. and T. Directorate holding sucb examinations? 

Sir G1II1ID&&h .ewoar: (B) Yes. 
(b).The faots are not as stated. The service is controlled by the Director-

General, Posts and Telegraphs, with the advice of Financial Adviser (Commu-
nications). 

(c) Government see no need to interfere in the internal arrangements of the 
-office of the Director-General, POllts and Telegrepha. 

Gamv.&Noll8 01' TuIN8 OLEU8 
111. 8ardar laB, 8IDP: (a) Ha. the attention of tbe Hoaourable Member 

for Rlailwaya been drawn to the article that appeared in the RailWAy H,rald, 
~ ted the 12th March, 1945, under the heading "Will Trains Clerks also reaigD 
1II a body"? If 80, are the grievances of the Trains Clerks contained therein 
co!,ect? If 80, what steps do Govemment propose to take to redre.. their 
gnevances? 

(b) Is there a shortage of Trains Clera in all the Division, of the North 
Western Railway? If 110, what aft tho rt"a80lIfI for this flhortAJl8? Rne thellf' 
IIhortages any eonnection with the grie"ancel mentioned in r.)? 

.(c) Is it a fact t ~ I ni~ wen i_ued to the Traina Clera prior to 1931? 
Ir. ~ a fact; that due to retrenchment the issuing of thea. uni.. was dis-
continued? If 110, iii he- a""Bre that nnn-iuue "f 1milormtl ill one of tbe major 
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grievances of the Trains Clerks? Do Government propose to consider the d("sir-
ability of re-issuing uniforms ~ the Trains Clerks as stated gy the Hailway 
Board in tbeir ev_<.le be.iore the Royal. UOflUllillsion on J~  in 1929-80? 
The BoIlOurible Sir Kdward BenthtU: (a) The points raised in the memorial 

submitted by Trai,ps Clerk .. on the North Western Railway in October, 1944-
~d referred to in the article published in the issue of the Railwa.1f Herald 
dated 12tb Marcb, 1945, bave already been examined and replied to by the 
I~ i  Administration. Many of the 'grievances were not found to possess any 
subs.tance and oihers 4re still being looked 'into by the Administration. 

(b) The reply to the first portion is in the negative. Shortages may occur 
from timtl to tiUV! on particular Divisions, but such shortages are Bot confined 
to this purticular category, and are due to the conditions ~e ted by the war. 
The reply to the last portion is in the negative. , 

(e) As regards the first two portions, the Honourable l\-Iember is referred 
to the reply given to Qazi Muhammad Ahmad Kazmi's Starred Question No. 
569 on April 1st 1944. As regards the third portion, the n n ~  of uniforms 
was one of the grievances put forward by Trains Clerks. As regards the last 
portion, the question will be considered on the restoration of normal conditions. 

RBCBNT PRoPOSALS re CATBRINO CONTRACTS ON EAST INDIAN RAILWAY 

124. Mr. G. BaIlIi&h B&ldu: Will the Honourable Member for Railways 
please loy on the table of the House the East Indian Railway Administration's 
recent proposals for implementing of t,bc polic1 regarding catering contracts laid 
down by the Railway Board in accordance wnh the general principles adopted 
by the Central AdVIsory Council fol' RRiI~  in March, 1940? 

The BOl101U'&ble Sir J:dward Benthall: Govemnient is aware that the E. I. 
,Hnilway administration hus under consideration proposals for implementing the 
Ilolicy regurding caterirfg contracts, but has received no official intimation of 
theRe proposals. The General 1\11111l\ger has been asked to hold his proposals 
in abeyance pending further considerll.tioll. 

ERADICA.TION OF CORRUPTION AMONGST RAILWA.Y SERVANTS 

125. Ill. G. Jtantlah Baldu: Will the Honourable Member for Uailways 
]JleufOe lay on the table of fbe House a statement showiug the measures adopted 
and the expeuditure incurred thereon fol' the eradication of corruption amongst 
tbe I~ i  seryonts both gazetted and non-gazetted? 

The BonoU1'&ble Sir J:dward Bentb&ll: As regards the meusures adopted to 
eradicate ('orruption on the part of railway employees, the attention of the 
Honourable Member is invited to the reply given to part (11) of Mr. T. S. 
Avinashilingam Chettiar's Starred Question N.o. 1117 on the 20th March, 1945. 
1 regret J filii unnb\e to give detui\s of the mensures adopted bv Government 
to deal with ('orruption, as it would not be in the public interest to do. so. 
It is 110t possible to give detlli's of the cost of measures adopted on rail-

~  The expenditure on the Spt1l'illl l'olice Establishment, which is debitable 
to tht' Defenct' Scn'iecs Estirnutes, is cstimuted to be Us. i~ lakhs during 
1944-4fi. I would, however, point out that this Establishment investigateB 
cases pertnining not only to milwlIY ~e ' nt  but also to employees of all 
Government Departments. This expenditure does not include the cost, amount-
ing toO Rs. 22,200 per annum, of six l'rosecuting Inspectors and their on!erlieB, 
on the strength of the Special EBtablishment, which is debited to Hailway 
E~ti te  

INSTRUCTIONS TO RAD.WAYS re Rl:SJ:RVATlON 01' ACCOJlJlODA'fIOlf FOR MntBlDis .oJ' 
CBNTRAL LBoIRLA'I'VRB 

118. Mr ••• lr.a1IIIah-_aida: Will the Honourable Member fOl' Railwl\YB 
~ e hrv on th, table of the House a copy of the instructiODS i.ued to the 
Stntion Supprintendent, Delhi .in particular Rnd Railway Admi'niswutionR, in 
general. e~ din , th(' reservation of acecmmodatiPn for \be Honourable M.embers 
of the Cen ,~ Ritd t~ n~ their fltalf at Il "bort notiCf' ~f leBS thAn 48 bours? 
If no inlitrnctlOn8 hue hefn ,,~d, "'by? • 

, 



SBORT NOTICE QUESTION AND ANSWER 2373 
~ JIooourable Sir ~ d Bkt.baU: I would invite a reference to the 

1'eply I gave fiG part (c) of Mr. Badri Butt Pande's Starred Question No. 628 
on the 2nd March 1945. The.Honourable Member will, however, no doubt 
have been made aware through the Itaihyay Board's circular No. S058·TT of 

':ithe 26th March 1945 of the special arrangements made to secure reserved 
;'.ccommodation for Members oJ. the Legislature for their Mmeward journeys 
i~n the termination of the current Session. • 

MOTION FOR ADJOURNMENT • 
HEQUISIflONING BY GOVERNMENT BUAnMASHRAM MASUR, AMBERNATH 

Mr. Prllddent (The Honourable Sir Abdur Rahim): I han. received Ilotice 
of an adjournment motion from Mr. Govind V. Deshmukh relating to the 
"requisitioning by the Govf'mment of BrahmashrllIIl Masur, whioh includes. 
temple and holJ religiouF.l Moth find residential huts of the hermits at Ambp.r· 
nath". 

When did this take place? 
Mr. Govbld. V. Delhmukh (Nagpur Division: Non.Muhammadan): Yester-

day, the 2nd of April. I have received a telegram ..... 
JIr. Praldent (The Honourable Sir Abdur Rahim): When was the order 

issued 1 
Mr. CJotiDd V. Duhmukh: Recently. As soon as the order ~ received they 

have sent me a telegram. .: . 
Mr. Ram OhaDdra (Secretary, Defence Department): I recelved notlce of 

this adjournment motion only a little while ago and thepiApers that I have 
been able to get hold of show that an order was issued on the 22nd March 
saying that the land shall btl requisitioned on such date as may be dec!ared 
later. J have no further information on the subject. 

Mr. Prelklent (The Honourable Sir Abdur Rahim): • Will the Honourable 
Member get the information tomorrow? 

Mr. Ram Oh&ndra: It has to be obtained from the Bombay" Government. 
I am not sure that I shall be able to get it in time for tomorlbw. 

Mr. Prelklent (The Honourable Sir Abdur Rahim): Then dRY after tomorrow_ 
The motion will be taken up the day after tomorrow. 

Sir r. :I. lam .. (Madras: European): Before you proceed to the buaines8: 
of t.he day, might I with your permission, Sir, address a question to my 
Honourable friend the Finance Member? Yesterday a motion stood in hi. 
llame-to tuke into consideration the Select Committee Heport on Income·tax 
Amendment Bin. but I understood him to say that he was not in a position 
to make that motion. He did not explain why. whether he was unwell or 
what had happened. I should like to ask. with your permission. if the Honour-
able Member will at some t ~e before the end of the Session inform the-
House of the reasons which led him not to move the motion which stood in 
his name yesterday. 

air Oowuj .. 1ehaD.Jlr (Bombay City: Non·Muhammadan Urban): I have-
R "hort notice question on this matter. and the Honourable Finllnce Member 
has promised to reply to it at his convenienee. He is going to answer it 
tomorrow. 

1Ir. l'nlldat (The Honourable Sir Abdur Rahim): There is a short notice-
question in the name of Mr. M. Ananthasayanam Ayyangar. 

SHORT NOTICE QUESTION AND ANSWER 
MOVE AT SAY FRANCISCO COYFERENCE AGAINST ASIATIC IMMIGRATION INTO SoUTIl 

AFRICA '''''," 
Mr ••• AuaUlMa,&11&11l A1Jupr: (a) Has the attention jJf the Honour-

able Member for Commonwealth Relations been drawn to a PreAR report, 
dated the 22nd March, 1(M6 pu\Uahed in the Hinduda.ft. Timet, dated the 
24th Mareh. 1945, of the sPeeCh of Dr. ~ n  ··I..eader"of the Oppition in 
thf' South Afri(,Jlll Assembly urging the end of OMl'-door policy regardiDw 

• • 
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Abiatic immigratioIr and _that the same should be pressed by Field Marshal 
.smuts at the Ban Francisco Conference? ~ 

(b) Has his attention been also drp\vn to the reference in his speech 
advocating an Atlantic <,:harter, cieclaring that the native peoples should 
zemain under European guardianship for a long time? 
• (c) Has Government taken any steps to coubteract this move against immi-
_tration ~ the said Conference? _ 

(d) Have any, and, if so, wh8.t instructions been given to the Indian Re-
presentatives to the said Conference for urging the repeal of the Pegging Act 
.and the discriminatory Legislation against Indians in South Africa, and for 
:8afegua;ds against the repetition of a similar move in future? 

'1'4e Honourable Dr .... B. Khan: (a) and (b). Yes. 
(c) It is not clear if Dr. Malan represents the ,-iews Of the Government 

-of the Union of South Africa. Government wi!l, however, take necessary 
;action to deal with any official move to discriminate against Indians in this 
lIIlatter. 

(d) It would not be in the public interest to disclose at this stage the instruc-
"tions given to Indian representatives. 

Mr. Abdul QalJ1lm: May I know who gave the instructions? 
The HOIlOurable Dr. X. B. Dare: The Government of India. 

EL "F.CTlON OF A MEMBER TO THE PUBLIC ACCOUNTS 
COMMITTEE. 

The Honourable Sir Jeremy :aatIman (Finance Member): Sir, I move: 
"That the non·official Members -illf the Aalliembly do procred to elect, in the manner 

lI'equirl'd by rule 51 cf the Indian Legislative Rule., on"; member to be a member of the 
Committl'll on Public Accountl in place of Mr. T. Chapman.l\fortimer, who haa reliped 
from the Committee." • 

Mr. Pre.ident (The Honourable Sir Abdur Rahim): Motion moved: 
"1'hftt the non·official Membera or the Assembly do proceed to elect, in the manner 

-required by rul" 51 of the Indian I~ i ti e Rules, on-e member to be a member of the 
Committee on Publir Accoontl in place of !\Ir. T. Chapman.!\lortimer, who hu reaigned 
1rom the Committet'." 

Mr. T. S. AvlDllhUln,am OhetttarlSalem nnd Coimbntore cum North Arcot: 
Non-Muhammadan Rural): May I just ask 1\ question? We find that this 

'Committee was elected many years back. The practice was that people retired 
b,. rotation and elections were held for their places, but us the if~ of this 
'House was abnormally extended. I find that these retirements by rotation did 
not come obout at all, and people elected many mnny years ago--we have even 
iorgotten when these elections took ~ e still there. It is wrong to keep 
tl)is Committee going like this: it is 1\ very important Committee, it is the 

- only statutory Committee which this House has, nnd I think. Sir, it is really 
~' n  in principle not to have these elections bac}!: again. 1 suggest that Gov-
4!rnnlPnt ~ d bring in 1\ motion for election by rotation. This Committee 
is V8rv old inlleed, I think it is six 01' seven VeRI'S old, and there hRS been 
no ~ For election bv rotation. I do not. know why. I find that when my 
'fl'ienafl Prof. Ranga Rnd Mr. Das were not coming' here. the:v 'vent without 
these two people. I think it is very wrong not to have had elections to thiR 
(',ommittee by rotl\tion a'l it ill provided in the conRtitution itself 

Prof. X. a. Banp (Guntur rum Nellore: Non-Muhammadan Rural): I 
-support this view. If' 

.r. H. A. Sa\bar H • • .at Salt (WeRt CoaRt and Ni i i~  Muhammadan): 
'The position 1S that the constitution of this Committee is governed by one t:" 
the rilles. -It pTOvidc'§ for the n tit ti ~ of the Committee for the. fi 'S~ three 
'years of the .life of an Assembly. Then lt goes further and says that If the 
life of the Assembly is extended to another e~ d of three years. t ~ same 
process will follow: thnt is, e e ~ ~'eR  one th'rd of the members Will C~ft> e 

'to bn membe1'S and elections will be held to' fill their places. Rule 51 pro-
~ideK for ". life of six year!' for the Assemb!y, not more. When this rule was 
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promulgated nobody tho\Jiht that the'life of the Assembly would be extended 
beyond six yeaftl. Therefore I tried to' move in this matter, Government 
could have moved for an ameedmeut of the rule to provide that the same 
process should continue if the life of' the. Assembly is extended beyond six 
~  but Govemmen4• did not do that. 'then I gave notice of a Resolution for 

the amendment of the rule, but that was not even balloted. • Even then Gov. 
ernment did not take the opportunity to have the rule amended, and that is 
why we have the old Committee functioning for such a long time. I do not 
know what Government can do at present, but the position has been rather 
as stated by my friend Mr. Chettiar. 

Prof ••• G. lI&Dp: Sir, Sir Edward Benthall brought forward a separate 
Resolution for amending the rule governing election to the ROads Committee. 
A similar procedure can oertainly be followed by my Honourable friend, 8ir 
Jeremy Raism&rl. As it is now, this House is 'not satisfactorily represented 
on this Committee, because, so far as the Congress Party is concerned, my 
name is the only one on it. By eftlux of time the tenure of other Congress 
Membet'B has come to an end. Therefore today I am the only person on it, 
and I do not think this is a satisfactory state of things. 80 I hope. Sir, that. 
8ir Jeremy Raisman will take the earliest opportunity, if necessary. to get 
the rule amended and to see that more adequate and proper representation is 
provided for all sections of this House. 

Jlaalvl K1Ihammad Abdul Ghalli (Tirhut Division: Muhammadan): I have 
seen elections to this Committee. Members have been elected on different 
occasions, and whenever there were vacancies due to balloting out of sitting 
members fresh elections took place and vacancies filled in. 

The Honourable Sir Je e~  Edman: It is true that the auomaly cxillw. 
!lnd it is the consequence of the abnormal extension of the life of this Aseembly. 
The rule, as it ",tands, clearly, oniy contemplated a life J¥)t exceeding sUi:: yean. 
but the comlpnint of the Honourable Members opposite is that when t,he life 
12 No 111' of this Assembly was prolonged, Government should have taken etepa 

o . to get the rule amended so as to be more suitable to the altered condi-
tions'. 1 may lI&y that at this late stage of the present Seuion. it would be 
difficult to take the steps necessary to get this rule amended in time to enable 
an election to take place before this Session conoludes. I can only say that 

! should the life of this Assembly be further prolonged, Government will ~ steps 
~ to "et tbe rule amended and to have aD election in the proper form. I".... Mr. PrelidlDt (The HonoUrable Sir Abdur Rahim); Tba question is: 

"That the non·official Member. of the A.MlDbly do proceed to .lec:t, in t.he DI&D.DW 
required by rule. 51 of the Indian Lep.iative Bul .. , Oll'e m-.nb.r to be " m_ber of the 
Committee on Public Account. in place of Mr. T. Chapman· Mortimer, who hu feaipG 
from the Committee." • 

~ The motion was adopted. 
Xl. PnIldellt (The Honourable Sir Abdur Rahim): I have to inform Honour-

able Members that for the purpose of election of a Member to the Comlnitte. 
on Public Accounts, the Notice Office will be open to receive nominatiOlUI \:pto 
12 Noon on Wednesday, the 4th April, and that the election, if necessary. will 
btl held un Friday, thf. 6th April. The election, which will be conducted iD 

. accordance with the RegUlations for the holding of elections by means of the 
sinf(lt. tranderable vow, will be held in the Aseistant Secretary's room in the 
Council House, between the hours of 10·80 A.M. and 1 P. II. 

THE INDIAN ARMY (AMENDMENT) BILL 
Ilr. Prelidlllt. (The Honourable Sir Abdur Rahim): 'Further consideration of 

the Indian Armv (Amendment) Bill. ~fi  
Mr.'t'. I. A •• Dm,.. 0hfttIIr (Salem and Coimbatore OtItft lforib Areot: 

Non.Muhammadan Rural): Sir, the point I W8S making :vesterday W&I t ~t 
in the case of deceased persons who were wounded in eerviee,· who became 111 
and died, this Bill proviC\ea that.the expense. of their lut nI!1ess and ~n ~' 
should be declut:ted out of their own money-the money. wbJeh must 1ft teAI.ttv 
go to his wife and cbUdren or to his aged parents. ~ is really a Jdatter whicb 
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[Mr. 'r. S. Avinashilingam Chettiar.] 
nobody can agree to; and we have given an amendment for til. deletion of t ~t 
portion in clause ~ of the Hi!!. 1 bope the H ~ e Member conoerned wIll 
agree to it.' • 
The other objeotions'to this Bill ~ secondary: it. is ~d that the decision 

~f the comm&lIdhlg officer and the adJuBtment tte~ JS' ~B~e final. We 
\vouId require. JD a matter like this ~  is really mamly omI, ~ t there 
.should be an appeal provided against .the Judgment of these people. The oth;r 
one or two anltlDdments are mosHy varbal and I hope the e~n~ent will 
.accept those aUlcndments also, and while we do not obJect to the Bill Itself •. we 
hope t~ t theso necessary amendments will be accepte4 by the o:<>vemment, 
SeUl YUS1d ..A.bdoola Barooa. (Sind: Muhammadan Rural): Sll', I want to 

raise one point regarding th:s' part (c) of clause 2(b)(2) where it say&-
"military clothing. appointments and equipments. not exceeding .,. aUJL equal to ai.x 

month.' pay of the deceased. and having become due within eighteen montha before hw 
death." 
I want to stress this point on the Honourable Member that eighteen months 

is a very long period. One does not know what happened within those eighteen 
months and it-is often found-and thete are such instances which I can quote-
that these sums which are not due are adjusted by the Commanding officer and. 
therefore, I think it will be eaMer for the relatives of the deceased to find out 
whether this sum was due or not if it is within six months or so; and I hope the 
Honourable Member will change this olause and not press for eighteen months. 
The other point which 1 want to bring to his not.ce is that we Bre not told 

why this maximum amount of deposit has been raised from one thousand rupees 
to two thousand five hundred rupees. At. first the Government had a rule that 
they will draw from the bank only up to one thousand rupees-I do not know 
what the rule existing in the United Kingdom or the other dominions is. Will 
the Honourable Memher explain to us as to why he wants that this !\mount 
should be increased to Rs. 2,500? . 
Mr. ltam 1I.raym BJDgb (Chota Nagpur Division: Non-Muhammadan): Sir, 

I oppose this Bill. This kind of piecemeal legislation and that by WIly of 
amendment ought to be discouraged. The army is a vast subject and a compre-
hensive Bill ought to be brought in on the lines of the British Army Act. The 
present Indian Army Act was passed in 1911, when the popular vo:ce was not 
audible even in the Imperial Legislative Council. There is one thing vel)' 
curious in the sect:on-deceascd officer as well as deserters are placed in the 
9ame category. Desertion of course is an offence; but death cannot he ('slled 
an offence. The officer died in the field or in the hospital and he ought to be 
treated in a difterent way. So far as I think, all the expenses relating to h:s 
funeral ought to be met by the Government, Ilnd all the dues which he owed 
to the Govemment ought to be remitted. The Statement of Objects and 
Reasons seems to me to be a bit deceptive. It is mentioned there that this Bill 
is brought for the speedy disP0181 of the property of the deceased. When I read 
the original section and also this, I find that all that is sought to he done 
according to t·he original ~ ti n il:l to be done by this. Then where is the 
IIpeedy disposal? Of course the only difference is that instead of Rs. 1,000, 
Rs. 2,500 is to be taken from the savings of the deceased person, and for this, 
power is demanded by this Bill. Besides that, there is Buch a thing ns the 
adjustment committee and the commanding officer; if these two th:ngs are 
Rnowed to remain, I can assure the House that there will be no adjustment 
committee-only the commanding officer will remain. Therefore. I request 
that a comprehensive measure ought to be brought touching all the departments 
of the army, and this sort of th:ng ought to be discouraged. 

111'. Bam OhlDdra (Secretary •. Defence Department): Sir. when I moved the 
motion for consideration yesterday, I said that the Bill was short and simple, 
and I am glad to find from the speeches that have been made that the in~i e 

of the Bill has been acoepted by Honourable Members. It is only in respect 
of oertain mattel'S' of petaH that there appearS' to be' a little concern. This 
appears to me to be due to the fact that Honourable Members were rather taken 
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by surprise yesterday with the rapidity with whioh the business of the House 
was concluded: they did not apparently expect that my Bill would come up for 
consideration so soon, and they had thbrefore no time either to study the Bill 
carefully or to go through the e t ~n of the Indian Army- Act which it \\as 
proposed to aruend. My friend Mr. S~ Prakasa raised the question why 
deceased persons and deserters were placed together and I fjnd. that the same 
question has been asked today by Mr. Ram Narayan Singh. The two cate-
gories, namely, the deserters and the deceased persons have n ~ beenput 
together for the first time in the amending Bill. They both appear in the s'3m6 
section of the Indian Army Act, namely, section 114 anti I can only say thill, 
that the draftsman of the time perhaps found it convenient to have one secti,)D 
devoted to these two oategories. For lunatics and persons missing Gn aotive 
service he devoted another seotion. Mr. Sri Prakas& wanted· to know what 
lu.lppelled to thtl property which -was left by 1I deeeased person. This has been 
provided for in section 114. According to this section it devolves UPOIl t.he 
Commanding Officer to secure all the moveable property in camp or quart6l's 
belonging to the deceased or deserter. He makes an inventory of the property 
and then, if there is B representative of the deceased person who is prepared to 
give a guarantee that the debts will be paid off" the property is handed over to 
the representative. 

Mr. an PraJral& (Allahabad and Jhanei Divisions: Non-Muhammadan 
Ruraij: If I may interrupt the Honourable Member. I wanted to know what 
huppells to the property left ft~  the Commanding Officer has paid off tt-e 
debts. 

Mr. Bam Ghladra: I am coming to thlt. When the Commanding Office:.r 
has paid off the debt'! and there is a surplus, then under sub-section (IS) of the 
same section, the surplus is. paid to ihe representative of the deceased perS'On, 
and if no olaim is made within twelve JIlonths after the death, the surplu ... is 
remitted to Government. I think my friend Mr. Sri Prakasa also inquired what 
happened to the property of the deserter. 

Mr. SrI PraJrua: Quite so. 
1Ir. Bam Ohanclra: I shall refer him to the IiBme section. In the case of a 

deserter, the surplus shall be- forthwith remitted to the prescribed person, who 
bappens to be the Accountant General, Central Revenues, and shall on the 
expiry of three years from the date of the deseJ:tion be forfeited to His Majesty 
uniess the deserter shall in the meantime have surrendered or been apprehended. 

Mr. Sri Prakua: The family gets nothing 'I 
Mr. Ram Ohandra: It is only after three years that the surplus is forfeited 

to His Majesty. , 
111'. Sri Prakua: The family can put in the claim during these three 'Vears, 

Is that the idea? • 
JIr. Kam OhaDdr&: The matter will be governed by sub-section (6) of seotion 

114. I have nothing more to add to that. There were other points of detail 
raised by my friend SaMar Mangal Singh which were also taken up by other 
Honourable Membe" who have spoken on this mot:on. Most of theBe lointa 
are coming up in the course of amendments and therefore I shall try to be B8 
brief as p06'Sibld. . 

. One point was that it is now proposed to increase the amount which may be 
Withdrawn from the bank account of a deceased person from Rs. 1,,000 to 
Rs. 2,500. The figure of Rs. 2,500 was suggested because it was felt that 
Rs. 1,000 was not enough to cover the debts that were ordinarily left by 
deceased person. This was based on the experience of the Standing Committe a 
of Adjustment that has been working in connection with King's Commission.·!<-' 
?fficers who ar6 8ubject to the British Army Act. We do not adhere strictly to 
the figure of B.s. 2,1S00 and I shall be prepared to say something on this Bubject 
when the amendment comes up hefore the House. We felt that p08eibl.f thp 
sum of Rs. 2,1SOO would cover the debts in most cases. At the same time r 
would like to inform the Houae that the Commanding Officer or the Committee 
of Adjustment is not aUk>maticallv required to take out.immediately Rs. 2,500 
from the bank balance of n deceased person. What is said in the-Bill is that 

• 
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~e deb!-. will 1irat be eetimated and then the Dearelt amoun\ to that figure 
will be WWuirawn from the bank but that. the amount aball not be more tbaD 
Re. 2,500.' r 

Seth YWI1l! Abdoola B&rOOIl: ~ Pdie they had not received t e~  pay lor the 
last six month .. '! • • 

1Ir. Bam 0lIaDdrr.: I will answer that later. An objection has been takt:D 
to the provision that the decision ot the Commanding Officer or the ~ ndin  
Committee of AdjusuDent shall be final. Here also I think there has ~~n 
a slight misunderstanding. It was riot the intention to oust the powers 01 the 
civil coutts. ~ decision was to be final only- in S'O far as the provisions (Ji the 
Indian Army Act were concerned and this provision ~ inlierted in rmler to 
expedite the q'.lestioIl of the disposal of the property and of the debts. One 
other point thut has been raised is that while in section 114 it was only tl,le 
money which was left in a Government I:)avings Bank that could be withili'awll 
by the Commr.nding Officer, powtlr waS' now being taken to withdraw JUoney 
from any bank in which the decellsed person may have an account. When this 
Act was first drawn up in 1911. it was possible that some people may, have 
kept their IIocQounts in post office sllvmgs banks, but the experience now is that 
no officer keeps his money in post office savings banks. He keeps it in a plivnte 
bank. They used to have their a<lCOwlts with the Imperial Bank but DOW' they 
keep the money in other banks also; and if we stick to Government tlIlV:l1gS 
banks alone, the result will be that it will never ue possible to payoff the debt!oi. 
It is therefore llecessary to expand the power, so as to be able to withdraw the 
money wherever it may be. In thiS' connection I might mention that under tho 
Regimental Debts Act these preferential charges a.re OD the property ilf the:. 
deceased officer and not only on the money which he may have left in any bank. 

As regards the other'point which seems to 'have caused a good deal of o..:oncel'll. 
namely that it it: now proposed to deduct from the property that may have '~n 
left by the de(leased officer expenses of his last illness, I may obS'erve the.t tbt' 
explanation now inserted does 1Iot relate only to officers who. die on t 'H~ 
service. It is an explanation to section 114 as a whole, it applies to aU persous 
who die whether they are in active service or not. I quite apprst'iate the 
feeling that an officer who· dies' when he is fighting should not be asked to pay 
the expenses of his last illness. As a matter of fact, it is laid down in the 
Pay und Allowlollces Regulations that no hosp:t·al stoppages wiU be recovt:l'ed on 
account of wounds received or illness contracted while on service in ~ e field. 
It is not the i&tentioll, it could never have been the intention that any amount 
wh:ch waS' not to be recovered from'"im officer if he did not die would be recovered 
from his survivors after his death. 

My Banoui'able friend Mr. Ram Narayan Singh raises the question of briug-
;ng before the e i t~e an entirely.new Act end~n  the In.dian A;m.'i Act. 
I am afraid thnt questlOn does not arise here. That IS a question which needs 
very careful cousideration. We also said that there was no speedy d:sposal uf 
these cases. 1 am afraid I cannot agree w.ith him because the whole object of 
this Bill is to speed up the disposal of propert.v left by a deceased persoll lIud 
the payment- of his debts .. Under present conditions the C~ ndin  officer if> 
in the field and he is movmg from' place to place; the relatives of the deceused 
officer do not know whom to contact. or where tQ go and give security for PllY' 
ment of the debts an<i realise the e t~ that has been left behind. e di ~ 
to this II.mend:ng Bill. there would be n Standing Committee of Adjustments iTt 
a centrol place and the relatives of the deceased would be able to get into louch 
with the Committee and 811 the problems would be solved a8' quicklv as possihle .. 

Mv Honourable friend Seth YUl'luf Abdoola HRrOOTl referred to -the period of 
eighteen months , i~  appears in Explana.tion ~  This ~~ a ~ d ti n oC?f a, 
provision in tb:a Regimental Debts Act which applies to mlbtary officers llubJect 
to the British Armv Act. . ( 

S.th Y1IIIII AbdoOla 'JlarOClll: That is wben an officer is alive. 
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]11'. Bam O.h&Dd.ra: We uro now uealing with people who are dead. . 
Seth Yuu! Abdoola Baroon: 'I'his is' a new order. :You ~~e reading GU olel 

~ de , • 
1Ir. Ram Ohandra: 1 will read sention 2 of the Regiment,l Debts Act: 

"The following ehall be e~ enti  chrgea.on th" property of a penon dyiD, wJW. 
aubject to military law, .. , ~t  . . • . • ' . " 

(c) military clothing apPOintments aDd eqUlpmeDY, not. f,J:ceedi.g a IU1D equal tit 
aix monthe' pay of the' deceaaed aDd haying become due wit.hiD 18 mODths before hiI 
death." . 

Clearly th:s sectioo deals only with peeple who are dead. . 
I think there is no other point On which I need, spen at thiS en~  

When the amendments are taken up for discussion" I may be able to say somo-
thing more. _, • 

1Ir. PrIl1d.eDt (The Honourable Sir AbdUl Rahim): The question ia: 
"That. t.h. Bill furt.her to ameDd the Indian Army Act, 1911, be t.aken into coui· 

deration." 
The motion was adopted, 
Mr. PnIId8llt (The Honourable Sir Abdur Rahim): I understand that there. 

are BOme agreed amendments in respect of clause 2. 
Mr. Sam.i V8IlcataclLeJam Ohatty (Madras: Indian Commerce): Yes, Sir, I 

shan move No.2 amendment. Originally we gave notice of an end E'n~ to 
~ e following effect:. 

"Tblt. in lub·clause <a) of cllWMl 2 of t.1m Bill after the wordl 'in t.his behalf' th. 
worda 'in accordance wit.h rulea framed under thil Act' be insert.ed," 

Since giving notice of tbis amendment, I have bad it from the GQvemmen. 
aide that they would be agreeable to have an amendment in the followintr. 
terms: . 

"That in lub-claUle <a) of clauae 2 of t1J.a Bill after the wordl 'in this behalf' th. 
word. 'in t.he malllJ8r preacribed'· be in e~,  

Sir, I move. . 
Mr. PreI1dent (The Hrmourablc Sir Abdur Rahim).: The question is: 

"That. in .ub-clauae (a) of clauae 2 of the Bill .fter the ,tordl 'in t.hi. behalf' the 
wordl 'in t.he'maDDer prelcribed' be inserted." 

The motion was adopted. 
S&rdar lI&Dgal SiDgh (East Punjab: Sikh): Sir, in 'view of the explanation 

given by the Defence Secretary, J do not move my amendment No. S. 
KI'. 8am1 VeILC&tachelam Obetty: Sir, I move: 

"That in .ub·clauae (a) of c1au," 2 of the Bill, for the words 't.wo t.houaand' the wordl 
'one thouaand' be lubatitut.ed." -

Mr. Pl'eIIdent (The Honourable S'r Abdur Rahim): Is this one of the agreed 
amendments ? 

1Ir. Sam! Venc.tachelam ahetty: No, Sir. In the original Bill, the Bum of 
'two thousand five hundred ee~' WII.S put, and the amendment is to reduce 
the sum to U\!. 1,500. 

This BilI bas unwittingly revealed a state of affairS', ' . . . . . 
Xr. Pre.ident (The Honourable Sir Abdur Rahim): Your amendment would 

make it Rs. 1,500. 
Mr. Sam! Vencatachelam Chatty: In the Bill, it is "two thousaud fi ~ 

hundred ", and by the proposed amendment, I want to substitute· "one 
thousand" in the place of "two thousand", thereby the amount will become 
"one thousand five hundred". 

!'ir, I ~  fn,enti<?ning that this B]l has unwittingly revealed to us a <;tafe of 
atJalrs ,partlcular,y With regard to the Indian Commis9ioned officers in the AlTll1 
afd A:r Force. It is not surprisinJ that recruits for these forces froru the middlo 
c ~~  or from n~ people who ha.ve got to omve money for maIntaining their 
i:ml:les, are not coming as des:rl\(L I think the state of affairs must be that 

e ~ e  as a force is encouraging improvident ways among the Indian 
Cdmmlssloned officerol, or the emoluments offered by Government Bra not 
.- ~~ ~  '1 \well remember how during the days of the Lee CommiMl:on person. 
~n e IVI e"ices wanted to disclose their poor bank balance. in order to get irr: t:ums of ~ eS from the Commission, as was afterwards recommended, 

e reverse 18 the CIl8e. a.vernment are propoaing ~  this Biij Jiqu'dati?Q . 
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proceedillg&', so to Sllj, of the persons who have joined either the ~  ~  the 
air force. '1'0 hunt after this man even after his death and to 8.ell hls prol'tlrliy 
and credit the alllount for the dues of 'his mess, seems to be a process which 
the Official Ass13nep generull.y takes ill t ~' ('·use uf bunkrupts. ~ thought ~ 
ernmellt would show more decency iI\ dealing with army and all' force officers 
and not find 'but more restrictive clause by which the property left by an officer 
would be approp'illted for the improv:dent habits or practires wb:ich seem t.o be 
dtlliberately encouraged in the mess. I supp<?Se there are certalD rules 'e~ 
ting the collection of arrears thut are due to the mess. Why should not effecbve 
steps be taken, even (llonth aftel' month, so that there might not be large 
arrears left outbtanding, or arrungements be made for deduction from salary to 
~ e extent necessary? There seems to be-something sinitlter in the whole affair, 
but that' is quitcea different matter. And I say that it sheuld not be possible to 
examine the pecuniary affairs' of an Qfficer under the cover of this Bill. For the 
present purpose it would be necessary that too much of the Htle money that 
might be left "bj-him should not L", appropriated for this purpose. At any rate 
there must be some limits beyond which they cannot go, and I think a more 
reasonable amtmdment would be that from 2,500 rupees it should be reduced to 
1,500, thus leaving R chance for ,,"ome pittance to be drawn by h:s heirs. 
Sir, 'I move. 
Kr. Prul4ent. (The Honourable Sir Abdur Uahim): ~nd ent moved: 
"That in Bub·clauee (a) of c1auee 2 of th" Bill, for t.he worde ·two t.houaand· t.he words 

'one thouaand' be eubetituted." 
Mr. Bam CJIIaDdf&: Sir, as the Honourable Member has himself point.ed out, 

within the scope of this Bill we cannot take up the question of the pecuniary 
POll1itiOll of Indian officers. As regards the amendment proposed by him, I shall 
be prepared to accept Sardar Mangal Shlgh's amendment which Bubstitute.' 
'two thoullllond' for 'two thoussnd fivt' hundred '. . 
1Ir. 8&m1 Vencat.acheJam Obett,: Sir, in the cireumstances I beg lea'Ve of 

the House to withdraW' the amendment. 
The amendment was, -by leave of the Assembly, withdrawn. 
Sardar ..... ~ Sir, I move: 

-"That in eub·clauee (a) of claule 2 of tbe Bill, for the worde 'two t.hou_nd ftft 
hundred rup_' the words 'two thousand rupeee' be eubetituted." 
As the Honourable Defence Secretary has indicated his willingness to aeoept 

tais amendment I hope he will also accept other amendments that follow. 
Sir, I.move. 

1Ir. ~d t  (The Honourable Sir 'Abdul' Rahim): Amendment moved: 
"That in eub·clanae (a) of c1auee 2 of the Bill, for the worde 't.wo thoUlaDd __ 

hundred rup •• ' the worde 'two tbou_nd rupees' be eubetituted." 
1Ir. Bam 0haDdra: Sir, I accept this amendment. 
Kr. Preaident (The Honourable Sir Abdur Raliim): The question is: 
"That in lub-clause (a) of clause 2 of tbe Bill, for the worda 'two thou_nd flve 

hundred rupNa' the worda 'two thouAnd rupeel' be eublt.it.uted." 
The motion WII8 adopted. 

1Ir. '1'. I • .&vb1aIhlUDgam Ohettl&r: Sir, I move: 
"That in eub-clanee (al of clAURe 2 of the Bi11, for tbe worda 'be final' the following 

be substituted: 
'InhjeC't to thl' result of n~' appeal as a.,ainRt an order to the principal eoun. ~ 

originnl civil juriediction in the lo('ality be final'. " 

This provides an appeal to the civil court as against an order of the Com-
mittee of Adjustment or the Commanding Ofti('!ilr. 

~ ', I move. . . 
Kr. PreI1dent. (The Ronourabl-3 Sit" Ahdllt" Rahim): Amendment moved: 
"That in Bub-clauBe (,e) of clause 2 of the Bill. for the words 'm. fiMl' the following 

be RIlMtituted : 
'1II1h;l'C't t,n thr TI!Rult of any appeal as aQ'llinst an order to the principal eoun. of 

orillinnl civil jurisdi('tion in the locality be final'''' 

Mr. Ram OJlandra: Sit', as I explained in my llenE-rRI remarks, it was not 
'bEl intention tf') oust tbe jurisdiction of 11 civil qourt. Although the amer.dt"len't. 
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which Government had suggested was slightly different from the one .which. ia 
now being moved, I have no objection to accepfng this. 

Kr. Pre81dlllt (The Honourable Sir "Abdur Uahim): The question is: 
"That in sub·clause (a) of claUle 2 of the Bill, for the words 'lie final' the following 

be substituted : • • 
'subject to the result of an:- appeal as aogainst an order to the principal court of 

original· civil jurisdiction in the locality be final'." • 
The Illotion was adopted. • 
Mr. H. A. Sathar H. Bssak Sait (West Coast and Nilgiris: Muhammadan): 

Sir, I move: .". 
"That in 8ub·clauB\l (b) of clause 2 of the Bill, part. (1) of the propoled Ezplanation a 

and the brackets and figure '(2)' be omitted." 
. 'l'his is an ngreed .frnendment but I lim afraid I will hav.e to spl!llk lor a 

minute or two, for the simple reason that the explanation that was given by the 
HonouraMe Member on the consideration motion has not satisfied me. I want 

. to know the result of delet:ng this particular item. What will then remain? 
How will· Government treat the expenses of the last illness of the deceal!ed 
soldier? His in,tention wall not to charge the expenses of the illnes'S "f the 
deceused soldier 80 far as hospital dues are concerned and lilso only in cUlles 
where the soldier or officer has died on fie ~ duty. But it may so happell tha. 
an officer who getS' wounded or is ill may choose to go to lOme nursing home 
and he may dif: there. Then what ~ en  1 He must maIte it 9uite clea.r to 
the House what the effect of e i ~ this will be. How fa·r Will the .-:tTect. 
of the deceased sold:er be still liable for payment, so far as the last illnesh is 
conoerned? This House, he must take it from me, will never consent to B1l1 
charges .being levied from t ~ ·widow and orphans of a deceased soldier for thQ 
expenses incurred for the last illness of .that soldier. He must satisfy the HOllse 
that thiS' does I,ot ~ n that. he again has the power to levy .those charges, 

Sir, I move. • 
111'. President (The Honourable Sir Abdur Rahim): "Amendment movtld· 

"That in Bub·('laulM (b) of ciaUIIf) 2 of the Bill, part (1) of the propoaed .Ezpla"atiort II 
and the bracket. Rnd figure. '(2)' be omitted." 

Mr ••• ~  O. GW11t (Bomhay: European): There is one point on which I 
would like to have some clarifioation from mv Honouruble fr:elld, Mr. 118m 
Chandra, in regard to the statement he wilde just now when he said, if I nde ~ 
stood him correl'tly, that the IRst i.llness expenses of an officer were paid if that 
officer died on active service. I t.hink the expression that he .used was 'in the 
field '. I think I am correct in a&lIuming that all officers during war time are 
on aotive service, If, therefore, an officer dies either in the field or in De,Uti 
provided that his last illness has been spent in all Army Hospital, I presume 
that his expenses wiU be paid by the Army. I can quite appreciate that if he 
elects to go iuto a private nursing home, where he may have very substantial 
expenses, then the Army would feel that they are not responsible for his medicl11 
expenses. I would ask my Honourable friend to answer the points that I have 
made . 

•• Gov1D.d V. DtI1lmukh (Nagpur Division: Non-Muhammadan): I wculd 
alllO like to ask one question. Has the Honourable Member considered the case 
of an officer who may be wounded in the battle field but it ma'y be necessary 
~ remove him to one of the base hospitalS' or some other hospital where h<'l Ma'y 
die? Would a caBe like this be covered also 1 Or, is the exemption that is 
contemplated merely to be restricted to a man who dies 'in the field'1 

Dr. Sir Zla vdciin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, it lIeems very desirable in the interest of reeruitment that 
we provide all facilitieR t.o the pe;sonR wlln are joining' thE' war gervice·". If .vou 
take any ?fficE'r or soldier from any University or by general recruitment, it 
seems deSirable that after his services are no longer required, arrangement • 

. should be. made at the expense of Government to bring him back home. In 
l e ~ he d!es ~ i e in operat,ion, then the Government will do the needful about 
iwhlch there IS no question, hut ir.. CRRe he fallS' ill and whether he dies 01' 
! ~~~e  he does not, it is the e ~n i i it  of the Govemmrnt to prov:de U ~di  
;.faCIlities for the wounded soldier. If he dies it is rather unfortunaM, but it i, 
I 

~ • ft ~ 
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desirable and 'nlry teasonable that the Governme9t should, at its own expense, 
provide all medical aid and a61l!stanc,\ for· his treatment. In case he aurvive& 
and is not able to continl1e in servicl! and is permanently disabled, send him, 
blck to his home,· but, wherever possible, Government should find some such 
work which his general health may permit him to do. I have seen several 
~ ne case indeed was very pitiable-in which nothing bas been done by 
Government. The case wh!ch I have in mind was of a man who was nnder 
trn:ning and was asked to give blood in the blood bank. He was a very Lealthy 
find eneJ'~et  hdlow alld gu vc 11 "ery 1I1{ge quantity of blood. The doctor did 
nut :let' thut the .b!oo<l \\'/18 drawn over ulld above the ~ntit  which he could 

- spare, The ' ~ i t WUt; that he becume vel'v weak and when he went out' for 
nUl'lIJlI! l':':\lr,c.tle he e J~' could not CUl'l',y O ~ He fell uO\\'li in jungle 'exercises 
and broke his bune. He was fully recovcred but W(IK lInl stl'JU,; enough ; 0 join 
active service. I approached the tnilitary authol'ities that this OOj' ouffered 
only on accouut of the blood which he gave. No auxiliary appointment wal 
given to this boy. I pleaded that he might be employed as a Civilian Gazetted 
Officer, but nothing was done. It seems desirable that when anyone is disabled 
While doing the war service, every attempt should be made to give him medical 
relief while he is ill and if he recovers and is' able to do some other job, &(me 
f ~ i ie  ought to be provided by the M!litary Department to give him the, job 
-which he can conveniently perform. If the Government adopts thElse principlee, 
the recruitment will- be easier and s:mpler, but if they adopt the attitude which 
is shown in the present Bill, I assure the Honourable Member in charge that 
the ~e it ent will become more difficult. On the one hand ~'O  say you will 
proVide so many facilities and on the other you put· forward a Rill of this kind, 
with the rewlt that people do not know where you are serious and where you are 
not. H.E. the Commllnder-in-Chief promises ·all facilities. My Honourabte 
,friend has presEnted this Bill which practically takes away all the Blsurant."8S 
given by His Excellency. It seems very desirable that evf1rY facility should be 
provided, and the clause of the Bill in which they wBnt to a_ the family of the 
deceased to pay the bill is very unpleasant. You appreciate that there will be 
I-great disaster in €be family on account of the death of an earning member, 
and if the Government instead of giving relief to the family by providing flea-
sions were to ask the family to pay certain dues to the Government, it would be 
II great in ti '~  TherefQre, I sa\' that this point e i ~  very careful conlJi-

. ~ n ~ the department of my Honourable friend. If you really want reornit. 
ment, ~  mUlit provide facilities. If you have decided not to recruit anybody 
further, that is a difterent question. But you should .y so. In r.ase ~'  
des:re that the recruitment should continue, I think it is your duty to provide 
inducements and facilities to those who join. On the one hand y6u spend a gord 
deal of money 'in having propaganda. You spend money on air t~e e 
is a show at Aligarh for three days from todB.v but unfortunately I am not 1n a. 
position to attend-and on the other hand YOll tell the boys that if in serving 
His Majesty's Government you are caught ill and you incur medical expenses, 
they will have to\.) be paid for by ynllr family after your death, and these dues will 
be decided upon by 8 committee ",hose decis!on will be final and againLit whioh 
there CRn he 110 nppeal. And because the mon concerned shall have died, tbe 
decision of the committee will' necessarily be an ex-paTte decision. I beseech 
the Honourable Member t.o think all tbese e t~ n  very seriously. 

Sbrimatt K. Radha Bat !!Iubbarayan (Madurn Rnn ,Ramnad cum TinneveIly: 
Non-Muhammad,tn Hnrul) , Mr, P ~ tient  ! Rhoultl li.ke t? say a few words w'th 
regarti to Imh·!;f'('tion (e) of tIle J'.xplanntlOll. I thmk It was my HonourablPl 
rrienit from 'Rf'I1RTP!'< who sAirl thnt the general impression I\monq the JluHit' i!'l 
thn. Tnrlian f ~e  of the Army inc11r larqe rlehts. T am sure that he was 
leAth' '\"o=cin'! lmhlic impression when he said ~ , It is generL\lly understood 
that military d t in~ and equipment are ~ i~ed to .the officers either. e~ or, 
at concesAieri MItes and if they do need a htt.le extra-more than what IS gt.ven 
to them by till) Cl.)vernllent-the expense wdl not he ver,,: J ~  But tbis 
olauae seems J::, ~e t that tlhe expenae of .the .extra clotbmg m:gbt Ilmount 

• 
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tp as much as six months' pay in eighteen months, which I think is very lnrge 
indeed. Also, the general belief is that the officers' bills are deducted from their 
salaries before- the salaries are pa:d to them every month. I cannot underb'tauII 
why the cost of the extm ~t in~ that an officer might ~  ve obtained should 
be allowed to go on unpaid for such" a lpng time as 18 months aod also to U.P 
extent· of the amount of his pay for six • months. I should like to point )ut tc 
the Government that the impression that the Army is a very expensive profession 
for an India.n will be continned if Government include sub-section (c) in ita 
present form in the 'Explanation' in cl&Use 2 of this BJI. 

A few days ago it was remarked by my Honourable-friend, the WarSecre-
tary, that suitllble Indians 'were not coming forward to join the Army. If our 
people get the impression that the Army is a very expensive professis>n for aD 
Indian boy and that even after his unfortunate death, the 1ittle savings that 
he might have put away for his family are to be utilised by the Government for 
paying h:s debts about whic·h his parents or his widbw and nis orphan children 
know nothing, I am sure it will hove a deterrent effect on e it en~  I ,'ould 
like the G.)Ve;·L1l1ent to give their attention to these two points. 

JIr. :&am OhaDdra: My friend Mr. Gwil, has asked me for an interpretatioll 
of the rules relating to hospita! stoppages which I was reading earlier. I am 
afraid that at such short notice I am unable to give an-authoritative interpre-
tation. The words used in the Army Regulations are, as I said, "field service". 
I also know that under Ordinance No. 10 every officer in India' is on active 
service. But I am unable, I am afraid, to give an interpretation whether "field 
service" is the same as "active service". 

As regards Mr. Sait's point, the effect of the deletion of these words-
"expenses of last illness' '-will be t~ t they will not be a preferential4:harge .>a 
the property of the decease.d person. The other suggestions tllat have been 
made us regards the facilities to be provided for recruiting and the free distribu-
tion of clothing to the officers I shaH pass on to .the WlJr Department for their 
consideration. I am afraid I am Dot in a position to give any definite answer ut 
the present moment. 

Sir, I accept the amendment. 
Ill. Pl'eliden\ (The Honourable Sir Abdur Rahim): The question is: 

"That in Buh-clauara (h) of clauee 2 of the Bill, part (1) of the pl'OpOHd SzPcfllltifJ" I 
and the brackets and figure '(2)' be omitted." 

The motion was adopted. 
Mr. Pre8ldent (The Honourable Sir Abdur Rahim): The question is: 
"That Clause 2, as amended, lltand part of tile BiD." 
The motion w8s""adopted. ' . 
Clause 2, as amended, was added to the Bill. • ~ .... 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
Mr. Bam OhaDdra: Sir, I move: 

"That the Hill, al amended, be paMed." 
Mr. PrUident (The Honourable Sir Abdur nohim): The question is: 

"That the Ilill. a8 amended, be .,palled." 
The motion was adopted. 

THE INDIAN AIR l"ORCE (AMENDMENT) BILL 
~  Bam ~d  (Secretary, Defence Department): Sir, I move: 

,That, the Bdl further to amend the Indian Air Forcoa Act 1932 be taken into conllderatlon," , , 
Here 0.11'0 it. is n ~ ne~e f  for me to eX}Jlain why it has been considered 

necessary to ~  thiS Bill before the House. It has been explained. in t-be 
Statement of Objects and Reasons. Sir, I move: 

~  Pn id~  (The Honourable Sir Abdur Rahim): Motion moved: 
.That. the Bdl farth.r toO amend the Indiau Air FOM1 Act 1_ be t&lrla into coDalderatlOD. " , , 
~ Mupl. BJap (East Punjab: Sikh): Sir, tbia BID rs similar to the 

one,lust ~d,  with this difference that the Anny Bill only applied to the 
Il!dlBn CommISSioned OtiC81'S. -But thil Bill applies to.U the pel'lOnnel of the 
All Force. So the observations which applied in that Bill apply 'With greater • • • 
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S d~  Mangal ~i  • 
force QS regards the deduction of e en~ei  This Bill deals ~ t  even the ordi-
nary ~ nne  of the Air !<'orce. 1 hope', Sir, f that as the H~n e the 
Defence t:>ecretary was accommodatiI1g in the other Bill, he will also accom-
modate the HousEj in this Bi)l and the Hill should be passed. . . 
• lfl. PlMIdent('l'be Honourable Sir ~d  R ~i  The questIon IS: 

"That the Bill further to amend the Indian Air l' OI'C'd Act, 1{f32, be taken into 
consideration. " 

The motion was adopted. 
JIr. Sami Vencatachelam OJaetty (Madras:. Indian Commerce): Sir, I 

mo-ve: • " 
"That in Rub·dbu • ., (a) of clause 2 of ,the Bill, after the W8l'dll 'in this behalf' t.he 

worda 'in accordance with rules fl'amed under thi' Act' be ineert'dd." 
JIr. PreBident· (The Henourable I::lir Abdur Rahim): Amendment moved: 

"That in Bub-clause (a) of clause 2 of the Bill, after the words 'in thiB behalf' the 
words 'in eccordance with rules framed under this Act' be insertlld." 

111' .... Ohanclra: 1 accept the amendment._ 
JIr. Prellclent (The Honourable Sir Abdur Haltim): Tne question is: 

"That in sub·cloule (a) of daUie 2 of t.he Bill, aftel' the word. 'in this behalf' Ith. 
,.-ord. 'in accordance with rule. framed under this Act' be inaert'dd." 

The motion was adopted. , 
JIr. Saml Vencataollelam OhettJ: I move the second amendment, and I 

warn the Government t ~ I am not going to withdraw it .though 1 was inveigl-
ed into accepting it in regard to the former Bill. 

Mr. PrII.ldent (The Honourable Bil' Abdur .Rahim): Will the Honourable 
Member-·move his amendment? • 

Mr. IamlV8IIca.tlcbelNa abettJ: Sir, I move :.' 
"Ihat in Iub-claule (a) of claule 2 of t.he Bill. for the word. 't,wo t.houland' the worda 

'one thouAnd' be tit~ted  

Mr. Pplident (The Honourable Sir Abdur Rahim): It is not an agreed 
amendment r . 

Mr. Sami Veucat&che!am Ohetty: It may become agreed. As my friend 
says, that while the Army Act applies only to officers, this Act applies to the 
personnel as well of the Air Force. Whereas the persons recruited for this 
force mainly come from the middle class family. it would be dangerous to dis-
courage people emanating from this source. I, therefore, request MI'. Ram 
Chandra to reconsider the position and accept the amendment moved by me 
and to take the earliest opportunity to lunenq the previoU6 auumdment so far 
8S the Army is concerned. • 

JIr .. Preelclent (The Honourable Sir Abdur Rahim): Amendment moved: 
"That in Bub·c1ause \11} or claulle 2 of the Bill, fOI' the word. 'two t.housand' the worda 

'one thou8and' be substituted." 
Mr. T. B. AvtaNhtHnl&m Chettlar (Salem and Coimbatore cum North 

Areot: Non-Muhammadan Rural): This is not confined to the Indian Commis-
sioned Officers. May I know whether this applies to all the officers of the 
Indian Air Force, British or Indian, or to whA.tever nationality they may 
belong? 

Mr .•• AD&J1thaAyanam .t.n'&DIAr (Madras ceded Districts and Chittoor): 
Non-Muhammadan Rural): I want further 68surallce from the Government. 
We ILre no doubt. elllpo\\'ering the Uoverulllent. to reeover liubilities as soon as a 
man in service dies. First his .property will be seized. Then his bank balances 
wili be fteezed and all is taken away. What is left? Then the widow must 
obtRm " succession certificate and recover this property. No doubt as the Gov-
ernment liabilities buve first claim, we have no objection to pass this Bill. But 
it is strange. as you will nnd if you read the item!; in the Bill, that the Govern-
ment should allow an officer to go on indulging in all kinds of expenditure and 

.ultimately leave-nothing for his wife and children. Certainly he is liable to pay 
for the quarters. Even we Assembly Members here, if we occupy certain 

1 p. x. quarters, in. the next ~ nt '  ~ nee tfle amounts ~ ~ from us 
. ire deducted first. It. 18 surprlsmg to me·B. to why a BlmllardecJ.ur:-

tlOD for rent of quarters fa not JPade f~  aD ofticpr's salary il) the next moo. 
• • 
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before it is ~id ~  Why is a. diffe e ~t practice obtaining there? 'I'hough we 
are empowermg the e n ~nt to- withhold payment within a period of ~ 
months on account of any arrears due'undfr the head of rent I do want to insi",,:, 
upon the Government to take steps hereafter not to allow these to accumuiliti 
and become large arrears. Or are these arrp.ars allowed to altract men t,o joiJl 
E:ither the Air 1<'orce or the Army? 

The next item is mess. He is liable' for mess charges. But what about 
band'l' Persons who go to the army go to die. If perchance they survive they 
come back. What is the kind of entertainment they have? While they have ir. 
mess they have a band playing. Why should they ' ~ for thaj,? Why are nrlt 
the ~e n ent paying the expense of the band? Is It not an ordinary kind at 
entertalDlDEmt? Are we not spending upon tamasha,8, sending dancing girls to 
the fronts? Are not there dancing girls in the Italian front? Are not there 
other kinds of amenities provided for soldiers on the fronts? What is the 
W. A. C. 1. for? Therefore, Sir, why do you charge this against a man ~ is 
deud and against hiB dumb children 'I It looks like expropriator,Y legi81ation, 
However, we have no ~ ti n to clothe the Government with this power, but 
let them be careful hereafter. The Governt:l1ent must bear the band cnarges. 

The next item is air force clothing, appointments and equipments, etc. I 
canno\ underBtand the word 'appointment', though I understand it!! significance 
as a word of the English language, Clothing, of course, the man is liable to be 
charged for. But what are 'appointments',_ 'Equipment' is understandable, 

Then it says "not exceediQg a sum equal to six months' pay of the deceased 
and having become due withiu ei ~en months before his death ", So- far IIoS 
tllis is concerned, if it is s. matter of recovery, let them have the right to 
recover it. but let there not be a single case where the arrears are accumylaied 
for more than a month or utmost a couple of months. ~t e i e a punisnment 
is inflicted on the poor survivors of the deceased: I expect an assurance from 
the Member in charge of this Bill with regard to these points. Otherwise I 
request this Honourable House to vote down this clause altogether. 

Mr. Bam OhIDdr&: I mUfit begin by explaining the meaning of the term 
'appointments', The Oxford Dictionary meaning of the word is 'outfit', It will 
be interpreted in aecordance with military usage. 

My friend, Sardar Mangal Singh, very right,ly pointed out that this Bill 
unlike the Bill which was moved before extends not only to officers but also 
to other ranks in the Air Force. The reason for this is that other ranks in the 
Air Force are better paid, they come from a better stratum of society, have 
more income and therefore possibly leave more debts. 

As' regards the amendment, 1 do hope my Honourable friend the mover ... 
Mr. T. S. AviDAlhWngam Ohettl&r: I want to know whether this Act applies 

also to British personnel. • 
Mr. Ram Ohandra: This ollly applies to persolls who are subject to the 

Indian Air Force Act. There ar" no Europeans in the Indian Air Force. Mem-
bers of the Royal Air Force a.re subject to the British Air Force Act. 

As regards the amendment, I do hope my Honourable friend the 1I1over 1)£ 
the amendment will realise that it is not desirable to make any invidious distinc-
tion between officers of the Indian army and officers of the Indian Air Foro" 
and I do hope that he ",·ill agree to hRving the RRme limit "EtS has been Se~ by 
the House in the othel' CUBe. There is an amendment by 8ardar Mango I Smgh 
on this subject and T shall, as before, be prepored to accept the same.. ~ 

Kr. Pre8ident (The Honourable Sir Abdul' Rahim): Do I suppose the 
Honourable Member would be prepared to accept the omendment in the Dame 
of Sardar Man gal Singh? 

JIr. Bam 0haDdra: Yes, Sir ..... 
. Seth Yua! Abdoola Baroon (Sind: Muhammadan Rural) ~ Mav I know 
whether there is a similar rule in the Royal Air Force also? He should makG 
that clear to the House.· • • 

Mr. SImi VIDOIoYcl!elam 01aett1: I would like to see the fate df my amend· 
ment, Bir. • •• 
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Does ~e 'Honourable Mr, Preatdent CThe Honoura.ble .Sir d ~ i  
]J.ember press hisamendmellt7 

Mr. Bud VellCatacll.lam Ob..ttT: 'e~,' Sir. , 
Kr. Prelldent (The Honourable Sit Abdur l-{ahiml; The questiop is: 

"That in sub-daute (a) of clause 2 of the Dill, for the wurds ·two thousand' th" worda 
'Cftle thousand' be suLstituted." 

The Assembly divided: 
AYES-62. 

Abdul Basith Choudhury: Dewan. 
Abdul Ghani, Maulvi -Muhammad. 
Abdul Qlliyum, Mr. 
Abdullah, Mr. H. H. 
.Ahsan, Mr. Muhammad. 
Ayyangar, Mr. M. Ananthalayanam. 
Azhar Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 
Chandavarkar, Sir Vithal N. 
Ch#ttopadhyaya, Mr. Amarendra Nath. 
CheUiar, Mr. T. S. Avinuhilingam. 
Chetty, Mr. Sami V\lncstachelam. 
Choudhury. Mr. Muhammad HUliain. 
Chundcr, Mr. N. C. 
Dags, Seth Sheada.l. 
Dam, Mr. Ananga Mohan. 
Das, Mr. B. 
Datta, Mr. Akhil Chandra. __ 
Desai, Mr. Bbulabbai J. ,. 

Lahll'i Chauuhury, .\11'. D. K. 
Lakllichand, ,\1r. Hajmal. 
La1cband 1\avalrai, MI'. 
LalJjee, Mr. HooBcinbhoy A. 
Liaquat Ali Khan, Nawabzada Muhammad . 
Maitra, Pandit LakBbmi Kllnta •. 
Manu SUbedar, Mr. 
Misra, Pandit Shambhudayal. 
Naidu Mr. G. Rangiah. 
N i ~ , Syed Ghulam Bhik. 
Nauman, Mr. Muhammad. 
Neugy. ~  K. U. 
l'anue, Mr. Badri Dutt. 
Parma Nand, J3.hai. 
Rum Na!'ayan Singh, Mr. 
ll.amayan Prasad, .Mr. 
Ranga, Prof. N. G. 
Raza Ali, Sir Syed. 

Deahmukb., Mr. Govind Y. .tt 
Ealsk Saii, Mr: H. A. Sathar H. 
Fazl-i-Haq Picacha, Khan.- Bahadur 
Gauri Shinkar Singh, Mr. 
Ghiasflddin, Mr. M. 
'Habibar Rahman, Dr. 

Reddiar, Mr. K. Sitarama. 
Satyanita: ana Moorty, Mr. A. 
Sqam Lal, Lala. 

Shaikh. Siildique Ali Khan, Nawab. 
8iddiqueo.l, Shaikh Rafiuddin Ahmad. 
Sinha, MI'. Satya Narayan. 

Hegde, Sri K. B. Jinaraja. 
Hosmani, :&Ir. S. K. 
hmail Khan, Hajee Chowdhury Muhammad. 
Jebangir, Sir Cowaaje:.J. 
Kailash Bihari Lall, Mr. 
Kriahnnmul'hari, Mr. T. T. 

Eri Praklll!8, Mr. 
Srintstu\'a, ~  Hori 8hal'an Prasad. 
Subbarayan, Shrimati K. Radha Bai. 
Yamin Khan, Sir Muhammad. 
Yuauf Abdoola Haroon, Seth. 
Zafar Ali Khan, i\laulana. 
Zia Uddin Ahmad, Dr. Sir. 

NORS-40. 
Ahmad Nuwaz Khan, Mujor Nawah Sir. 
Ambedku, The Honourable Dr. B. R. 
Azizul Huque, Th\! Honourable Sir M. 
Benthall, The Honourahle Sir Edward. 
Bewoor, Sir Gurunath. 
Bhagchand Soni, Rai Bahadur Sir Seth. 
Caroe, Sir Olaf. 
Chapman. Mortimer, Mr. T. 
Chatterjee. Lt.-Col. Dr. J. C.' 
Daga, Seth Sunder Iall. 
Dalal, .Dr. Sir Ratanji DiuBhaw. 
Dalal, The Honourable Sir Ardeahir. 
Ghuznavi, Sir Abdul Halim. 
Gwilt, Mr. E. L. O. 
Habibur Rahman, Khan Bahadur Sheikh. 
Haidar, Khan Bahadur Shamsuddin. 
Imam, Mr. Saiyid Haida!'. 
Inakip, Mr. A. C. , 
Ismaie! Alikhan, Kunwer Haj'ee. 
Jewahlir Singh, Sndar Bahadur Sardar Sir. 

The motion was adopted; 

Joshi, Mr. S. C. 
Kamaluddin Ahmad Shamll·ul-Ulema. 
Kushal Pal Singh, itaja Bahadur. 

~ n, Mr. C. P. 
~Ud,e , M1'. J. A. 
Muazzam Sahib Bahadur, Mr. MuhllJVmad. 
Piare Lall Kureel, Mr. 
Raisman, The Honourable Sir Jeremj'. 
nl1m Chandra, Mr. 
Richardson, Sir Henry. 
Roy, The Honourable Sir Aaoka. 
ShahbaD, Khan Bahadur Mian Ghularn Kadir 

Muhammad. 
Siva Raj, Rao Dahadur N. 
S~n e, Sir George. 
Srivaslll\-a, The Honourable Sir Jwala Prasad 
Stob_. Mr. H. G. . 
Sultan Ahmed, Tbe Honourable Sir. 
Thakur Singh, Capt. 
Tottenham, Sir Richard. 

~ n, Mr. J. D. 

The Assemhly then d n~d for , Lunch till Half Past Two of the Clock. 

The Assembr.v re-assembled after Lunch d Half Past Tw of 
Mr. Deputy President 5Mr. Akhil Chandra Daty.) in t~e Chair. 0 the Clock. 
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Mr. Deputy Pruident (Mr. Akhil Chandra Datta): Are members moving 
these amendments? No.' 4 is barrell. No.5. 
. Kr. 2'. S. AvinalhUJn,am Ohettiar:· Sir, I move it in a slightly altered form. 
of which I have given notice already, I move: . 

"That in sub·clause (a) of clause 2 of thelBill, for the words '1rc1 final' the following 
Le substituted: 

'Bubject to the result of any appeal as agaill8t an order to the prilfCipal court of original 
civil jurisdiction in the'locality, be final'." - • 

It is the SRme thing as was moved on the last Bill. I have nothing more to· 
bdd. 

Kr. Deput.y President (Mr. Akhil Chandra Datta): • Amendment moved: 
"That in sub·clauBe (a)' of clause 2 of the Bill, fo;r the words 'ba final' the following 

be suLstitu!·ed : • 
'subject"' to the re8wt of any appeal as against an order to the principal court of original 

civil jl1l'isdirtion in the locality. be final'." . 
IIr. Bhulabhal J. Delai (Bombay Northern Divisions: Non-Muhammadan 

nural):, Sir. I think there is a slight misapprehension about this amemT'ment 
that has been moved now. Unless there is a special appeal provided froTh the 
adjudicator or the committee to a proper court of law. it is a ~  cumbrous-
procedure. What was really intended was that any decision arrived at b,. that 
kind of adjudication was not to affect any rights which were otherwise enforce· 
able in a civil court; and I believe it was intended at one time to put in therG 
the 'fords "without prejudice to any jurisdiction otherwise exercisable by II. court 
01 law. be final"; and I would suggest to the Government that they can accept 
that. or that. "nothing in this sub·section will oust the jurisdictiOn of a proper' 
civil court"-whichever they prefer. • 

Mr. Ram Ohandra: Hi!', 1 huve 110 objection to IICcepting either the amulld· 
Illellt which was accepted in connectipn with the Bill amending the Indian ArU11 
Act or this amendment. namely that for the words "be final" the following be-
substituted: ., without prt'judice to any jurisdiction otherwise exercisable by .. 
court of la w, be final". ,. , '. 
.. Mr. T. S. Avlna8hiliqam OhetUar: In that case, Sir, I will withdraw the 
amendmeut 1 have moved and will move the other one. I ask for leave of the-
House to withdraw that amendment. . 

The amendment was, by leave of the Assembly, withdrawn. 
Mr. T. S. AviJlMbUiDlam Ohettiar: I mov,,: 

"That in bub·clau(;e (a) of dallse 2 of the Bill, for the worda 'w final' the followfn. 
be substituted : 

'without prejudice to amy jnri.diction otherw:se exerciaable by a court of law, be 
tiDal'," 

Mr. Deput.y PreaideDt. (Mr. Akhil Chandra Datta): Amendment moved: 
"That ill sub-c1au.e (e) of clau8e 2 of tile Bill, for the worda 'be final' the following. 
'without prejudice Lo any jurisdiction othel'wisl" exercisable by a (:ourt of law, bit 

be i ~tit ted : 
final·.·· 

1Ir. :B.am OhaIldra: I accept the amendment .• 
Mr. Il. AD&I1thalayanam .lnUllar: I think it would be more convenienli, 

instead of trying it us a regular suit. to leave it open to the representatives of 
the deceased officer to go to a court of law and file ~ appeal for recovery of such 
amounts as have been improperly or wrongly debited to the estate of the de<!'eBsed 
and therefore I wanted to provide a simple remedy of appeal to the district 
court. It could have been easily done this way by saying-subject to appeal al 
prescribed or in the prescribed manner. This may be. done under the rules, 
section 126 gives power to the Central Government to fr&R1e rules in accordance 
'with the provisions of this Act wherever the rules are necr:s.ry. That would. 
have been ea8y. 

Ilr. 1:. L. O. Gwt1t. (Bombay: EuropeAn): May I ask whether that amend· 
ment has been circulated? - . 

1Ir. Deputy .PMdent (Mr. Akhil Cbandra Datta): The que8tion·is: 
"That in lIub·c1aufe (.) of cl&UlIe 2 of th. Bill, for thvs word. 'be final' the toUowill,. 

be aab.tituted : • 
'without prejudice to aDy juri.dietion edl.rwile ea:ercitable .. by a coart of law, be-

6nal'." -. i' . 

The motion was adopted. • • 



• 
.2388 LEGHILATIVk: ASI:!EMBLY ,L3RD APRIL 1945 

lIr. B. A. Satur B .• 18Ik S&1t ~ t Coast and Nilgiris :¥uhammadanj ~ 
Bit, I am moving my amendment in a Blig1;tly a!tered fonn, to conform toO th 
technicalities. 1 move: • , 1) f th posed filzp/atlatjqn 
, "That in 8ub.clauae (b) of clau8e 2 of t'e Bill. part ( 0 e pro 
2 and th .. ' e ~ and figure '(2)' be omitted." h'nk I d 
' This is the sante as was moved on the last Bill and 1 do not t 1 nee 
.say anything on it. d . 

JIr. Deputy Presldent (Mr. Akhil Chandra Datta): Amendment m?ve . , 
"That in 8ub-clause (b) of clause 2 of the Bill, part (1) of the proposed ExplanatlOlI 

,2 and the brackets and figure '(2)' be omitted," . 
Kr. Bam Ohlmdra: I accept the amendment. 
IIr. Deputy P}'e81dent (Mr. Akhil Chand!a Datta): The question ie: . 
"That in sub-clause (b) of clause 2 of the Bll1, part (1) of ~ e prorosed E:r:l'tanatloJl. 

.2 and th'') lll'ackets and figul'e '(2)' be omitted." 
The motion was adopted. 
JIr. Deputy President (Mr. Akhil Chandra Datta): The question is"; 
"Thnt clause 2. liS amended. t;land part of the Bill." 
'The motion was adopted .. ' 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
JIr. Bam Ohandra: Sir, I tnove: 

'''That the Bill, al amended, be pal8ed." 
JII. Deputy Pret1dent (Mr. Akhil Chandra DaUa): Motion moved: 

'''That the Bill. as amended. be passed." 
.Mr. T. S. AvinuhWqam Ohettlll: Sir, r just wanted to ask a question-

.. question which WQS not answered properly when I put it onB'fiOther occaaion. 
The question 1 put was that this Bill, as apart from the other Bill which applied 
.to Indian Commissioned Officers, applies to all officbrs or men in the Indian A.lr 
Force, and 1 see in section 2 of the Indian Air Force Act that it refers to officers 
,and warrant officers of' the Indian Air FQroe. What I wanted to know: is 
whether this Act applies also to British officers aud officers of nationalities other 
than Indian, if they are employed in the Indian Air Force, The reply he gave 
was that there were no non-Indians in the Air Force. Is that so? 
, JII. Bam 0haDdra: It applies to anyone who is subject' to this -Act. 

JIr. T. S. Avm..hlllDgam Ohett1a.r: I want to know whether' this ACt will 
,apply to Britit;h officers if they are employed in the Indian Air Foroe. The 
Indian Act does not apply to English officers in the Indian Army. I want to 
know whether the same thing will happen to British officers in the Indian Air 
Force. 

JIr. B&m Oh&Ddra: There are no Brt'tish officers in the Indian Air Force. If 
'fOl' the sllke of argument there were any, this Act would apply to 'them. 

Sir Oowujee .TehaDglr (Bombay City: Non-Muhammadan Urban): These 
British officeors in the Indian Air Force are attached to the Indian Air Force? 

Sardar II&ngal SlD&h: We have now provided for the disposal of tne-proper-
tv of Army officers and Air Force officers. I want to know what Act will be 
applil'llble to offieera of the Indian Navy. Is it governed by the British Army 
Act? Now, they have fixed the word 'Hoyal' before the 'Indian Navy'. Is it a 
fact that Ilavy yfficers and other ranks are governed by the British Army Act? 
Will t,he Defence Secretary bring forward a similar Bill to cover the cases of 
-officers of other ranks jn the Navy? 

Mr. Bam OhaDdra: I am afraid I cannot answer this question straight off. 
I should like to .. examine it. 

IIr. Deputy PreIl_t. (Mr. Akhil Chandm Daitn): The question is: 
"That the Fit!. as aml'ntieti, be passed." 
The motion was adopted. -

DEMAND FOR 'SUPPLEMENTARY GRANT FOR ~ n I S  
DBMAND No. 6-G-WORKING EXPBNSBs-MISCBLLANBOUS EsPBNm 

'lb. BOIlOUl'ab" Sir .award BtDt.baIl (Member for.Railways and War Trant;-
pori) : Sir l I move: . . 

"'l'hat a IUpplementary ,um not exceeding RI. 89,00,000 be granted to the Govel'llOt 
oGenel .. ) in Council to defra,. the f ~  which will cpme in COliI'M of pa;ymeot. dllriill 
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the year ending 31st March, 1946 in respect of "Working ExpenRes-MiecellaDlI 
Expenses'." • • . 011.1 

~ i  su.pplez.nentary grant is moved in .. accordance with Rule 50(2) of the 
Indian Legislative Rules 3nJ Para. '167 (II) of file Manukl of Business and 
Procedure. , . 

In presenting the Railway Budget for 1945-46, I includ'M in the Revenue 
Estimates under Demand No. 6-0, Miscellaneous Expenses-an item of 82 Ilfcs 
for road services. This particular item was intended to cover certain Toad 
services which are already running as well as certain prQjected services for the 
relief of the existing _.congestion of goods and passenger, traffic on the railways. 

, during war time. The scheme .or schemes for which this demand was intended 
have been explained on pages 99 to 101 of the Proceediugs 01. the meetings (,f 
the Standing Finance -Committee for Railways held on the 29th and 30th 
JanuR.ry, 1945. . 

The House will recollect, however, that my Honourable friend Sir Muhammad 
Yamin Kho-n on behalf of his party moved a cut motion and in the course (If 
the debate it became apparent that the_House.,did not feel that it hod been fully 
informed either upon the objects for which this demand was made or upon 
Government's $eneral policy on post-war road-rail co-ordination with the result; 
that .the cut motion was passed by the House. I freely acknowledge that the 
House might have been more closely seized of the ilsue had a -Gbvemnient 
spokesman intervened at an earlier stage of the debate and explained the objects 
for which the demand was actually made. I also recognise freely the desire of 
the House to be fully informed on Government's post-war road transport policy 
ill view of the importance of the suhject and the interest which haR been taken 
in it throughout the country. 

After consulting the Party Leaders regarding the situation which has arisen 
a8 a fPsult of this cut motion, Government have decided to p'lace this supple-
mentary demand before the House with t,he two-fold object, first, of satisfying 
the House reearding the objects of the particular grant in question and, secondly, 
of amplifying certain aspects of Government'R post-war policy which have arisen 
out of the previous debate. 
The main considerations on which the Railway Department has inaugurated 

or proposes to inaugurate, as a short-term war-time policy, road services to 'be 
operated departmentally or on a contract basis and for which they tabled the 
dl'llInnd for 82 lukhs in the Budget are the following: . (' 
(i) The relief of congested sections of ruilways for the movement of essential 

goods traffic. 
. (ii) The provision of supplementary transport facilities where ~  capacity 
is insufficient to ensure movement of' essential goods, which would not" t' e i~e 

move, between particular points. 
(iii) The relief of overcrowding. 
(iv) 'rhe sRving of wagons and line capacity, power, etc. The serviees 

already running are as follows: 

(1) A goods service of about 42 lorries operated by the B. & A, Railway 
between Siliguri and Bagrakote for the conveyance of coal in olle direction and 
tea in the other. for the relief of traffic on the L. of C. to the Burma front. 

(2) A goods service of 50 lon-ies operated by the E. I. nailway, between 
Howrah und Asansol for the transit of • smalls' traffic. • 
(3) Express goods service between Lahore and Nagrota and I.ahore and 

Multan operated by the N. W. Railway. 
(4) A parcels and goods service of 20 lorries between Pottna and Bombay 

!)perated by the O. 1. P. Railway. 
(5) A service of 25 lorries to carry perishables and essential goods_ between 

Ootacamund and Coimbatore to relieve tlie hill section of the ~ I  Rallway. 
The further services projected are: 
(a) A ~ en e  andegoods .ervice between Calcutta n~ Jes80ra and ~n 
~ to relieve the congested broad gauge section of tin! Lmes of eCommumoa • 

. ,ilQD. . • 
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(b) Two bus services between Dacca and Narainganj and Shaotipur ancl 

Nabadwip on the B. & A. Railway. 'f • • . 
(c) A goods e ~i e et e~n Lucknow ~f d Cawnpore of 32 ~ e  
(d) A parcels service between ~  and Bangalore to relieve the presaure 

of heavy military traffic. . 
, (e) A passenger service between Ootacamund and Mettupalayam to relieve 
the hill railway. 

The House will observe that none' of these projects involves any long-term 
, policy except to the eoxtent that the rairways will be owners of buses er lorries 
. which will either have to be disposed of or employed on someotber post-war 

project when the congestion on these sections no longer exists.. I trust that the 
House will agre6 that! the relief of congestion by these means,' which was asked 
for by the Central Advisory Council for Railways, is an otIject for which the 
demand should be granted and it is permissible to express the regret that more 
vehicles are not available to relieye the intolerable strain on present-day 
passenger and goods congestion." 

Turning now t~ the ~ e  ques.ti?n of post-war policy, I i ~ ted to mem-
bers of t~e House ~n ~  the orIglDal Demand a copy of a speech to' the Post-
War PO!ICY CommIttee whICh set out the policy of Government. I welcomed the 
debate ID the House as an opportunity to explain this policy - further end I 
we]c?me the present 'opportunity for the same reason. As a result of the 
'prevlous debate and of discussions with the { .. eaders of the Parties in the House 
~ recognise there are a number of points of principle which the House and 
mdeed the country, would wish to have further clarified. ' 

~ ~E' ti n of ~ t  t n t ~i  is. n most important subject upon 
the prmelples of whIch Govel'nment are anXlOua to obtain the maximum 
possible agreement. The subject has in the past proved most C'ontroversial anli 
it is unquestionably a ,most complicated problem. involving as it does not only 
Central Government policy but the policy of Provincial Governments and the 
rights of individuals, be they road operators Or members of the public Ut;ing 
these service!!. Tt is a problem which will require considerable ·statesmanship 
and patience spread over a number of years if we are to secure the orderly 
development of t,ransport for the country's we]fllre. I am anxious therefore 
that we should embark on this problem with a country ,,;de understanding of 
Government's policy and with the maximum possible agreement in the House, 
as only in this manner can our united energies be direct-ed towards a satis-
factory solution. 

I will now deal with the most important points of principle. There has been 
general agreement both on the Transport Advisory CouRcil, on the Post-War 
' ' n~ t Policy Committee and in this House on the need for co-ordination 
between road and rail. . The alternatives to which I referred in the speech whicb 
1 circulated to members are acceptable to no one. A unified control of trans-
port throughout India is at present Utopian, contrary to the existing Constitu-
tion Act and might well t.urn out to be a Frankenstein, to use the phrase of 
the l.eader of tht' Opposition. A policy of laiIlHMI-/airr or cut-throat rom[>t'tition 
equally ill not calculated to lead to the orderly development of transport. 

In these circumstances there is, I believe, now a large measure of agreement 
that the closest integration of road and rail interests is likely to be secured by 
the tailways taking a financial interest in road transport not so much for making 
profits as for sE'curing good co-ordinllted servil'e to the public. Certainly some 
of the Provinces have not yet accepted this proposition and the House will 
recognise t·hat the C?ntral Government, are !lot f e~ ~ent  in this matter since 
tht: executive authorIty on motor transport IS ProvmClal. The Central Govern-
ment will, of course, respect the views of the Provinces, but t ~  will try to 
reconcile them with their own and to, persuade them by argument to acaept a 
common policy .' If this, House can give a lead, it. may be pouible, ~ 
1'egard to the views already expressed by many Provin.oes, to evolve in harmonious 
agreement a general tIl-India policy modiSecl 8e necessary to meet the vie". 
(,f partieu) .... • Provinces. 
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' e ~ e ~  t~ b,e also a la.rge met\sure of ~ee en~ tba,t the best ~  ~ i 

proceed 18 to. form In each ProVince .a number of road ~ t  companies U1: 
which road operators, the CeI!tre and, where they wish to; the Province wi.U 
'each have a financial intere,st which will fary according to the difterenf circum· 
stances of each 'particular case. There is wide sCOpe for vari,ty throughout th.t I 

~n t  and breadth of ~ndi  ~ in  regard to t~e ~ t t~ t we ~ e  to procetld i 
not in any ."ay by reglmentation but by negotlatlon With the Provincial Govem· 
ments and the road operators. I have' no doubt that ~ i  policy is best 
de i ned'~t  ,protect the Central and Provincial Govemme6t fin&:nces, to provide 
fOI all orderly development of road transport with more efficient services to the 
public than unco·9rdinated competition would permit, while at the same ~ e 
oflering the best prospects of reasonable profits to road, operating companies and r 
cailwaylt and reasonable employment in mlWlagerial Or operating posts to ·the 
existing road operators. . 

I have several times stated clearly that it is not the intention of the railways f 
kI sectlre a dominating interest. All that they Beek is an interest sufficiently, 
substantial to make it worth their while to co-operate financially. That, of 
course, does not exclude a major interest in a particular company where the 
Provincial Government is in agreement and/or sufficient capital is not forth-
comin,B from the public. It should be quite clear: ' 

(a) that railways do not seek to dominate road transport policy in any way; 
(b) that joint companies such as are proposed will come under the authority 

of the Provincial Transport Authority under the Motor Vehicles Act, 1989, ,. 
much as any other road transport company; and 

(c) that we shall endeavour to ~e with the Provinces a code of principlea 
to govern the operation of road serviQes to be applied by Provincial Transport 

t ~tie  in co-operation with the railways. 
Generally speaking, the Central Govemmeqt feel th&t there ahould be DO 

aupremacy of anyone interest in these companiea whether itDe railway. the" 
Provincial Government or any large capitalist interest. The beat policy q' t ~ 
all intereated parties should combine to operate a route or an area in which 
oall8, of course, the company might be given sole operating rights over that 
puticular ~te or area 80 tbat in the latter case the company may wOl'k ~e 
unremUDeratlve as well as the remunerative routes. Care must be takeD io l18e 
that no particular interest secures a hold over the country's road transport, 
which would be contrary to the public interest. In "'ying this, however I do 
not wish in any way to -impinge upon the' freedom of the Province to decide 
whether or not it should itself adopt State Or Provincial ownerahip of thll 
transport within the Province. That is for the Province to -decide althoUjh the 
Central Government will do their best to persuade such Province. that· a com· 
bine is in the best interests of the country. . 

Discussions have shown that the House feels strongly upon two things, t ~ 
lllrge capitalist interests outside the motor transport trade should not be allowed 
jo seize this opportunity to secure a hold on the country's transport and thllt 
existing road intereElts must be protected fully provided that their demands are 
reasonable. The Central Government emphatically supports these two object-
ives We will guard against the first and will attempt actively to negotiate that 
existing operators shall receive shares or stock in the companies equh:aleDt to 
their existing assets in road transport at a fair valuatioD or the equivalent in 
cash. Shares offered to the public will be spread-Over 8S large a nuIItber or 
shareholders as possible with, if it can be arranged, a restriction on the voting 
power in order to prevent individual capitalists from securing a· controlling 
interest, As regards employment in the companies, preference will be i e~ to 
th_08e who are already directly employed in the existing roa:d services. if thsy 
are qualified for the work and in new development also to soldlers returnlDg [rom 
the war. 

There is another ·point ~ i  was forcibl1 expressed, notably by .Ile 
Leader of the Opposition, namely, that the interests of bullock -cart OWll8l'l 
must be watched and that ~  carts must nq,t be s6 detrimentally alectecl by 

• • • 
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Central and Provincial motor transport policies as to upset rwraJ economy. 
~ is an i I t n~ point t~ ~  we ~ to. draw the attention of Provin-

cial Governments since possIbly III the enthusIasm for road and roadtranspozj 
development this point has not been tully examined . 

• 
• :FinalIy,the discussions have shown that there is considerable consensus of 

opinion thtlt iu the formutiou of road transport corupauies, managing agencies 
should be avoided. The Central Government is in agreement with this opinion 
lind will negotiate further arrangements on the basis that comp8.!lies IU'~ 
managed by managing directors or managers, preferably on a salary basis; under 
·0 HOBrd 'of Direcj.ors. 'This principle is fully accepted by Government, but it 
if! possible that certain Provincial Governments or certain railways may have 
already n~ so far with negotiations-with road transport ',ntel'ests that they are 
to a large degree committed to a managing agency. I undertake, however, that 

-lilly case remaining,open will be specifically placed before the Standing Finance 
Committee for Railways for their approval before an agreement is fin i ~d  

I trust that after hearing this further explanation the House will agree to 
the supplementary demlUid for the purposes which I have specified. With 
regard to the post-war policy I am satisfied that Government's policy embraces 
the maximum po'iIsible 'measure of agreement. If the House accepts the sqppJe-
mentary grant, Government will assume that the House gives general agree-
ment to the policy. I shall then proceed to address Provincial Governments to .. , 
urge on them the acceptance of the principles laid down where they bave notl 
already accepted them. Sir, if the House is prepared tb give iti! general backing 
to this policy, this Government can embark on it as trustees for the future with 
,confidence that with patience and goodwill a new era of transport development 
IUld of road-rail co-ordination will be inaugurated in the general interest of the 
country for years to come. 
• Sir, 1 move. 

~ Depgt, PreIldat (Mr. Akbil Chandra Datta): Motion moved: 
":I'hat a lupplementary Bum not exceeding RI. 82,00,000 be granted to the Governor 

Gelleral in q01lncil to defray the chartes which will come in coune of payment. duriDg 
the e ~ ending 3ht March, 1946 in respect of Working espen_lfiecella-. 
Expenses'. " 

Mr. '1'. '1'. ltriabnamachUi (Tanjore rum Trichinopoly: Non-Muhammadan 
Rural): Sir, my Honourable friend the War Transport Member has in his 
closing l'emarks made the poRition of people like mE' rather difficult. I was 

P K given to understand by my Leader that so far as my P&1iy was con-a . . eerned they ~e e committed to approve of this supplementary 
demand in so fllr as it is assured that thc expense incurred is for a definite 
purpose of urgent public importance and to get over a temporary difficulty 
crca.tt,d by the war t·ha.t the approval of this supplementary demand would 
not meUIl IIT'pro',1I1 of a policy which my Honourable friend has now sought 
to dovetail into his speech on this Bupplementary demand. Sir, the procedure 
is novel to me, with the I:mited parliamentary experience that I have. This 
House is persuaded to go back upon its expressly avowed decision, in the face 
of prou.ises and arguments, which make the position, if anything, somewhat 
worse than what it was on the 20th }t'ebruary of t.his year. Then a cut 
motion which waR moved by my HQnourable friend Sir Yamin Khan sought to 
deal with certain definite and narrow issues. But. what my Honourable friend 
the Wnr I'Rn ~ t Member now seeks to . do is to get the support of this & 

Housr: to a restoration of this cut of 82 lakhs, avowedly needed for a tempo-
rary and R very urgent purpose; and he seeks also to commit this House to 
what he Raid. finally-that he. will treat the vot.e' on this suppJementaty 
demand 8R an aeceptance by thiS House of the policy outlined by hiin in his 
speec}.,-a policy which is so full of contradictions, so full of hopes 80 full of 
hypotheses which might never come into being ,but wculd nevertheiess involve 
committing ~ i  House' to whatever the War Transport Member would inter-
pret as being a policy tot· which this House t n~ committed. 



DEMAND Fon SUPPI.EMENTAKY GRANT, 1945-4t)-KAILWAYB 2393 

Sir I am told that the cumulative wisdom of this House hils I '~d I)f 
his ~ I  I do not know how. I do not see ho,,: .this HOU ~ can, ' it~ 
its eyes open, tIl.gree to ~  0. ~ e ntunber ~ t~ n~ J~d such ~ large 
numher of assumptions, JrresQectIve" of the various provlIlc.al mterests mvolv-
ed' arid without any further eXllmination,. of how those interests are affecf ed. 
Sir, I thought that by the ti ~  the Honourable Member moved t i~ mot,ion l 
would be in It position to say, well, you ~ n have your 82 ~  It does I1Qt 
hurt me seriously. But let us stop at that. Don't cl1rry us with ,YOIl any 
fUl'tller"; in which case, so far as I am .concerned, my vote would be east for 
the s.lpplement,tlry demand. But now.after what the Honourable Member haa 
said I am afraid I must decline to support thi8 motion and must oppose. it. 
Sir, I should like to say this; the sum of 82 lakhs . is a large sum. Whs.. 
would arise out of it in the future because of the fact that, -the railwavs are 
getting into this trade by expending this as avowedly they are, is a "legiti-
matP. question; nevertheless we' need not '';'orry about that now; I' think the-
discu,ssion had better be confined to the various assumptions which my 
Honourable friend has stated are connected with this fte ~ My Hon-
ourable friend has been at great pains, using his persuasive eloquence and' hi .. 
very amiable manners to re:nforce them, to .try to persuade us that the rail-

~ will be the guardian angel of the interests of the poor Dian, the I!maU 
operator, ,and would not even countenance the elimination of these people-
from .the roads and their being ultimately wipM out. AnCI what has he pro: 
~i ed  He has promised that the railways will participate with the proyin-
clal e ~ ent~, where they are wanted and with the road operators in a 
company, . m whICh he has offered (;hares for these small operators; as if the 
remuneration they get out of these shares will be an a'<lequate ' ~ e ti n 
for t ~i  loss of i ~ i d  He has-also offered to employ them,-T do not 
know II'! what capacity. A,re tbey to be employed as drivers or as conductol'lJ 
or: as time-clerks? What IS exactly the type of e ~ ent that he has in 
view for t~e  And along with thesc people are also going to be eruployeti-
he haR ~ t e ~ ~ ,!"ho retur? from the war who have heen e ~~e f 
as lorry drivers n~ In IJ~  capaCIties. So in effect he wants those people 
who are .now can:YIng on In some oases an independent trade of their own to 
become Just coohes; and that is exactly what his offer really comes to. 
Sir, I would ask pennission of the House to take the House a little further. 

~ ind this proposition. It has happened in the past that systematically bhe-
small 'operator has been pushed out of the road by powerful interests, and the-
Provincial Governmentll have not been able to pro_ct the small operator, 
notwithstanding ihe fact that they could by means of the powers 
vested in them by the motor vehicles act refuse licenses IIond ~ en 
to give permits to new comers in the field. One firm in my part of 
Tndia had a very novel way of doing this. They were large . importers of 
mot.or vehicles, owners of workshops and body-builders. They invariably 
Jlersuaded these small operators to buy busee from. them on hire-purchase 
term!; and, as inevitably happens, those hire-purchase people fail to pay one 
of those instalments; the lenders then foreclose and take possession e,f tho 
vehicles and then bargain with those operators for the surrender of theit 
permits. So much 80 that from merely being motor traders and workshop 
owners they became ultimately owners of large fleets of bU8eR operating an 

~  the country. And, Sir, it is with these finns that the Railw,JYs in 
m:v part of the country are trying ~ negotiate the formation of road operating 
componies, and where does the small owner come in. Where is the elimina-
tion of the managing agent. about whom Members in this House bad express-
ed great fears, and' how does it really benefit the economy of this cpuntry if 
the manager of a Road operating company, with which the Railway!,! are 
~ I  to ~te, happens to draw a salary of Rs. ]0,000 per month free of 
lUcoll1e-tax? Is this safeguard against the managing agency. Aystem of RlIJ 
use? I will ask the Honourable Member if he is in a position to categorically 
deny tbat the Madras and Sovthem Mahratta Ra:lwa.v, and pOll8ibly" 'the 
South Indian Railway, Ire not, now in C'orre!'!pondenC't" with R Jinn whoee 



.J394 LEGISLATIVE ASSBMBLY [3&0 ApluL. 1945 
[Mr. T. T.-Krishuamacbari] 

manager gets a salary of Rs. 10,000 per month free of in idcome-tax, aud 
whose ASRistant M&nager gets a sahuy of }ls. 7,COO per month free of income-
~ , and what is the meaning 'of all '~ e e promises which he hilS made 
when hE: and his d,epartment have not either got the capacity or the persOIUlel 
to see that they are implemented. 

Sir, I have in my posliession another set or facti which shows bow glori-
o()uloly alivE' to its respqnsibilities the War '!'ransport Department is. The War 
'Transport Department, by reason of thlf war, has canalized the import of 
lVeb,iclt:'s, tbe import of spare t~ and accessories through the department 

_ and t.hey· work t4rollgh lwo big firma-the General Jdotors and the Ford Motor 
-Company-and through taem they work through a ~ in of dealers all over 
~ e countr1. These dealers are safeguarded in the ma.tter ·of Supplies as 
against quotas based on their previous imports; they are given spare parts in 
,accordance .wita t~i  previous imports. It is true that a.number of people 
who hud no dealing either with the Ford Motor Company or with General 
Motors have been wiped out of busiMss, but that was incidental. It happens 
.that the Ford Motor Company changes its mind one day and says • we are 
.going to upset. our agency organisation' the War Transport Departmilnt is n ~ 
eOllsulted or if it i ~ J ted it. does not try to bother about it. In Madras 

the Ford Motor Company changed their dealers. They had 11 dealers origiDally. 
What happened was that a firm-who. were already agents of the General 
Motol'f;-bought over a firm in Ootllcamand which happeued to be one of the 
elevlm Ford Motor Agents, a company called George Oakes and this has been 
appointed dealers for Ford Motors for the whole province so that barring 
George Oakes the ten other firms have been wiped. out. One of iihese ten has 
since sold their business to this George Oakes. There are nine people 1J.drift. 
Out of these nine; eight happen to be Indians and one has· Anglo-Indian name. 
What happens to the future business of these people who OUSht to by right 
get a quota of vehicles and spare parts? How has the War Transpori 
Member safeguarded the interests of these smaller people?'rhese are the ex-
periences that we have before us from which We can judge the capacity, the 
inteElrity and the goodwill available in the War Transport Department to im-
plement all those profuse promises that my HQJlourable friend made today 
and which he hopes to make gullible people in this House to swallow. I would 
say that if the Honourable Members of this House accept my Honourable 
friend's words as hundrtd per cent. true and hundred. per cent. sincere alld 
also aocept that there is behind it a capacity to implement those WONS, I 
tnUf,t say that they would be extremely gullible indeed. Let me also say that I 
~  he had given us that written speech printed so that we could have dissected 
nlon' ClosEily the words of wisdom that fell out of his mouth and hold him on 
to the various promises that. he has made on behalf ·of himself arid his 
<Government. •. 

To proCeed with the speech of my Honourable friend, my Honourable friend 
ays that he fully recognizes the de~i e in the House to be fully informed 
.about the e n ent'~ ~  policy and that he is out to satisfy the House 
.. bout the Government s policy In the future. I would like to refer to oJ)e 
sentence in my speech on the 20th of February, while speaking on the ~ f  

e~t which nd ~d  the H ~ e the. War Transport Mem-
b,er did not even t ~ notIce of, because It was very mconvenient to him R.t the 
tune .. ,.(Interruptlon.) I would dJ(aw my Honourable friend's attention to 

~ 562 where I have quoted his oWn speech: 
"Maximum i!O·ordination will be sought b9t"een road and rail interelta wher 'bl ..... th t' t' f fin • 1 n" . b ' e 00111 e U3 e nego la 101,l o. anCia. J?a IClpatl!,n y the State. owned railways in reliable moto; 

transport eompaDI8I 8lther 8J:lItlDg or Itlll un·born combmed with the correlation . f tee 
ad farea", etc. .. " 0 ra 

'Reliable motor transport companies etiher . existing or still unborn'-I 
'Would uk ~ , ~ ~ ;to .mark these words., ~, 'l-eliable motor transport 
IGOmpanlu I\ill eXISting r,n be those' compame8 whIch have a lot of influence, 

c .. 
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which can come to Delhi, which can 88e the Honourable the War Tranapcft 
Kember, whiCJh can persuade him and his colleagues in ~ e We.: TraDllport 
Department as they are the. best people to ceny on tqis »uslDeas of road 
operation along with railways, and whP are capable. of domg ~ t  I ~  
already indicated they have done in Madras.  There IS the word rehabl,)-
'reliable motor transI;ort companies'. Is any poor man efer reliable? Coylcl 
anybody in this HOllse say t ~t the poor sections of t~e people of this country 
are reliable? It ia the only noher people who are reliable. .  . 
'Companies still unbonl'-that shows that new. conapaDles wIll .be. fonned: 

new operators will come m. My lIonollrable friend, ~  SI~d ~e Ali 
Khlln, in his speech on the last occllsion told!lR what IS ho.ppenmg In the 
Central Provinces:' People who. had no experience of _ road t n~ t't  ~  
werf. just sellers· of motor . e ~  Ilnd. spare parts, have. ~ O t '~ In 
companies that have ·come mto beIDg uncJer Government. auspices m the Ccn· 
t.rol Provinces; they are doing the same thing, I understand, in the Southem 
portion of. Bombay. I told the House how it happened that a fil'Jn of Motor 
traders have come into road transp:>rt business in my part of the country. 
Thf'n what is the use of the promisCl that my Honourable friend holds to U8 
1 hat, small operator ... will atill be protected? 
Mr. Manu SulllClar (Indian Merchants" Chamber and Buroal.l: India!l 

Commerce): He wilf negotiate with him. 
Ill. T. T. Kri!lbnmach&rl: Negotiate with whom? 
Mr. llaDu Subedar: The small operator. 
111'. '1". '1'. Krt!lbnamacb&rl: H~ is not going to get at him, My Honour-

able friend says, 'ii he (the private operator) does not want to come into my 
Rcheme, we will leave him alone', perhaps to be ultimately squeezed out and to 
disappear. If t ~ small. oPerator is working he can become a driver, a 
conductor, a t,j<me !llerk, or he can he employed in t·ht· office of t ~ new hig 
companiea.. .  ,  . • .r. Jr. A. Idbar B. KII&k Sait (WeRt Coast nnd Nilgiris: Muhammadan): 
He eRn participate. 
Mr. T.  T. KndbDlIPach&rl: He who pays for the piper is entitled to naIl for 

the tune! . 
The BOIloun.blI Sir Kdwarcl Bqt.bIU: I do not think the Honourable 

lIcmber has listened very carefully to my spj!ech. What I said was that 
"this suheme offers. the best prospects of reasonable profits to road operating 
companies and Railways and reasonable employment in managerial or operat-
ing posts to the existing road operaton." 
111'. '1".  '1". Kr'ehpa·""Nl: I had the benefit of reading a draft of the 

speech of the Honourable Member. His speech ",tart,s ""'ith thia' 'reasonable 
participation in managerial posts' and subsequently he clubs the smaller 
operators alongside with.. those people who are going to be demobilized from 
the ann:t: and for wh<?m e~ ent has ~ be found. My undentanding of 
the Engbsh language 18 not perhaps as perfect as my Honourable friend 'A 
because that is his native language, but, neverihele. I have no hesitation in 
saying, he has been nootradicting himself. I do not want to take the time of 
the House any longer. But I would say that I do not think my Hon· 
ollrnble friend has made out a caso 80 far as what he has st·ated in thill House 
is ('oncemed with regard to the financial participation by the railways. in the 
road transport of the country. If it happens that the railwaya can take over 
thE.' ~ It , system of motor transport in this country and run it, and that Wf!J 
haye adequate checks, and that my Honourable friends on my right are to go 
over to the Treasury Benches. I may perhaps agree. But AS things nrr I 
!lID rt>minc1ecf of a story of two bO,YiI, one of whom was clever and the other 
was a dud. The clever boy told the dud:,f'You brlbg rice from ~ t  ~ 

and I shall bring hus}c from nine. We shall,·mix the. two an4 then we ~  
blow up the h,usk and share the rice equally '. ·That 111 the kmd of partlclP3-
tion t ~  my ~ n e friend has apparently in mind. If he. ~ t ~ 
ultimately the. roil.ways afe thef,m,ly organillatior. ~n this c(\\lntry t.lyt' citn run' 

~ ~ . 
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L ~ '  T.  T. KrishuUllltllJhllri] . 
'. the road transport. and t.hat nobody dso sqould do it, if the. whole road 
traasport is taken over by the railway.s, we lllay have a system which may run 
a hus in one area one duy and stop It tomorrow because ~f want of petrol. or 
i,yres. My Honohrablc friend arranges for trains to stop ID one halt IJt ti~n 
t~  and n~t to stop at the same halt stat·ion tomorrow. If e ~ e se.nd ~ nt  
telegt'aIUs he ~ ie  tha.t t,he loca.l ~ ent or Manager has .dlscretlon m the 
matt.el'. But they liliten only to those who have e f~  nf en '~  1. am 
afrttid my Honourable friend, Mrs. 81lbbaruyuu, has certamly mort llltlmmce 
. with the i ~'  and its t\genb; than t have becaUl!e in the area8 within 
her constitucnoy. where they have discolltillued I1topping trains at halt statiollS 
she has been able. tb gel them to resume Iltopping bains at those stations 
whilfl I have failed to obtain !limilnr facilities for my oonst.ituency. What will 
really happen is tlllit big compilnies und ot.hel' companies which are oWJJed find 
run by Europeans or (l()mpllniflB owned and run by people who Urt, in C I ~ 

81>so<:iut;Qll with hig '~ e n firm!:! will ultimately get a grip over the whole 
,busint'811. I suw in t·he newspapers the other day the skeleton of 1\ seheme 
being evolved in the United Provinces where,in ru.ilway participation would be 
45 per cent. Provincial Govcrnment }lart:cipRtion would be five per cent. and 
the rest would' be the.8hare of rOlld operators. And I happen to know tllat the 
pal't:culllr gentleman in the United ~ in eR Civil Service who is tnking B\leh 
'a keen intere!:!t in this manner has in mind perhaps !:lOme E e ~ vagrunt 
.and whom hewant9 to help. In the case of the erection of power alcohol 
plants, in t.hat province I know that the asme official was trying to canalise 
the idea. 
I would like to warn the Houlle that if the ·principles enunciated hy llIY 

Honourable friend are accepted then with that goes ever;y chance  of Indian 
t.lOmpanieR funning u. road transport system. It would mean that those. people 
whom the War Transport, Department favour would control the operation of 
Road 'l'rnllsport in thiR country. These would appoint their men and the War 
'l'rllfltolport Depat·tment. would not interfere. The appointment' of dealers il> 
';1180 in the hands of the War Transport Department. The War Tranllpol't 
Department will not interfere if it happens to bp a hig European concel'l •. 
JiJven if it wishe8 to interfere it call be neut·ralized by the interference of big 
interests or h,v a letter from pome big gunernatorill1 official. And this i8 t·he 
stat':! to which my Honourable friend wants us to agree to reduce the whote 
~ i'te  of Road traffic operation in this country. My Hono,urable friend ill a 

'e~ n~ S~U  manner refetted to the wise words of the Leader of thc ~i
·tlon 10 wmdmg up the debate on the last occasion and agreed with him t.hut 
a FranktlDstein should not be created and the bullock cart owner must also' 
I.e preserved. We on this side have always to find some alternative method of 
(Xlcupation for the JX>Or of this country toO whom t.he bullock cart provider; 0. 
iillbsidiary income; but when my Honourable friend sayl!P I agree with tho 
Leader of the opposition then it makes us Ruspicious. Is he soing to give the 
"ullock cart operutor a share as well in his new scheme? 

Dr. Sir Zla Uddin Ahmad (Uniteu 'in~ ~ S t t ~  Divis!oll": Muhum-
llJndun HIII'HI): How ma.ny bullock C81'tfl will thet'e he left after the war? 

Mr. T. T. ErIa1mamaaharl: If sweet words lire thrown in to sllglll',loat ;', 
plDposition which in its very cssence is all wrong and unaoceptable to the bulk 
of the peopk of this country, then I tllink one-ought to takp. every word that 
(lomes out of the mouth of my Honourable friend with a grain of salt.. hi ht' 
going to start a fund for t·he upkeep of hullock cart operator? Is he going to 
buy him carts with rubber tyres capable of greater haulage? What i~ tlw ~e 

of spouting sympathies for the poor peO})le of thiR counu-y, like my Honour-
sble friends on \Jly left who always out to Impport the maucs of this 
Mlultrv: and apparently my HOIlowable frifilld who is the natural leader of 
thia ~'P wishea to join ill the chorus aud ·88Y that he agrees wit.h tbe 
.J.eader of -the O it i ~  His Chief, J..ord Ws\'pJl, !laid some time bR('k 
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.¥; "we lID DOt wal}-t the bullock cart e~ n ~  to contin?e we want a Jee.p I.' econOlD1". How does m1 Honourl!'ble friend, nt ~ SO these two stattl-
. menta' I warn the House not to acQept .the glib promIses of my H n ~ e 
... friend and unless he is going to say categoccally that the ~t of thiS t ~  
~t' supplementary demand has !l0thing ~ te e  to do. with the .House. elth.!r 
it flympathising with or acceptmg the pollcy of road-ra.ll ~n t n ~  hlj, 

"

. explained or propounded at Ruch greflt Jengt,h,l. am afl'lUd I must conbl1" to 

. oppose tht, Illotion he fore the Homle. . 
str Kubammad. Yamin JDIu (Agra J)ivision: Mubamtnudan Rural): I um 

I fiery much obliged to my I n B ~e friend, the M:.ember in. charge of tit" 
! War 'l'ransport Departmenli, for gIvmg 11 full explanation to thIS HoU88 aboul; 
tbe Us. 82 lakhs which is going to be incurred for the purpr,se that he hll'" 
tnt"n1ioned. 1 t.hink the HouRe has gained a great deal not only by not !.LUo\\,-
ing a SUIII which was ))ot fully explained hut a. great point has been gain",«.1 
in that the ;Road transport. policy has been brought on the floor of this ;House 
and the House can now express its opillion thereon. My }{ollourable friend 
hal:! very clearly shown what is the policy of t,he Government of India, nt, 

" least on road-railr co-ordination. Of course I am not concerned with what the 
~ policy of the different Governmenk is. But we want that the policy of tho 
t Governmen\ of India should he one which should ho, as far as possible. 
tmforce"d OJ) the Provinoes. If the Government of India if! strong in onforein,: 
i it. then the Provinces are bound to follow. They ClIDnot easily ignore thut r, 
policy. This we wuut to be luid dearly before this House. 
As far as thl' 82 Illkhs are concerned, my Honourable friend hilS gil'cn t\\·o 

categories: (1) where buses are already running, Bnd (2) those that are proposed 
to be started or to come in. I have "got no remarks to make on the former. 
But 8S far as those which tlie Honourable Member proPOBeS should come ill 
or prt>poses to start, I fully realise that there is a grE!at congestion in the 
country and we do require that congestion to be relieved, becauBe we .lotitw 
every day that it is not only passenger traffic that has increased but the goods 
are lying without being transported from place to place. Therefore I welcome 
this policy that as far as the Government can take part in relieving ('onges-

~ tion, they are welcome and they will receive our full support. 
t\ One point which I want to make is this. He said that it might be given 
~ on contract. As far as railways are working them I am in full Bgreeme\lO 
~  but. I could not undel'8tand what· the Honourable Member means hy the 
i;.words 'on contract basis'. Contract can be of two kinds. One is that the 
~' i  ~ e  their own lorries and they give to some other person to work I ~ t ~ basis of contract, thq.t he will charge so much money to i~ e n  
.,wlll gIve ~ e rest to the Government. Or he may enter .into an agrecment. 
~  that he WIll pay to the Government so much and will keep the rest in. i~ 
r pookets. There can only be two kinds of nt t~  On thiA I want fUl!thm' 
elucidation either here or before any' commitment is mad£' I should like t ~'I 
tte~ to .he explained fully in the Standing Finance Committee for RailwllYs. 
Entermg lllto any contract which may really not he in the interests of the 
tax-payer will not be advi's8ble. I will say that. 111'1 much money ~ '  
: come to t~e taxpayer as is possible. because after all t,his.will be the iaXI'HTPrl 
, money wlllch will be involved in this yenture. . . 

As far. 88 the policy which has been laid down ill grea t detail is concel'lled. 
I lun not going to. go into nil those detn:!A IntI') which mv friend J\fr, 
~ i n ~ i 'has gone but I wo:lld like that IL few broad principl€ri may be 
It ~  explBllled here now or in the future, whatever the Honourable e ~I ' 
may choose. If he has not come to any definite IlonclusionA now, then 0(' 
ourse ~e  mBy be explained later on. But if he hilS come to any condWlio,; 
• ~e e prmmples must be explained fully lIOW. If any lioe is worhcI .. • A 
h t,.COIlC!flrD by ~ ee ~ie , that ill the Railways the ~  ~e n ent  nnd. '\' 
.' e '-0mp8ny whic:h will.be formed. the complU1Y wID conTu ostl of 
eraton and 1 tb!Dk the financier w,ho may like to ~  em I' on. , 

~ I e lrec 01'8 JIll compaily?· Row ·will the direoton I!O. tIle 

~ •  , 02 
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[Sir MuhRIllmad Yamin Khan.] .. ·'1' <J If the 
Railway? Who "'ill select the directors on bt:ball ~f  the ,Ra.i 11 ays j , 

'1 . are not going to send· their own dll'ectors,. how will. the,. 
:':e:: their fight of vote according to ~ ei  .im·cstment? . ;How ~  the 
'Local Government, ~ e t their ~ t ' J  How will they ~ e ~ Se thell' n~t 
(,)f vott'? I can presume that if t.liere is a company which IS. worth Utllllg 
called a compm\y !.Ind capable of Jll&1laging the COOCel'll on any ~e properly • 

. certainly that company will have their own directors. They ~ be •. ~'e  
much interested to save every pcn!lY Bnd .make ~  ~n  ~ ~e  as poss.ble. 
heC8l1SC it will be to the shareholders' glWl Bnd It IS their hvmg. But the 
directors who represent the railways' ,will not be, so , ~ n ~ e~ what; 
benefit they will hring to this com.plUlY,. because ,It WIll ~ III t ~ t~ t ~tB of 
t.lle people who h:.l\·c ImtruBted their capital. It 18 one thlDg hbvlD:g :;our oW,n 
cnpital and it iB II. difftlrent thing to work ~t  other ?CrROnR' capital.. t11Bt IB 

."1.he taxplJoyerB' cap;wl. We know tha.t the l'81lways ~  are m.anagecl hy the 
Government are ill It different ~iti  from the rHllways whICh hRve been 
~ n ed by companies, The ~ie  t~  to save as much money 0.8, they 

eRn. The GovenJment management 18 trymg to spend as. much as t ~e~ ~n~ 
,herefore the policy and the outlook are ~  different.. ~  pomti 
therefore haa, to be very carefully considered. Thatl IS ~  I W88 feanng thatl 
ttlose people who will n~t be much interested personally, In the ~e f e of the 
complmy will not be desirable. I would make a suggestlon that If a compuny 
like this is formed and thc, Goverrunent only helps in voting itR directors of the 
cl>I1lpany who come from the public and eXert t ~i  influence at;ld exaY;Iline 
their accounts properly, thatwm, be more healthy than appointing Government 
~n themselves as directors and taking out the management from the hauds 

of ~ e who are vitally interested ill IJlnking every penny out of the profit. 
, The next·point ·is that ,the ~ n e Member say" that existing interests 
wHI be safeguarded. The existjnginterests are, very mnny at present. 'rhere 
ore not only the operators themilelves but there are people who are engaged in 
,he motor trade, There are importers there are dealers of the motor lorries as 
well as of the spare parts. What, will happen to' thesc people I do not l'Dow. 
1£ thE' Government and the Railways have 1111 upper hand, why could they Hot 
impart cheap cars in large quantities and try to flave os much money.as tht'y 
/Jail which now goes to the middlemal1. If the Government becomes the 
shareholder, then necessarily every additional advantage should be tried to he 
urought to the tax-payer and Bhoulcl not be allowed to go to the man who 
works a8 a middltlman. In a lnrge uumber of cases the lorries will be import-eu hy the Government and this meaDS affecting the trade which is at present 
m. the country, The .pare part dealers will also be affected and ill. this cate-
!o(ory BB far as .motor trade is concerned we have to take that into consideration. 

The Honourable Member says that as far AS possible (and he URes the 
,,·om .. "if two things equal") t.hen they will go to this 1IIan if he iii fit. (He 

,i .. at nresent I\Jl operator or a motor driver himself). If they were not fit, 
they would not have been working. In a question of policy which we laT 
dO"'n ~ should lIOt have tlie!ie ambiguouEl words which hlll'e' been the OIlUsS 
or gr .. "t trouble, because fitness of n man is judged RCcominl to the light in 
which the judge takes it. I may call a man quite fit and the other person 
may just 8S well call him unfit and ..,icfJ """1$, If, instead, you reverse tbe 
I'J'O(lf'RR lind hold t,hat as long al'l the man does not hecome unfit be will be 
r.mployed. that will safeguard fI great deal all the eJtisting interests of t ~e 
tJ ~ ,It'  who nre ah'cady in .thE' l'Ien-icc. As far 86 tbe principle is concemed T 
agree, and I do hope that the Honourable Member and the Govemment of 
r nd:a. i e ~ t their inftuence and make. all the. local Governments to agree 
t, ~ , pnllCiple ~nd  ~ accept . one pohey which should prevall t ~'O t 
India, without, eJ d ~ t e Interests of ~I'I I)Cople who aro (lngnged at 
present"... " 

I do not ,wad to go intQ the deep question whicli the I1011ournble 'Member 
,luis ~e i ~, J;WlMlly, ~ e bullOQk C,Bl't· and tho c,ompetition with huliock. ,I 
~ f I _nay, be,premltted by ~ e Honoul>abl .. Member who lIimlleTf 'e U e~ . '. 
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over that meeting-that the Policy Committee was not anxious to deal with 
those roads 80 much where bullock • already operates. The lorry will not 
atJect, but it will raise the e ~  ·of • the villages a great deal. without· 
affecting in any way the bullock cart and thc bullock. Yon can never COIlI-

pete with the bullock can,. and the ~  cart cannot ~e affooted. because the 
bullock is nn essential ammal for agrIcultural operations, and 10 the spare. 
time which the cultivator has got he uses his ballock for the purpose of cart-
ing goods from his own village to .t,he ~  ~ e ~, Sir. I ~ in  thero 
is ~ t i  very n e ~ now left. III thiS pohey, whiCh hRS heen lIml down by 
my Honourahle friend Bir E~ ~d Beq.thall. . . 

'l ngree to most of the pnnclples he has lald down, hut oj course debuls 
will come later on, snd we shall consult every now and t.hen IIhout the work-
ing of the details which will be placed before this HOllse. J do noti know what 
procedure he will adopt, whether he will place the details before this HOllse, 
or whether he will carry them to some othol' Commit,tee. As far as he has 
just :IOW expla.i'lled, sODie of the matters willreqwre ,f t ~ ' elueidatioD, Hnd 
they will be l,lllced before the Standing Ji'in8uce ComUlittee for Jtailways. .1 

i ~ agt'ue with him that everything iuvolving opera.ting or pUl'chase of .,tly 
in ~, 1TIl\y he of locomotives or of ot;her materials, should go before ~ e Stand-

ing f'i~ e Committee fol' RHilwllYS. Sir, 011 those liue!> , [ give ~  generl\l 
SllPPllrt to the ~ H which havloI been made.. . 

Sir ..... , .... (Madras: European): Sir, I should like to say a. wMd OD 
this nllHpic:ious occasion .. I will not dt>tain the HOllse long, but I should like 
to tell my Honourable friflDd, Mr. Krishnamaoho.ri, that this i's not $he firs. 
tilDe that an tlvent or t.his Idnd has • taken place ill parliamentar,Y history. 
My mind gool! back a few years to the time when I wa!,! a member of t.he 
Bengal J.egielative Council. Then the Finance Member, 'Sir James Donald, 
mm'ed a. supplementary demll.1ld for 8 large sum of money to provide what is 
uow Imown as the Willingdon Bridge with roadwaye. Unfol1iunately, the 
Honourable Member, in presenting the demand, spoke ill the vemacular 
which wae Scotch, and as praotically none of the members in t.he Bengal 
Council at t·hat time understood that language, it was thrown out i in fact itt 
was thrown out of the window. But then the members felt that they had 
gone a little too far, so they had a meeting in the building of the Asiatie 
Soeiety, and they deoided to ask Government to restore the grant and to bring 
forward another supplementary demand, subject tp this condition that on tbis 
occUluon the Hpeech should be delivered in English, und that copies thereof 
should htl circulated before hand. . 

Ill. 'f. I. Amllb'UJlpIIl 0hItt.tar (Salem and Coimbatore oum North 
Areot: Non-Muhammadan Rural): It would have been better if these sug .. 
gestions had been circula.ted beforehan<1: we could have followed better. 

IIr ... •• .tam .. : Anyhow it. is my fortunate lot that I should have the 
privilege of participating in a. simila.r auspicious occasion. I must say tho.t 
Mr. Krishnamachari was a little too harsh on my Honourable friend, th6 War 

n ~ Me.mber, e J ~ it was at the specific request of this House tho.' 
In movn:lg thIS. demand thIS afternoon, he not only explained the reasons for 
the particular Item coverecl by the demand. but a.lso made some observatioos 
of 8 genera] chnnlcter on the principles whi(lh the Government of Indio. pr0-
pose to follow in dealing with the vexed question of road-rail competition. 
Now T have very narefully examined this !It.nt.ement of t.he H n ~ 
Member. 

M HOIlOUIabie _ember: HoW' did you get. n. {lOPY? ' 
~I  1' .•• lam_: I understand that copies of thll Rto.tement were made 

available to the Leaders of Parties. 
H 1Ir';;:dB. Du (Orissa. Divieion: Non-Muhammadan): Are YOU a. Leader? 

ow ~ you get it? . . 
H IIr 1' .•• , .... : Our Party being the only truly democratic 'party in flhe 

Ouse took the nn ,,~ of "-'-'- •. . vidual 'had r- ~J -wg off a number of oopiee 10 tIla. e ~ndi
" one copy. Therefore, I think-probably I am right in B~t t 

thiS 18 the only well informed party in this particular.ubject .. 
• • 
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. MuJllammld Ltaq1lltt All D.. (Rohilkundand Kumaou ;Divi-
. ~ ' d n . Rural): Not only well-informed, but alio well finanoea. 
SlOll:ir'l' • ;Jam .. ' In the course of the disc,!ssion on ~ e last debate OD the 
•• .' l. t' d 1 should like to refer to these 

loOubject, I made one or two e ~ ~ , an , .  h  d 'u th 
if the Honourable e ~ ' will not mmd. In t~e ~ t place e, sserl 8S t of 
otlcolld part of h's present statement I1S n desonptlOD of. the ~ e en , ~ 
'Indin'lI post-war transport policy. I think perhaps that IS II, sbght exagglra, 
tiifu: what it realy is u t te en~ of t ~i  ~ i  with regard to the vexed 
question of road-rail. (lompetitioll or co-ordmatJ(lll, .becll:usc: as. I ent~ \0 
suggest in the last debate, ;the Government of India wdl find It .very difticu t 
induced to flt'Velop a (,omprehensive transport policy for pon-WM' C 'C ~t n t , 
uutil they hun dealt with certain other over-riding oonsiderations which It~t 
omy uffect my Honourable friend'R e ~ t ent, but others, 8ueh as strategio 
coV:lliderations and their policy for industrial and agricultural development, and 
10 on. There'fore I t,hink that we Rhould remember that this statem:.nt cf 
policy relates only to one, facet, of the general t~e ti n of. ilransport aiter the 
,var. Then, on the last occasion I made two pomts-first, I asked the Hon-
oun,hle Member if it WM his cont-ention that the transport of goods 00. ~ 
distance routes should he t·he sole monopoly of the railwaJ8; and I am satis-
DN{ with his reply that he haR no such intention, because he says that gen-
erallv speaking the Government of India feels tha.t there should be nQ mODO-
lloly,:"by 6ny one iuterest, in t.hese. ~ ~nieR, whether it is i ~ , ~ in
cinl Governments or uny large capitalist mter(>sts-that the belt polICY 18 that 
AU interested parties should combine over a particular route or area, in ",hiGh 
eaRe of (lOurBe the buying company might be given sole operating rights over 
that particular route: he goes on to say..-
"Care must. be .taken to Bee t.hat. no part.icular int_t II&CQ1'8I • hold M:er tbe coantrr'. 

road transport. which will be contrary to public intereet." 

T take it that coyim..: the point, whir.h I raised on the last occasion. (1 am 
reading extracts from his speech.) 

The second point wat! that I was not quite sure what my Honourable 
friend meant ,,·hen he referred to the railways acquiring 8 suhstantial interest, 
if nl2c6RS9l1'. in SOUHl of thcst\ rOIHl operating companieR. I wmtured to tense 
him nnd suggestt'd that nIthough he hud been a business man for mBny years, 
hi" 1ll0l't' reet'nt ~ i t,i n wit.h bureaucracy had perhaps led him to adopt 
H form of English which was designed to prevent him committing himself 
ono wlty or the other. Now, what is the answer to this question of mine ~ t 

~Ie giv('s in his present speech? His answer is that all that the railwayt' seek 
11'1 fin' !utereRt sufficiently substantial to make it worth their while to co-operate 
fi!l:lumaUy; and then of course, he goes on to aay hastily, in order to sBfegu8,rd 
~I  tt e~t from t~ t position, that doeB not of eonrs(' excludE' R '11Bjor 
llItereet III a purtlCular company where thE' ProviIwio.l GoVel'llDlent, it' in 
I e~ t or e~e sufficient. ~it  is p<»IRihly not, fortheoming from thE' 
J ~  ,_ I would hke to Bsk hIm if he could Ilnd if hu d:tre be u, little more 
explici" than that. ;S;ow does thAt operate? What, intel'ests would really 
attract him, "finBncial, from the financial point of view? Whut doell he 
!'Ienn by nn interest ffi ie~t  Rubstantio.l to ott!Bct hiR ucquisitive mental-
Ity? I can understand that 10 n very large company with It capital of a. crore 
.of rupees, 25 per cent. ill quite It substantial interest; but; in It one man show 
whpJ'e thorC" is a bUR worth Rs. 4,000, 25 per ccnt. is noi, what 1 would des-
cril)(\ It" a Rubstnntinl interest. ~ e  it depends "ery Illiwh on the capit..ll 
~t ' 'i u... of the rnmpany and upon the i ~ of its capital; Bnd I think the 
Hom.!:; would bl' int,eroRtEld to heur from my Honoursblefriend ho,,' he 'would 
iul.l'l'pl'et that RhtLemcnt-it is a lit.tlo vague. 

Finally. I would congratulate my Honouruble friend, and indeed' if 1 l!lay 
Y£nlhlrf' to do .... n. this House. upon the excellent example in this instanoe Of 
Ute virtues nf responsibility. Here we had an Honourable Member who 
te~ a dE'mAnd to the House buti ~ e 'l'ttle ' ~ or l'eA8OIl for it--or .t 
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least the House did not think 80, because they threw out the whole demand,' 
whieh was not perhaps their original intention. However the entire demu.1d 
went out throwgh the window; and then every body hegan to think that tllis 
was leRving the Government, the i>rovincial Governments and some of ~ e 

oper:.t,;llg companies which ha-a. already ~nte ed into commitments, in a 1'Ilther 
difficliit position; and so the Government and the' Leaders of the Oppositioll 
came together and they comrulted one another Imd they deeided all what the 
Honourable Member should say on what other Members should say, and here 
VI e hayc the ceremony which J think does gre.at ~dit t·o the heart and lleud 
of this HO\lf.;e? May I hope that it be'tokem; an approl1l'h uf the i '~nt

ary mentality to the Honourable Members on t ~ benches:' 1 um lIot surpris-
ed at this in the case of D1V Honourablo frielldl t.he War n ~ t Member, 
hecaufle 1 undemtand that ~ was ur it> an adopted cnnd:dnJe for onp at the 
more plent,;ant and dooile conIOtituencies in the United Kingdom so this ;'8Sa) 
ill parliamentary .. responsibility in respect of the demand!! of an oppo,;ition 
will stand him in good stend whon, as I hope will happen olle day, he i:;. 
elected t() the mother of parliament1;, where the opposition knows (!xllctl:v 
what ~ do with its government, when it does not like it, 
lIr. 8ami V..-trbtlam OJaa" (Madras: Indian Commerce): Sir, it is not. 

very often that I find myself in agreement with m.y Honourablc friend, Sir 
l"rederick James, though we are good friends for a long number of years; and. 
this ~ one of the very few ha.ppy occasions in which I find m:vself in complete 
ngreemcnt, apart froID the humorous side of it, ~  far us his obsel'Vations il> t.hfl 
matter are concerned. 

Sir, thanks to the somewhat. erroneous 14election of the motion· by my Hon-
'"Irable friend, Sir Yamin Khan, this trouble has assumed a number of aspects. 
In tho first place, it-is no doubt an oadmitted fact that the discussion 011 that 
particulnr demand went quite out of the actual terms of t·he out motion but it 
lIlust be the very smewd tactics of my Honourable friend, Sir Edward Benthall. 
to have not arawn the attention of the President to the irrelevant discussion 
tohat was going on. Howeyer we are willing to Qooommodate Bir Edward 
Benthall to the extent that that WIlS 8-wrong decision that the Housc took and 
that I'IU for 8S that demand was oow'enled the House would be justified in recon· 
sidering it mid passing t,he demand. I tak(' it that the Honourable e d~  of 
Parties here have agreed or <:ntered int<: R· compact with the Honourable War-
Transport. Member only to that oJtwnt, I do not think the terms of the agree-
ment went far beyond that armngoment cven so far 8S to agree to the announoe-
ment of the road-rail transp'Jrt policy in future. Howevf'r, 1. ha.v.} tho assul'8lIoe 
,·hat the Leaders of Parties have ngreed to the demand being restored, I hope 
you will excuse me when I say that the Leaders :>f Parties are like telescope who 
can see things only at II distance, whereas the haok-bencher!; are always prone 
t-o see microscopioally and examinc all details and find (.ut where the shoe 
pinches. It is not very oitcil that We 3n' ablt: to persuade our leaders of the 
irritlltioll and Ilnnoyu.uo(· nncl the injustice t.hat is caused tp the general public 
I)wiug to an omisRion thero 01' an omission berc. But L'1 100 fnr n~ I am now 
pcrn{ittod to speak on this motion, I must be thankful to my Len.dEii to have 
nlJowocl me to express m,'" opinion with regard to this poli('Y' Whatever might 
be our observations, Sir Edward Benthall may congratulate himsolf t.hat he is 
having hI?; domand rest·ored. There il:! no doubt About that. Rut if he thought 
thut. our voting for the restoration of the ifelll8nd was also /I vot.e in support 
of the policy which he has la.iJ down then nnd which he 

~  rep(,nted ,now or.Jy by. varyinJ:: thE.> words, he i!<. e~~ muoh 
n ~t n  I \\,'J,;h I.) ,:111 t1:" Eftellthol of tl1l' 1T·.'lIourahl,! \\'11/' fl'lIl,,,,.('rt. 
:f".'11!Wr to the thrill' 0)' four poi.:->Is whicll ~  rni""d dim '';: th-· !nq ~ tf' 
III connection with this mnd tranl'lport policy. I am suiJprillg HillIer II hlllllli(:ap 
thnt T have not bRd n cOllY of the sturement which hnl' hePII rf'nd Ollt 1(. t,he 
HOlHm by the Honourablt: War Transport Member. n e~ '  90 for n~ T can 
",collect. three or four point", were roRd". In the fll'll!' place, ollr rIff! W88 that 
thf' \fot-or Vehioles e n~ quite enough to stifle or smother In,'" ~t iti n 
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[.Mr. Sami VenkalilwbelliID Cbatty.] . .' . 
to ranways from the motor bus ·ser\·jce, p.nd therefore additional ~te~t O  for 
l'ailwa:v8 W!!08 not neoessary. Secondly, if tpere .should lIe any £&king ?Vel' of 

,·hesc tlervices by thu Hailwuy C PI ~S, It ')ught to be p&rtJculady 
4 1'. :\1. eareful to lSec that the e i t~  vliers are lIot elbowed out alld that 
they would I)e t ~  in~  the orgalliBati?ll as far as possible. 'f~ ' some 
lienourtlblc Menlbcl'l:i pOllltcd cut that thiS lllatter should be left en e ~' to the 
ProvQloia.l Goverwnentti-t<:. tackle the queBt-ion in the best manner poaaible. 
Fourthly, it was said that ~e Transport Department must.. clarify its position 
in regard to their share. At one time, they speak of dominating interest, at 
another time they speak of sUbstantial interest, the third tinleof co-ordinatina 
interest alld the fourth time of some other kind of interest. We want to know 
what c:xa<..1:1y thetk, mean. AIs:> pll.l'ticular stress was laid 00. the fact that no 
new organisation should he allowed t.c come into this businell&, that care should 
be t.akoll that no llew COIners should elbow out the old pliellf. May I respect-
fully ask the W sr Trallr>port Member if he can honestlly say ·tba.t in th#:! present 
enullcili tion of the poliev these questiolls have been answered and answered 
NatisfaotorilJ. Inthc:fint place, tht:re it; tlbsolutely no reply: i6the oriticilim 
made that the present Motor Vehicles Act is quite enough. not to rouse any -
c»mpetition from the bus :Jervice with the Railway companies. . The Railw&, 
companies would not lose anything whatsoever by the eompetition of the. bus 
e i~  rrhoy have got the Hoad Trall5port. Authorities Bnd several other IlUthO-
ritics which can regulate aud put down the bus competition and the Railways 
hllVe btltln given Hufficient represtlutlltion ill these transport board organisa.tions 
to di ~  mly particnlal' competitiou. There is no _ answer to t ~t  !n ~e 
1!()C!>1!u place, we alJked you to. let us know.what is t~e JI e ~n  of dommating 
int;erest' and 'substantial interetlt',. It-is now left in the same. myflterious . 
faslU,on as it ~ left then. Notl}ing explicit has been givtlQ even in tht' pre-
sent statement. ' 
. My Honourable iri?nd 8ir F. E. JaulOs wus quite COITect in sllYing that the 

tlhrewdn(JH!! of the busmess man lind the mmtion of the burea.uGrat have en~ 
~d till: po!!it,ioll. So far ae thi" ;HOlHltI ill cOlwerllcu, the War Transport Member 
is .tTHweIy ~ t~, in  ,mrd!l and trying t{) delude this House. I must again 
pomt out that, it II> an lllsuh TO t.hls Houf.1e to think that we.-have not been 
able. to discovel' th<·st· lacunae. in his statement. We are !IS good businessmen 
~  ~ e f, though P?Orer bUI!Ulesli men and w(> can discover what is going on 
1Il ~ Inmd. He SUlCI t,h II t· he was in t.otal agreement with this House that 
those who urtl, ill the trade ilhould not. be elbowed out. What is his proposal 
to seCurtl t,his object? 'fhe negotiations will only be a make believe as my 
friend Mr. Krishnalllllchari has pointed out. These small lDen will not be able 
to UPP1'08Ch him. 'fhe.y lUlly Hat have acces!! to him. Be will ask them to go 
to thl' l'rovincilll GovernrntmiR. When they go to the Provincial Governments 
t.hey will IJ."k them to go to the War 'l'ransport Member and in between t ~ 
t,wo, t,hcy will lose the 1)resent· business and get themselves out. The War Trans-
port Member says that he will engage them in managerial ffi e~  Pro. 
bably tbll most· lu('rative place that R plie!' will be able to get is either the 
post of II stenographer or R head clerk or a tall;v olerk. That is what he is 
going to do.Wbat ttre the qualifioations he is laying down f\)r t.he office of 
rnanugcrs? How !Ire they qualified to be managers of a department in an 
orgoniRBtioTl like this:) The next thing lIe said is 1.hat in so far SF; Romp, PI'O-
vilH'illl e ' I I ' t~ hit\,(, not gone tOo far. he will ~ df  them not t,o talw 
in new (·(lmers. You kumv liS B ma.tter of fact that mOllt of the Provinoial 
(lovernments huve already ~n ed new combines to come into enstent'e. 
Not to ~ f'n  /of Mil-draB, the exnmple of which bas been so copiously illustrated 
by my friend Mr. KrishnamMhari, there is this Bihar Transport and Engineer-
ing Ud, which ~  heen stRrted with U c'lpitRl of 00 lakhs of rupees. This is 8 
ne'(r venture. 'fhey say that the company 3XpOCte to have a regular fleet of 
e ie ~  R.nd ihey will rull a BOund, reliahle-lIIld (·f8cient service. In fnet, 
vf'hideq ll'IIaiP alrf'ady been acquired by the tf~ '  and ale n.lready in 
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, servioe on the road. The: must have gottbe vehicles only ~ the War Tranll-
pon . Member. • In their prospectus t ~  say that; they .have already secured 
permissioa to import 8 regular fleet' of vehicles fOr Sflrvioe.. That is the posi-
tion in Bihar. In Madras 'three-fourths ~f the whole servi:!e in the presidency 
is done UDder the ~ i >  of one or two firms ha.viug half a dozen names. I 
am told that Punjab bas already done what Bihar has dcme. What are the 
other provinces which havt' not -gone se far. in whose oase the periuasion Of. 
the War Transport Mpmber is going to saVe any effect at. &11. There must be 
some _ truth somewherp. at least ill that statement·, Tho War Transport Member 
wust be collviuc('d that. there Ilra Htill SOIlle vacarmies to be oonsidered, hefort' 
he asks the House to bt;hev3 the statement that ho bas made that the provinCHS 
have not gone so fur L\S to commit. themselves to Simle new cotDpanies. Which 
is the province which has not committed itself, mUJ 1Imo\\"? Last time I rl'au 
out a oircular which he· issued in confidence to the lload Transport. Board orga-. 
uisations not to rl'uew the pcnnits of SOUlt' of these old concerns ODd n·)t give 
back the lorries or buses that you have taken awa;r for air raid precaution and. 
other kind of military needs. This sort of climuillotion has been going on fol' 
the last one ycar.. Now. you have come to a 'itaga when there will be very 
few private persolls whc. would ask for the restoration of their service. 

Now. I come to another poiut. Is it. the esse of the War Transport Mambe.· 
that 11e hQli modified anything which he half said on the other occasion? 1 
ehallcnge Lim to t.uke u. comparable ent~ e heru n.nd Il (lompll1'Mble sentence 
there and iell me whore the uiiference is. On what point have you Jiffered from 
what .you have ~ e ' stated, except thllt you hu.ve ('ol1sulteu the Part.)' 'Lenders 

and you hnve D,Y othor mean!; soemec! to hlwc secured their consenn'! I do llot 
know if the lIolloumble rUl:ty Lellder!:! will now ;;l1y that they agreed only tel 
the restortrtion of the uemund Imu Dot to all the details of this progmmme. 
It is just possible. • 

Then, Sir. I wish iu the illtereRtfl of agreemont on this matter that. this 
programme and polioy of t:he Road-Rail transport is placed before the Central 
Advisory Council for Uu.ilwlIYs for dose examination tb,pre, Then you cnn put 
the p?licy before this House if you ure ~ J>leased. Do not under the plea of 
l'estormg n demand whioh was e eet~d thrust upon t i~ House a polioy which 
w(! have not I?roperl.y eXtlmined lind with which we !lo not. totally agree. With 
these reservatiOllS. I doclure my vote in favour of the restoration of !ihe demand. 

air OOWUJee oTelll.qlr (Bombrry City: R n~ d n Urban): Mr. 
Deputy President. us t.he leader of a party of one, I take this opportunity of 
addressing this House, snd I have to thauk Providence that I have not g".>t. to 
get the permission of m:y leader to be able to Apeak in thil!l Honourable HOllse 
and the only permission I have to Reek iii YOUl'M, Mr. Dtlpuh Prellident. which 
I have received on thiH occasion. ' 

Now, Sir, tpe procedure that hliH heen adopte{l 011 the pl'tls£::nt ooco.sion it; 
father cX('eptiollul /Iud nJ ~ Pfllil'll'worth.\', but fo)' Olll' who hus becH a l\.[ol1li.I!r 
of .this Honourable Houlle for very I J~' years. this proCt:dure. I am unable 
qUIte to llnderswnd.. On previous occaE-iou!;. we have had the privilege ef 
throwing out largo amowlts of mOlley from the Budget, and we never heard 
Bllyt.hing more ubout tliem except that they were certified. On the prescnt 
O/!cllsion. it, appt!arl> t.hat the Honourable Member iu r.hargc bas taken the pre-
caution of consulting -the Leaders of Parties IJDd to w)nvince them that the 
throwing ouf; of this grant was not to the, advantage of the country. A· very 
good procedure. I lIee today the unanimous opinion expressed that this grlmt, 
should have been passed. I am glad to say that I WIIS cne of those who voted 

in ~ the out motion. At allY rate. on the present OIICasion. being the leader 
of a party of ~e  I cannot commit myself or my l)urty to the very loog state-
ment made by the Honourable Member on t.he policy that is to be adopted in 
the future 6y the Government:. of India on 0. matter of .mr.b .great importance 
aR the one we 8ft deaJi;g with. DOW. 

rAt t.hiR sto&gP.. Mr. Pre"idflnt (The Honoura.ble Sir Abdur R ~t f'd  
th(\ Ohair. 1 • 
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1 h(we only had the prlVllege of hearmg him <Ipeak JU. the Engush language 

which 1 am able to understand i.;) 8 certain extent, but the rapid manner in 
which he Hpoke in his own language made. 'it rateer difficult for me to foHow 
the intricate policy which he WUH trying. to n n i t~  I think loan con:oborate-
to some extent wh,t the HonoUl'able Member who Just now sat riowll s8!d, that 
to. the best of my recollection, Home of the passages whioh he read out now 
were onoo read out in this House before. I can ulsorecollect., my memory 
is not so short, that 80me of the contrdVcrsial matters which he was discussing 
gave ride to different opinions expressed not only in t~  House but from t~e 
platform nnd in the ' e ~, and if my Honourable frIend deSIres to !!OmDUt 
this Party of one to the statement which he read out, I regret I am unable 
to commit myseli, I t~d on the previous occasion :lgninst the cut motion, 
und I will be quite prepared to give him his t:l2 lakhs uow.. But he must ~ ~ 
me and my P8l'ty of one from being committed to .my statement of pobcy JD. 
regard to 1'10 importD'nt a matter in whieh my constituency which ~ en  to be 
oile of t,htl biggest in Indio, may take [\ dIfferent view and for ,,:hlOh I. may be 
hauled up in the fut.ure for having I!ommitt.ecl myself to sompthmg ~  I d() 
not understand. Thel'efOl'e, I mm;! refuse to be I)ommitted to somethmg 1 do 
not understand, ilomething which is. 1 know, of the greotest importanCe to. 
tlll: interests of this country, and something which I m/l,y have to regret, 

Mr, President, t,his is a Eimple matwr really. The Honourable M(>mber bas 
explained why he wants his H2 lakhs: he wants it for bus services for war ti ~ 
to supplement the services rendered by railways which have turned out to be 
inadequate. A very laudable- ohject, indeed. But I do not, know. whether he is 
!(oing to make a profit 01' whether he is going to make a lo£:s on it. I do not 
.know what the CapitJl expt'nditure is. I sec from this demand that it is 82 
Inl<118 for working expentles. But whether there is to he a profit or A loss. 
\\hlltcvet· t·he capital expenditure is, we han', ill Will' Hnw, to support such 
IH~ U 'eS in ordf'1' to l1lilet the eontingencies of circumstances. Therefore, 

Mr. -Presidunt, I will vote with Hll' grpntcst I)lcItRlITt· for this B2 lakhR but he will 
!'Xtlllt'll IIlI' frolll ht'ing ~ I it t d to OIll' ",(ml of what hH Raid wit.h regard to. 
the policy whioh he emllcinted 

III. It. o. -IOIY (l)l\CCIl Division: Non·Muha.mmadan Rural): Sir, I £eeI 
that T also must enter a CI,vea.t i ~t the procedure that the Honourable 
JJemher ill charge has chosen .to adopt.. in airing certain "icws of his and of the 
O e ~ e nt of I~di , I tAke it, in regard to post-war policy regarding road-rail 
"o-ordwa·tlon, takmg advantage of It motion for II. Supplementary Demand. H 
r have undorstood anything of the proeedurc of this House and the conventions 
1 ~t  lUl.Ve heen established in this regard, I am at a. 10l!ls to appreei'a.te the pro-
pnety of the Hono';ll'able Member tacking on a very wide question of policy to 
who.t would otherwIse be more or le89 an agreed ~ ti n' for supplementary 
demand.. The Honourable Member, in hi' speech on the 20th e ~ ~  
also today, has made it, quite clear thnt the demand for 82 lakbs has l1r;thing 
to do with post-war policy e din~ ra.iI·roRd co-ordination, I can assure him 
fit I, for one, and my ~ n ~ friends on these Ben,ehes are quite pre. 
pared to support. the partioular motron t.hat. ho has put forward if he were to 
nonfinn himRelf to t.he merits of the dAmnnd. IUld not travel heyond the imme-
diRte RCOpf'. of tllnt. oemll'1ld fnr 1,h" purpose of adumbeJ'at.ing '1\ pertain policy 
which w(' tind very difficult, to folloW' in the abseneH of n written account of 
thnt. P i~  Sir, my Honourablt· friend himself oomplained on the last ocen-
Rion that, the HousC' waR lIIiRled into thinking that the pRri:ieular demand had 
nothing to do with post·wAr pOlicy, Rnd he 'said that that was 11 subject that 
tool, 11 good deal of 1 ime :iIld n gooc1 dpllI of clof;(' ~t, d  I am afraid I have 
not, hoen able t.o d(wotr t ~ timE' and ~t d  required for R proper lI"derst.a.nding 
0;' t,he pORition f'/ Gm'erlllUlmt in this tnntter. I do not POSseRS the agility of 
mv Rononrablt' friend Sir Frederick James, ood have not therefore been' able 
to' fi ~ RP f with f! Rnrrept.it.iou<; ('opy of th, draft tlf the HonotlrnhJe M'em-
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bt1r's llpeech. My Honourable fnend on the previouli occasion also expreaaed; 
the hope that he might be able t;Q raise t.his whole <tueation in the form of •. 
Resolution. This is exactly what he 'stated: 
.. J \\It" frHnkly hoping for lOur,... Relolution ..... hich ",,,uld gi ... ., an, 0l.pol·ttmity fol' di~  .. · 

i ~ Ih,' fillittel' in the R ~  ii th., HOllrie W\jR rl'lI11y int.fll'estt>.1 in th .. matt-pr." 

He it; awfully mistaken if he t in ~ that he CIJIl utilise the motion for .. 
sUl,plementary grant, for the purpose of fa ising a. debate ~i  would be quite 
relevant in /I com})reh:ensi'\;e Resolution on the ",ubjeat. My Honourable friend 
would therefore be well advised if he were to revise his statement, and make 
it quite clear that in asI.lUg this House to() vote this Whouflt., he is not BSking 
for [L 'Vote of confidence in Government in ~ to the policy that he &dum-
b1':lted 011 the subject of post-war road-rail co-ordinatioll. 
Dr. au. V'ddlD.Ahmad: Sir, I have becn feeling very benly that thc rail-

ways' in spite of fR'Cing a large number of diffioulties they arl'l not in a p08itioo 
to face the problem of traffic flS it is at present. We find that if 50 p. c. ~ 

the pJl8sElngers are sitting in the train the other 50 p. c. hang about it as' t ~ 
ac::ommodation inside is not sufficient.. 'I'here is shortuge of engines, there ia· 
shortage of ~n n , Ilnd it is llot possible to increuse' the number of tramR. 
'l'herefore Imy relief that, could be given in carrying paRRcngerEo and goods in' 
lhE,se davs will be most wel(,oTIlP. And if my Honourahle friend t,h", War 
Trm!sport Member can put up IPrries for traffi'6 not in thousands but in lakhs 
be will find that they will all be busy 'l11d they will 'lot be able to find com-
plete solution of ihe llresent problem. 'l'herefore as far as thtl r.hort-tenn war-
t·imc policy is concerned, thert' C3n be no disugreement; and no doubt thel)c.-
promit;c ohtained by the Leaden; of P~ tie  will solve the existing diffioulties of 
thOlle who are already ill the trade .• We had representations from thOfle persons 
who are carrying on t-h{· motor trade. nnd their difficulties have heen considered. 
in thiR compromise ftud in order to mel't the present sit,uation, Thel"3fore al· 
flU' IlS the present problem is concerned I thinl{ there «!an be no difficulties and 
no two opinions. But there are, certain point-s which require elucidation and 
wlaioh t ,~ HonoufAhle ~ e  did not montion in his Rpeech, and on those 
points it will be I ' e '~  to l:!E.'e what would happen. • One prublern is t i~  In 
" very important confel'flnce in Canada. it was found that mntor traffio haa never 
heen a paying concern and 80 the ra.ilw!1Ys always. rotrained from taking pan 
in moto()r tlervices. I therefore Ilpprehend thu' t.hje new undertaking may be a 
10!'1iug and the Railway Member may be fO ',f ~,'  t9 .wcreaae the rates ill order 
to. make up the losses. ill motor traffic. This ls the passage: 
":rt will Ill.) intert'sting til lIote that motol' II I~ine~  in thl" IODg 1'110 i~ not II profitable 
i e ~  It was Mr, Loree'. opinion that motor ('ouch alld bUll e tinn~ in the United 

Statep wer" Dot profitable &Dd the ... ml' WIUI true of l'llnadn. though there were alw&,. 
t!lJ(ceptiolllll '' ~I  wlmre hy fealtOnM of goOtI mlmagl'Dlent III1tI favourable traftit' conditionR 
Rom .. ,.rc.fit waM being .. JIladt'. . 
It. ~ Cor t i~ I'euon tlu.t till' railway "ompam811 hellituted to engage theDllelves iD 

motor tmftie H this would alld to t ~ lOMl\ep they arc &iraad,· ineurring." 
Of course this would not apply at the present monient beoause the traffio 

is very hea.vy and there is no chanC!e of loss. But that will not be true for 
all time and it may not be true when. the war is over. This is H. thing ~ 
requires careful oonaideration, before Wb comment ourselves to ,:ost"war policy. 
The seoond poini is this t-hat if you tl.lk(, the history of road-rail competitiOD 

in various (lountries of the world you will find that the l'RiJways have always 
hesitated to impreve their ilerVices with the object e,f getting more money, but. 
they-'1\o.'\'e done '-.0 only because of this ~ d i  competition. Measures ~  
been Irdopted by railwaYii to meet this oompetition and if this competitllln dis-
appears I Bpprehend that there may not ~ any incentive for the railwaYR to _ 
improve their services. The impro"ementli thE'" hfl,ve mAde in otht·r (1()(JlltrieH 
on 8(',oouni; of thiFi competition are DR follows: 

. Speeding up of trains, including goods trains, which in mlllY ~ nt ie  are 
included ill general railway time tables 

•  T ntro«lllction of ~ and i~~t t·rn.ins_ ./ 
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Extension of oftice hours for thE: booking ~ d d,livery of goods. 
Door to door delivery. • 
Facilities to paseenger&. 
Tra.t1ic facilities. • • 
~ ent  between railway::: and existing motor transport enterpnlU. 
·Genera.! reduction of ta.riffe. 
Reduction of short distance rllteil 
Introduction of containers for small coDsignments of goods. 
Facilities for passenger traf6c by introducing e~ end t i e~, return 

-tickets, round trip -tickets, collective tickets to school ebi1d.ren and tickets for 
holiday excursions. 

Special tariffs for en ~  travelling with motor ()8I'S •. 

JIr. PnIIdat (The Honourable Sir AbdUl Rahim): What. is the Honourable 
Member reading from? Is it. not lIVailable to aU the eJn~  

Dr. IIr ... VddIII. .AJhDa4: I am stating the improvements that have ~ 
adopted by railways for meeting the d ~ i  eti~ ~ in ~e  ~t ie  
from my' book. My point is that if t,here IS no competltlon the mcentlves to 
improve the services may disappear. Then- _ 

Third class passengers lIl'e treated in the samo manner as upper clas.. pal-
~  Some railways t~ recently provided sleeping aooommodation for 
third cl&8s passengers in sleeping cars, and they are served with meals by 
refreshment room and restaurant cars in the same manner as passengers in tJle 
upper olalll>es. The (·barges in rHilway rcf)l(>!o!hm<mt rooms do not differ from 
oh&lps in other restaurants of the .locality. 

These are the facilitie, in other countries; t.hey do not obtain here. So our 
fear is that if competition disappears and the railways get a monopoly of the 
trdie there will pe no incentive for .them to improve their services. Thia we 
uould cl08el,y consider WhSIl we discuss post-war long"term policy. 

Then, Sir, mention was made of the safeguarding of finanoial interests of 
the Central Government, safeguarding of fiu8ncial intel't38ts of the Provincial 
-Governments and also of theriompames who are running care. But the interesta 
of Ilg:iCllltm·istlS. interests of tra:.pHing publie, interests 1)£ small m(m carrying 
trade are 110t considered. There is one important point, which was mentioned 
in the Mitchell-Kirkness report, and tba.t is about facilities to be provided for 
villagers to bring their goods to the market.. We ha.ve here one man who 0WIlI 
one motor lorry; he is himself tbe driver. the mechanio, IDld 80 on. He runs it 
cheaply, be takes it to the villages and from there he brings the goods to flhe 
markets. We should see that this poor man does not disappear altogether; 
there is not.hing about It ;u the speech .,1 tbe Honourable Member, alld I 00 
Dot know if there has been any discussion between him and the LeadAr8 811 
HlJards the method of sorving the villages, how t-o bring thtir produce to the 
railway stntions and take finished articles or consumer goods to them. That-
can only be done by smllll motor companies or by individuals. : This tlrlng haa 
bBen neglected altogetheJ', and we should consider them before we lay down long-
tam) policy. 

The next thing which reqUires CQDsideration' before we adopt long-term 
polioy fiS tha.t wherever they had recommended 'lome kind of .>rglUlisation on 
the lines mentioned in the speech of my Honourable friend, they always had 
sollie udvisorv council. No mention is made by the Honourable Kember of 
111e kind of ~d i  counoil which he will establish here for this purpose. I 
will read a few lines in tbia OOIlDection: 

• 
"A development. of great. iDtereit ia the appoiDt.ment. of a TraDIpOrt Advilor, Council 

iD ~it  reoommaclat.ioaa OQDtaiDed ia the ~te  ~ The priDOipal fa. 
tioD of ,oUDcil ia to .ad), t.raupoft ~Ie  ed to familh advice to the M'miat.er iD 
1'fIprcl to the 111'81 that poalcl be taken to n t~ the development, improvemmt 
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and co-ordiDAtion of tranaporL generally. The Council coaautiDg of 29 mlillJlbera U fullJ 
repl'el8Dtative of the nrioua intereab that are directly or indift!ctly I.'OJIceraed with ~ 
qop.ation of tl'llDlpOrt." 
HI! has lIot mentioned nnytl)illg as regards the machinfll'\' by means of 

which the whole of thiH thmg will be regulated. .' 
The Honourable Member haH said that he will be able to perAuade the GOY. 

eruments to join this pnrtieular uudertaJdng whioh he ~ in his mind. I am 
not \'ery OllCtmourecl of this policy of per8uosion. The persuasion policy has ~ t 
succeeded ·.n the ca8e of Food Depart.ment.. We nave seen that the Govern-
ment of India. have he en persuading the Provincial Governments as regards 
tJw food polic;v. With what, result? The relmit is that at Ghaziabad wheat 
18 sold lit ~  20 per mnund. Corne fOUl' mile!! on this side-Shahdara-and if! 
is HR. 10 it mllund. Thi" i ... tll!' re9ult of persuasion. lind I.hope thhl will not 
be repeated in this CIlSt:. 
T,hough some f~ n  hun· ohject<>rl to the novel "'ay in which thiN scheme 

hilS come be fare thiN HOllS('--ill th" furm cf 1\ • suppleJuentary grant-but I 
allow it because this is Q war time and 88 II war <:mdrgollcy measure everything 
which is against parliar!Jelltary practice, but which meets die prosent abnormal 
situation can be .ju!Jtified, 
With these words I conclude my speech. 
JIr. Badri Dutt Panda (Rohllkuud and Kumaon Divisions: Non-Muham-

madan Hural): Sir, there are Hon.ourable Members ill this House who represent 
many interests-Honourabe Members irom Madras stand for Madrasis, from 
Rihar for Biharis and fron. Bengal far Bengalis. My interest is very great-I 
represent the H.imaJaylts. There is only one Member from the HimaIR;vns-I 
am the one-whQ repreReds t.he whQle of the Himalayan n K ~ i  to 
Assam. • 
Sil', there it; Ull 'eurthrjuake' muong t,be t ~ .owners ther(;, The whole 

i t '~ L"l Hot before us; IiO estimates, no phws are supplied to us; praot.ioall;r 
n.othing is supplied to Uti nt all. The HonQurable Member wants eighty-two 
lakhs of rupees for rail-road co-ordiuatioll. 82)akhJJ is llothing before us. When 
t ~  hn ve devQured ~ eH 1l'lld crore!:! vf India's money, we Clill give these 82. 
iRkh8 1\180. Hut nobody flS ~'et likes the poliey which will be carried .out with. 
the help of this IDOlll')". To commit ourselves to that policy, which we have 
lJot studied, which we do not know in detail-and therefore we caflnot say 
whut, iF; behind it--is very dUllgeroui;. 
What will htlPpen to Kn"hmir-I am interested in the regi·ons from Kashmir 
-to Knlu ,",-"lIey. to Dehra Dun, MU"80uri. Naiuital, ond so .on? What will 
happen to Rll f;jlORe' interestll for whom thf!re is no <:Ipokesman ill this HOUle, 
lind who do not compete with thll Railways? In Bimla vaUey there, is rail-·· 
road eompetit4on in others there is nOll.,. III one of his llpet'lcbes which the 
Honourable Membf'r for War Transport delivered on the 15th of 'January, 19f5, 
on t·be problems oi tra.nlilport in post-"'Ilr Indill, he lIaid: 
.. Maximum co-ordination will btt lIOugbt betWC'''1l road and rail intf!rp.Mta, whllra Jluaaible,. 

by the negotiation 'Of financial participation by the State-oWlUld railways in reliablo motor 
tranllJlurt complillies eithpr IIxisting or .till unborn, combined with the correlation of rat.. 
and farea and of tilt. ilharinl[ of traffic iNtween the two traffic media where they COllIe 
into eompetition. Management would be llirgely in the hand. of th088 wit.h fIllpert 
knowledge of road transport operation. If lin efficient management. already exi.t., it will: 
not of COUr.fi) hI'! t~ ned out m.erl'ly to make _ room for railway renonnel." 
I lay emphasiS on the la.qt port of the speech, "'hether the Honourable 

Member is still of that opinion. Or has he changed his opinion .ir.oe then. 
That is what he said m n~ of his speeches made before a big audience. ,  I take 
it, That i ti n~ .. the I)niy infonnlliion we have got belore us. 

Then, Sir, I have got a !lmall communique issued by the C'l1ited Provinoea 
Government in which I am int-':lrested: 
"The Government lpokesman pointed Ollt that it WAI propol8d to orpnil8 ~ whole. 

of tile road tranaport ayat.em in the iT. P. into a BIIIaU namMr. of .rge companJ .. , pro-
bnbly not mere than aoout. a dozen, •• more and more lorri .. and h_ '-me i ~ .. 
Th_ would be joint. atq:k comJllni •• in which the reilway· would have ~ ,ata. ~  
th01lgh not oontrolliDg inteJ'Nt., tbe Provincial ·GoV8I'IImeDt. a BIIIan in~t VU'e remalll-· 
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ins; cOWlisting of ahal'l!8 to be heJd 11)' the public. He estimated that a awn of Ilpproxi-
mately R8. 25 lakhB would be need.a to esta.hl\.L ODe ",ueh compan)'.. The>: hoped •• tha* 
a8 many GS 1,000 lease-lend lorries would be 4!ovailabJe fol' t,he U. P. d.urmg thIS !ear. 
Sir, they are not telling u.s what they lire actuBUy domg, but It seems 

behiud the screen they are doing everything. We do llOt know what will be 
tbll ultimate financial respoOtuhility of the Central Government of the Provin-
cial Government, and of the Companies. He has given us in passing 11 figure 
. of 51 and 4Q, but we have '101; got a complete picture. Most of the Himalayan 
transport, companies do not compete wit.h the Railways. The bus-owners are 
anxiouR to know whether their transport will also be eo· (>r<iillated. In one or 
t\(1o seetiulIR the Railwuys started bllReS-lII Kuthgodam for instance,-tu cuny' 
goods, but it was a. ('ornph:te failure, and the assets 9;ere pUlrhlls<ld by 
'snother cOlUpauy,-the Nainit.al Motor Transport Company. Shall we have 
lIllother failure like that:) What is bf'hind the Iloone? We do not know 
what, will happen to the one or two bus-owner" in Ka1.hgodam. They hun.: COlXl-
bined two hundred motor buses which I;re plying from Kathgodam to Naiuital, 
Almora and other places. The firm is ealled the Kumaon Motor Owners' Unioll 
Ltd. They have submit·ted a memorial also to lhe War 'frllnsport Member. 
We arc nnxious to know what is going to happen to t,hem. Everybody wants 
that the. bus sorvices should be efficient, cheaper and Jaore helpful to the pli1>lic. 
These d ~'  t ~ e is so much ovorcrowding in the buys.. that ~ do want tha,t 
more bUlieli !:Ihould be run. 1£ the iden is to t,hrow '}n the road the old bUlle!! -
and trucks that will be a.vailable after the war, then thllt is not what we want. 
We do not want old army drivers to be given jobs and to boss over t.he public 
and run over them as t.hey have been doing now. We want efficient runnin« 
.and good management. Who will appoint t·he Inspectors, the Railways 01' t,he 
Provincial Govemments ~ We have no picture before us to appreciate t,he 
'beauty of it.. The Honourable the War Transport Member in his imagination 
has the picture. At, lea.st show us the picture. Then we will say whether it 
is beautiful or not,. Of course, if Rs. 82 lllkhs have been agreed to by the 
Part,y I.oaders, we have no object,ion. Rut otherwise. Lhe leaders should also 
take us into their confidence in matters of policy. 

Kr. Il. aanthuayaaam Ayyqar (Madras .,eded Distriotli and Chittoor: 
Non-Mllhmllmadan Hural): Road-rail compet·ition has not Leen a Dew thing. It 
hus been there for a number of yearR. The Mitcbell Enquiry Committee was 
appointed .a long time ago, and due to its recommendatioM. the Motor Vehicles 
Act WIlF! modified hy this HOllRe. It has not been ~i ' n a foir trial and what·-
-ever heuefit could arise hy having proper rcgllltrtions under the Motor Vehicles 
Act. Ita VI' 110\, b<.'en t.l'i()d full v . Under these circumRtnuces I do not think it. is 
ne t U'~ to "lUuurk upon this method of avoiding r,\ud-rui} competition. It is 
not 11 problem which has arise)) newly for ,the pllrp(l,.;e of devising wu:vs nnll 
means UAO nn nftm'-wm' meUF!ure. . 

HOlI.dt! unde!' the Govermllent of India Act are provincial subjects. 'rhe 
Railwll.Y Member must, have II. subconscious feeling that. iURpite of his best eff 't~ 

as 11 business man nnd his sacrifice for ooming to this Depwrtment, he haR not 
been able to run this ndminisb.'utiou properly. He has not eeI~ able to milk .. 
all the lleceSRnr'y railway requirements here. He has not been able to ~  
fUIlenities for tqird cia":!;; ~n e  I have seen new models of vehicles for 
thini ~  pnssengers at exhibitions for yea.rs. The reodels are still there b\tt 
t,he aD1enities hRve not com". . 
Let us go to t.he Provincial Government.. There !-oj omll to hE, evidently not It 

road-rail competition as a competition between t.he War Tran:;port Member 
and. the Finance Member. Thc Honourable the .Finllnce Mp.mber in his flpeecll 
Raid that fur augll2ent.ing the revenue of t.he provinaes, ~ provinces must star! 
t.heir kev indUB~  I say that. the road.-transport indWltry in the future i!! 
going ~~ e one of the biggest induRtries i~ this, eounb'Y .. forthill reason that. in 
~ i~ ~e '<:S.ntincnt \Ve have not had morf' than 40,000 mIles of i ~ 

t-
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whereas there are nearly 5 1akhs of miles of roads: Therefore the road trans-
J> ~ ind ~ is like,ly to. prove many times. i~ e  than the rail indus6!y and 
IS likely to mcr8ase'the tinanQlls :)f the Pl'OVIIlCllrJ Govfl1'nments enormously. I 
.also find that there is a run for finanoe between t;hc Centre' und the Provinees. 
Instead of adjusting differences the Centre 1108 gone to (he Privy Council in lIomll 
-disputes. Provinces are undetfed. Defore the war the PPoviune of Madras 
had Rs. 16 crores of revenue while the Centre got ~ ,  100 crore!! of revenue 
;oniinary and 100 orores for railways. Tbus in all the Central GovernuJI'llt hnrl 
Bs. 200 crores before the war while ali the Provinces to«ethpr had only Re. 7[. 
erores. The Centre is in charge of defence, external Ilftairs. So far as internal 
.affairR go, they are in the change of the provinces. The destruction of .the 
nation iF! in charge of the Centre. Do you want to curtail that possible n ' ~e 

<of revenue to the Provinces? My Honourable friend, the War Tran!!port 
Member is against it. The Honourable the Finance Member e ~d that the 
nationalizatioll of certain industries may btl 8 source of revenue to the Provinces. 
My Honourable friend, the Transport Membtlr doeR not agree with him. He ilo! 
more in favoul' of a combine of such organisation t.han Itlaving it to the provinces. 
'He ill afraid that the provinoes might compete wit.h the, Centre. 

Then for whose benefit does he propose introducing this measure? I am 
~ e \t is for some unseen hand behind. 'fhere is a proverb in ollr parts: 
·'Entrust 8' goldsmith with the preparation of a wedding mig, even for his own / 
-wedding. Even there he will Rh!a-l Home gold". It is in his nature. It is in 
his blood. He will put on the road a number of scrapped lomes. We ure DO\' 
producing lorries or buses hEre. Whatever we are not able to produce we shall 
purchase elsewhere. The Honourable the Transport Member in his speech 01) 
the railway budget said: We ordered 80 m8llY trucks from America but many 
-of them were not according to sample: many were hheless. He has admitted 
it. Possibly if he does not remember I will quote chapter and verse. If even 
Guring this period when war demands excellent materials, and we are not get-
ting proper material, after the wal" it will be third and fourth rate lJlaterinl 
that will be placed before 'Ill 88 good material over the roads. 
Does the Honourable e ~  assure us that soon after the war a numbel' 

-of faotories will be est3.bli"hed here for ma.nufacturing motors? This country 
has 8n enormous expenditure in the future. Should he 1I0t teU us what is the 
amount that the ruilways have to contribute? Already we are indebted to the 
t ~e of 2,000 crores. 'l'he war debts may amount.to rurnething more. At the 
tCnd of the war we may owe much more than 2,000 crOI'!ls. 

What is the amount required for shares in the companies, 110 for 3S thiE: is 
tOoncemed? 51 per cent. he is prepared to pay if the Provinces do not. emne 
in. If the smaller authorities do not contribute t,hen t ~ major sharp cupitul 
will be udvanced by the railways. May I know to what· extent he ir.toClId'l, by 
this means, to impose a burden on this poor country? 

Let me come to another point. How are w.e providing occupation for the 
toiling millions of this country? How will this be 'JSMul to the poor third olaslo! 
passenger? Again and again we have to come here 80 far us the third class pas-
angers on railways are concerned and if we come here WIth respeot to the third 
elass passengers 80 far as bus. services are concerned, thflD you yourse}f would 
-rule it. out. Y O\l would say it belongs to a. company and ~e p?,>r third ~ 
passengen; will be where i ~  are. That is how no interest ~ thIS country wdl 
be served. " 

Now let us come to the management of tllis. If it is only 51 per cent. thaj, 
the railways take we may not have .ccmplete control over this company. Jf 
it is Dlore than 51 per cent. JIO&sihly we may have. But that is oot the policy 
_erlYing the speech of the Honourable Member. He doeR n~~ want tf> i~te 
~ with them. There is a policy of 'ai •• ". laire. If reaUy liJi •• ,. 1."6 1,. to 
~ there, there will be out-throat competition. It ill not hill ~e or te~  
tion to avoid it Jl()I' is it to OUr benefit. Unless there is, a bOl eervp t·bere IS 

• 
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no ooanoe or redemption ilK t;he thil'd o188i passenger. Tad,,), it. is beoaU18 
buseH ply from station to station there is a ohance for the ~ class passeDj'er 
to go iu. The' thira clast! pa8fengor Oll· the railways does not even 
get 1\ ticket., though he may be . prepared to pay twice as much. Get· 
~in  into the pla1!form it; wry difficult for him and then to approach the train 
tliself is another great diffieulty because very often the trains do not 8lTive on 
the platforms out stand fac away. Tpe wemen and children have to get down 
first and theu there iii a scram61e and overcrowding. ' ' e ~ are his inCOD:' 
\'eniences and the porter c8lTies away his luggage if the man is a little indifferent. 
Wherell'll the bus comes to his very door, it ta.kes his luggage, keeps it on top 
of t.he bus C8lTies him to the very village in which he lives, and often to his 
own street Rnd doorstep, Why. should ho lorcgo all this?, 

}Iy Honourable friend the Member for Wa.r 'l'ransport is in charge of trans· 
port all round. By ht.·lping the bll\lu"k curt does he think tha.t he is going to· 
>lupersede the machine age'l Are we going to ride bullOck carte? That ia • 
small problem, It does not twen touch the fringe d the problem. There.(ore 
1 am not going to be elated by the promise of help to thp. bullOck carts. What! 
1 want toO impress upon him \1'\ that he must recognise his own proposition th. 
it is impossible for the railways to tlOlllpete with the motors hereafter, beoaua 
mot·orR can ha.ndle long range traffic, 8S much as even 2UO miles. ThEiy &18 
available at the very doorR of 1 he passengers. They leach every village where· 
the railways do not go. They offer many amenities to the passengers, they 
are hospitable' ana they are courteous. Therefore let tim give up the ideo. of 
controlling or checking motor tl'affic, If. railway l03venues have passed to 
mot.orFl, what. he should do, it is possible for him to do even under the existing 
ruleR.. Ueserve motor traffic for passengers over short distances, for goods 
over short dist,ances. J~et  not licenses be given for trn1ll!port. either of pnsBenge!B 
or goods over long dist«nces. That i" permissible e"en under the existing 
statute, The local traffic authority CRD do so Rnd 88 B matter of fact they 
have heen doing. Bllses eVE"lI lit t ~ prest' Il t. time ure ulled only to this 
extent. There Hre three kinds of servicef' t.he.v do. They carry passenger!; ana 
goods to railway stations from villages Bud e t~ "illages (tnd towns 1t1·(' not 
conneded b:.' railwllYs they WIl'l';" passengel'S lind goodR. The third ser\'ice i8 
(ond here alolle there ill difficult,Y) they run parallel to the railways. But here 
Riter all t.he competition, if yon will correctl.y assess it, is very r;mall. It does 
not tukE' I ~' r. largo! portioll of t1w ruil",ay trnffie, T would su." a very ~ t 
portion ~ the railway revenues. Therefore we need not fight this hobgoblin .. 
This measure ia unneoes8ary. 

Christius, Roman Oatholic" and Protestants, started their mission. in thil 
country. They tried only to convert a Barna or a Krishna into a John ~  
Joseph. But this measure does it the ~e  way ;>,bout. It convert. • i ~ 
" 00. into a Rama Motor 01). It converts European Christians into WOl'Ship. 
pers of Bama or Krishna. They chan8e their narou easily. 15 or 10 1elU'S 
ago to purchaae the goodwill of a European timl waa the fashion of the day. 
Tod"Y on account of the boycott movement on aecount of the swadeibi mow· 
ment it is profitable for the European capitalist to change his D'lme. He is .. 
businessman after all and 11(, cbanges his name easily. Therefore instead of 
riding on a dark man '(; motor bus hpre after, I ",·m ride on a white man·, lJIot-or 
bus oalled Sri Rama Motor Service. That is all that will hnppen. 

There is one other point. My Honourable friend the Finance Member haa 
101ved many· problems, But thera is one out.Rtanding problem of thiS eQuniry. 
how to distribute. A few people might have become rioh but the problem 01. 
distrihution of wealth is atill there,· Do not tab it /tway from theonlinnl'J' 
man in t·bo ,mege whu may he the ownero.f a bus, 'lIe ,Yin .be. swamped ~  
the lIlan who has got :'DaDY baRes and he Will fall. doWD. As!t IS money wiD 
.pread. ~ 't i  ~ ned in ~  provinCe wftl he ~ ' t i ted e  a number 
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.of men. Here and ~ e e lhere will be a number of houses but why do you 
go in fOl· one his ~ I e  To the ~ Xl a hut . or without. even It roof to 
stelter his head it 18 no solace to thwk that he lIves n~  a rIch man's man-
sion. You want to cantrali." add you .wanp to 'take away from the poclets of 
the poor man who is struggllDg lor existence. Why do ~ want to put the 
inoney of these persons llltotbe pockets of one or two ncl! men? I hIW. 
got here from another Province ff tale to tell my Honourable friend the TrUlI- • 
port Member. In Bihar a tranlfport compa.ny is going to be formed but who 
are the directors? Not one of them belongs to Bihar. - Tqat is their qualifica-
tion. Some of them come from ;Bang&lore, some from Cawnpore, some from 
Lucknow. It is very difficult. to find from the names there which of them 
belongs to the Province. • 10. 

My Honourable friend is in chqe of the railway administration and he 
looks callously when they enter into arrangements for entrusting this company 
into the hands of managing agents, against whom in H'8Son and out of season 
we have made Pl'oteSts in this Assembly., He says Boolly and collectedly tha.t 
managing agents have -already come into existence and in the case of 8 few' 
managing agents, he says "I ""ould ~e this A.lI.atter before the Standing 
}t'inance Committee for Railways". But I am sure there would not be a single 
case placed before us. Thls is the unfortunate position in which the Honourable 
the 'rr8l'lsport Member himself has placed us. I ani sure he is not going to 
relieve the situation. He ·:widently thinks it is a matter of prestige with him. 
He started it and he must push on the Bcheme. The rails are there, so they 
must roll likewise, therefore it is advisable that you bhould defeat the same 

5 II of persons that are going to be ('mployed in man8@ing the services, 
P.. in 80 far a·es it is uNeless. LAstly. I would say, what is the number 

who is going to select theM, who·will have voice in the administration. The 
Managing Director will have. t ~ voice here, 11'00 there w;JI be queations like, 
how many Hindus are there. A Sikh member also 3ske.d how many Sikhs 
are there, For the first time after conling to the Assembly, recently, I came 
to learn that Jains want conun1fDal representation. They are part of Hindus. 
It is possible for them to appoint men of their own ('hoice. There will be 
white men or black men or midway between both. Therefore it is not going 
to give even employment for UiI, why should we KIJppon? If the Assembly 
,votes out any item of the budget it oan be brought in by ~ of a supplement-
azy demand, the rules provide for it, it J8 something in the nature of a review 
by the Assembly of its own dedsion, we are prepared to do it. If this oame 
in by way of a mistake, the mistake :will have to be rpctified. But this is • 
proposition for placing in their b3nds the huge assets that. are likely to be the 
Mlleta in toe hands of provineeR. Tha-t will be strangling the provinces. 

Bir, I would like to take some time more. 
The Assembly then adjourned till Ele-ven of the Clock on WednpadllV. the 

4th April, ItM5. 
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